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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1057 OF 2024

IN THE MATTER OF:

Sudhir Kumar Jha ...APPLICANT
VERSUS

Gorakhpur Development Authority & Ors. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT FLOAT 24X7 THROUGH

THE DIRECTOR, M/S LAKEVERSE PRIVATE LIMITED

MOST RESPECTFULLY SHOWETH-

1. That vide IA No. 502/2024, the Applicant hereinabove sought to
implead Float Restaurant based at Platform no. 2, Landmark - Indian
Flag, Taramandal, Nauka Vihar, Ramgarh Taal, Gorakhpur, Uttar
Pradesh, through its alleged owner, Mr. Alok Kumar Agarwal, as
Respondent No. 8 in the present Original Application. This was allowed
by this Hon’ble Tribunal vide Order dated 06.02.2025.

A. Incorrect Impleadment of Respondent No. 8

2. At the outset, it is pertinent to bring to the notice of this Hon’ble
Tribunal and clarify that the above-referred business, Float Restaurant,

is a floating restaurant in the name and style of ‘Float 24 x 7°, owned
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and controlled by M/s Lakeverse Private Limited (hereinafter, the
Company or the Answering Respondent). The Company is a private
limited company incorporated under the Companies Act, 2013, bearing

Corporate Identity Number U55209UP2021PTC157128.

True Copy of the Incorporation Certificate has been annexed herein and

marked as ANNEXURE R-1.

That thereafter, this Hon’ble Tribunal vide its order dated 22.09.2025
was pleased to allow the I.A. No. 637 /2025 whereby Sh. Alok Kumar
Agarwal was deleted from the array of parties. That further vide the
same order this Hon’ble Tribunal was pleased to implead M/s.

Lakeverse Private Limited, through its directors to represent the case of

Float 24 x 7.

It 1s submitted that Mr. Alok Kumar Agarwal is submitting this Reply
in his capacity as the director of the Company, to address the
substantive allegations of the Applicant in the Original Application. Mr.
Alok Kumar Agarwal has been authorised by the Company vide Board
Resolution dated 12.05.2025 and is well versed with the facts and

information, and hence competent to swear the present affidavit.
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True Copy of Board Resolution dated 12.05.2025 has been annexed

herein and marked as ANNEXURE R-2.

That this Reply is being filed to clarify the factual and legal position
regarding the Float 24x7 Restaurant’s operations conducted by the
Company, which are fully compliant with all applicable environmental
laws and regulations. It is submitted that the allegations made in the
Original Application against the Company are misconceived, factually
incorrect, and legally untenable and are vehemently denied by the
Company.

Applicable Laws

That as notified in Notification No. 1397/81-4-2020-06-2018, dated
December 7, 2020, Ramgarh Taal lake (hereinafter, Lake) has been
classified as a Wetland under Rule 3 (b) of the Wetlands (Conservation
and Management) Rules, 2017 (hereinafter, Wetlands Rules).
Accordingly, its use must comply with the Wetlands Rules.

Copy of the Wetlands (Conservation and Management) Rules, 2017 has

been annexed herein and marked as ANNEXURE R-3.

That the Ministry of Environment, Forest and Climate Change
(hereinafter, MoEF), pursuant to its mandate under the Environment

(Protection) Act, 1986, has promulgated the Wetlands Rules to
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establish a comprehensive regulatory regime for the protection,
management, and sustainable utilization of wetlands across India. The
Wetlands Rules serve to safeguard the ecological character of wetlands
by expressly recognizing and enabling the principle of "wise use,"
ensuring that ecological conservation objectives are balanced with
community benefit and sustainable development. The Wetlands Rules
also ensure India’s compliance with the Ramsar Convention on
Wetlands, 1982 (hereinafter, Ramsar Convention), an international
environmental treaty dedicated to the "conservation and wise use of all
wetlands" through local, national, and international actions, to which
India is a party. It is relevant to note that the Lake has been notified as
a wetland under Rule 3(b) of the Wetlands Rules and is not a wetland
designated by the Government of India to the “List of Wetlands of
International Importance under the Ramsar Convention” under Rule 3
(a) of the Wetlands Rules. Nevertheless, the Wetlands Rules apply

uniformly to all designated wetlands.

The aforementioned legal framework has been introduced to ensure
that conservation efforts that are implemented do not impose blanket
prohibitions but, instead, enable and support regulated activities, such

as community-based ecotourism and commercial services with proper
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environmental safeguards, in alignment with national policy and

international commitments.

That the principle of sustainable development, as recognized by the
Hon'ble Supreme Court in a plethora of cases, requires balancing
environmental protection with legitimate economic activities.
Accordingly, Rule 4(1) of the Wetlands Rules specifically provides for
conservation and management of wetlands in accordance with the

principle of 'wise use'. Rule 4 is reproduced herein for convenience:

4. Restrictions of activities in wetlands.—(1) The
wetlands shall be conserved and managed in accordance
with the principle of 'wise use' as determined by the

Wetlands Authority.

“Wise use of wetlands” has been defined in Section 2(i) as use that
ensures maintenance of their ecological character, achieved through
implementation of an ecosystem approach within the context of
sustainable development. The relevant Rule is reproduced herein for

convenience:

(i) “wise use of wetlands” means maintenance of their

ecological character, achieved through implementation
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of ecosystem approach within the context of sustainable

development;

From the above, it is submitted that the Wetlands Rules do not prohibit
the use of the Lake but instead provide for the wise use of the Lake in
furtherance of sustainable development while maintaining its

ecological character.

That the MoEF also published the Guidelines for Implementing
Wetlands (Conservation and Management) Rules, 2017 (hereinafter,
Wetlands Guidelines) which elaborates on wise use in Paragraph 42 as

follows:
42. A wetland use is not ‘wise-use’ if:

a. The intervention leads to adverse changes in ecosystem

components and processes, such as:
i. Reduction in water flowing into the wetlands

ii. Reduction in the area under inundation, or changes in

inundation regime
iii. Reduction and alteration of natural shoreline

iv. Fragmentation of wetlands into small patches of water
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v. Reduction in water holding capacity

vi. Degradation of water quality

vii. Reduction in diversity of native species

viii. Introduction or emergence of invasive species

ix. Decline in wetlands resources, such as fish, aquatic

plants, and water

b. The intervention enhances some ecosystem services (such as
food production values) while diminishing other ecosystem
services (such as the ability of wetlands to moderate wetlands

regime).

Copy of the Guidelines for Implementing Wetlands (Conservation and
Management) Rules, 2017 has been annexed herein and marked as

ANNEXURE R-4.

Finally, Notification = No.1397/LXXX1/4-2020-06-2018  dated
December 7, 2020 (hereinafter, Notification) passed by the
Government of Uttar Pradesh prescribes the prohibited, regulated, and

permitted activities for the Lake.
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Copy of Notification No.1397/ LXXXI1/4-2020-06-2018 dated
December 7, 2020 has been annexed herein and marked as
ANNEXURE R-5.

The Float 24x7 Restaurant is not a Prohibited Activity

Rule 4(2) of the Wetlands Rules, also reproduced in Paragraph 45 of
the Wetlands Guidelines, describes prohibited activities in a notified
wetland, as follows:

4. Restrictions of activities in wetlands

... (2) The following activities shall be prohibited within the

wetlands, namely,-

(i) conversion for non-wetland uses including

encroachment of any kind;

(i) setting up of any industry and expansion of existing

industries;

(iii) manufacture or handling or storage or disposal of
construction and demolition waste covered under the
Construction and Demolition Waste Management Rules,
2016, hazardous substances covered under the

Manufacture, Storage and Import of Hazardous
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Chemical Rules, 1989 or the Rules for Manufacture, Use,
Import, Export and Storage of Hazardous Micro-
organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management, Handling
and Transboundary Movement) Rules, 2008, electronic
waste covered under the E-Waste (Management) Rules,

2016;
(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from
industries, cities, towns, villages and other human

settlements;

(vi) any construction of a permanent nature except for
boat jetties within fifty metres from the mean high flood
level observed in the past ten years calculated from the

date of commencement of these rules; and,
(vii) poaching.

14. The list of prohibited uses of the Lake identified by the Government of
the State of UP as provided in Annexure 2 of the Notification, is as

follows:



15.

10

Prohibited activities:-
1. Reclamation / filling up
2. Setting up new industries / expansion of existing
industries
3. Handling or storage / disposal of hazardous substance
4. Solid Waste dumping
5. Sink for treated and untreated sewage / industrial
effluent /waste water
6. Construction activities (except boat jetties)
7. Plastic, polythene and other non bio-degradable waste
8. All activities prohibited under Wetland (conservation
and management) Rules, 2017
It is submitted that the Float Restaurant does not undertake any of the
aforementioned prohibited activities under the Wetlands Rules,

Guidelines and the Notification.

Specifically, the Float Restaurant does not involve conversion for non-
wetland uses or encroachment, does not involve setting up of industry
or industrial expansion, does not involve manufacture, handling, or
storage of hazardous substances, does not involve solid waste dumping,

does not involve discharge of untreated wastes (all waste is treated as
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per UPPCB norms) and does not involve construction of permanent
nature (being a floating structure) as mentioned in the lease deed and
the naval architecture report and does not involve poaching. That the
Float Restaurant operations, being conducted on a floating platform in
a regulated manner, can be relocated or removed, and preserve the

natural character and ecological integrity of the Lake.

In this regard, it is specifically clarified that the Float Restaurant is NOT
a "permanent structure" within the meaning of Rule 4(2)(vi) of the
Wetlands Rules. The critical legal distinction lies in the interpretation
of the word "permanent." Any "permanent"” structure would be defined
as "continuing or enduring without fundamental or marked change;

n

intended to exist indefinitely." Floating structures, by their very
definition and engineering design, are temporary, movable, and
removable structures. Floating structures do not involve any alteration
to the lakebed, do not require foundations or pillars fixed to the ground,
and can be relocated or removed without causing any environmental
damage to the water body. This fundamental characteristic

distinguishes them from permanent constructions, which involve

irreversible alterations to the natural state of the wetland.
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17. That the Builder's Certificate issued by M/s Sree Fabricators, Kakinada

18.

dated 24.12.2024 explicitly confirms the construction of the Float
Restaurant as a "floating platform restaurant" with the following
specifications:

1. Length overall: 40 metres

2. Breadth: 10 metres

3. Depth: 2.8 metres

4. Draft: 1.4 metres

5. Hull of platform: Welded steel

6. Type of platform: Restaurant (floating)

7. Number of Bulkheads: 06
8. Number of Decks: 03

True copy of the Builder's Certificate issued by M/s Sree Fabricators,
Kakinada dated 24.12.2024 has been annexed herein and marked as

ANNEXURE R-6.

That the Report, prepared by Shri J.N. Roy, Naval Architect, confirms

that the structure is designed as a floating vessel and meets all safety
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and stability criteria for floating operations, establishing beyond doubt

its temporary and non-permanent nature.

True copy of the Naval Architect's Report has been annexed herein and

marked and ANNEXURE R-7.

That the Float Restaurant does not involve any encroachment upon the
Lake or conversion of wetland for non-wetland use. The structure
operates on the water surface at a designated platform allocated by the
competent authority through a transparent e-auction process. Further,
the Lease Agreement dated 17.08.2022 with Gorakhpur Development
Authority explicitly prohibits, in Clause 11, permanent construction and
only permits floating restaurant operations, confirming that the
structure is intended to be temporary and removable, which is translated

and reproduced as follows:

11-That the second party will have to obtain permission from the
first party as per the rules for operating a floating restaurant at
the specified place and thereafter the second party will have to
regularly deposit the prescribed rent in the fund of the first party.
The second party will not make any kind of permanent

structure/construction at the said place otherwise the first party
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will have the right to cancel the allotment/contract and take back

possession of the place.

A true, typed and translated copy of the Lease Agreement has been

annexed herein and marked as ANNEXURE R-8.

Therefore, from the above, it is submitted that the Float Restaurant is

not a Prohibited Activity under the applicable laws.

The Float Restaurant is not a Regulated Activity:

Paragraph 49 provides for regulated activities that are not likely to

induce an adverse change in wetlands, as follows:

49. Following activities, when regulated, are not likely to

induce an adverse change in wetlands:

a) Subsistence level biomass harvesting (including

traditional practices),;

b) Sustainable culture fisheries practices (in private

lands),

¢) Plying of non-motorized boats;
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d) Desilting, in case where wetlands inflow regimes and
water-holding capacity are impacted by siltation (note
that ‘deepening’ activities are not the same as

‘desilting’); &

e) Construction of temporary nature

51. For each regulated activity, it may be desirable to set a

threshold limit beyond which the activity may be prohibited.

The thresholds can be in the form of a spatial limit (such as
areas wherein capture fishing may be carried), temporal limits
(such as observing closed season), ecological condition (such
as maintenance of a water quality parameter within a
prescribed range), number of people (such as number of
tourists permitted to visit the wetland on a given day), land use
(such as prohibiting use of intermittently inundated area for
permanent agriculture, or construction of enclosure), or any

relevant dimension.

(Emphasis Supplied)
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22. From the above, the aforementioned activities may be carried out

23.

pursuant to the necessary permissions being procured by the user and

within prescribed limits, if any.

Additionally, the list of regulated activities provided by the State

Government for the Lake in the Notification is as follows:

1- Withdrawal of water/ impoundment/ diversion or any other

hydrological intervention.

2- Harvesting of resources (living / non-living).

3- Grazing.

4- Construction of boat jetties, and facilities for temporary use,

as pantoon bridges.

5- Aquaculture activities within the Wetland boundaries.

6- Road Proposed under prevalent master plan prepared under
U.P. Urban Planning & Development Act, 1973 and project
including construction activities under Central Government,
State Government and Authorities/Local bodies constituted by

them.

7- All activities having adverse effect on the wetland ecosystem.
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8- There will be no adverse effect on construction done before

the date of notification
(Emphasis Supplied)

From the above, the only applicable regulations for the Float Restaurant
are regulations applicable to constructions of a temporary nature and/

or activities that may have an adverse effect on the wetland ecosystem.

It i1s submitted that the Float Restaurant has been constructed and
launched following the procurement of all relevant permissions and
licenses. The construction process itself had no impact on the Lake. The
Company has also fulfilled all compliance requirements under the
regulatory framework applicable to running the Float Restaurant on the

Lake, as follows:
a) Operations are conducted under a valid lease from the Gorakhpur
Development Authority;

b) All environmental clearances have been obtained from the

competent authorities;

c) Regular monitoring and compliance reporting are being undertaken;

and

d) No violations of prescribed environmental standards have occurred.
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The Company’s operations comply with the regulatory compliance
framework, including strict environmental clearances from pollution
control authorities, comprehensive waste management protocols,
regular water quality monitoring, and fire safety compliance measures

as detailed below.

That the Uttar Pradesh Pollution Control Board (hereinafter, UPPCB)
has granted Consolidated Consent to Operate and Authorisation dated
25.06.2024 valid until 31.12.2028 for "Restaurant Service- 100 Seat
Approx." after detailed scrutiny of environmental compliance

measures, including:
1. Effluent Treatment Plant (ETP) provisions
1. Sewage Treatment Plant (STP) requirements
ii1.  Air pollution control measures

1v. Waste management protocols

True copy of the UPPCB Consolidated Consent to Operate and
Authorisation dated 25.06.2024 has been annexed herein and marked

as ANNEXURE R-9.

That the Fire Safety Certificate dated 08.07.2024 has been issued by the

Chief Fire Officer, Gorakhpur, with wvalidity until 08.07.2027,
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confirming adherence to fire safety norms for the floating structure with

specific conditions for floating restaurant operations.

True copy of the Fire Safety Certificate dated 08.07.2024 has been

annexed herein and marked as ANNEXURE R-10.

That the Water Testing Reports from the Regional Water Testing
Laboratory, UP Jal Nigam, Gorakhpur dated 28.08.2024 confirm that
all water quality parameters are within prescribed limits as per BIS
10500:2012, demonstrating no adverse environmental impact from the

Float Restaurant operations.

True copy of the Water Testing Reports from the Regional Water
Testing Laboratory, UP Jal Nigam, Gorakhpur with the Sample Code
51427 (C/24/08/21) has been annexed herein and marked as

ANNEXURE R-11.

That the Float Restaurant operations are conducted with stringent

environmental safeguards including:

a. Zero discharge policy with proper sewage treatment
facilities as per UPPCB consent conditions
b. Solid waste management as per Solid Waste Rules, 2016

c. Regular water quality monitoring and testing
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d. Fire safety measures and emergency response protocols
e. Compliance with noise pollution norms

f. Zero waste management policy implementation

That the chemical analysis shows satisfactory results for all parameters
including pH levels, Total Dissolved Solids, Total Hardness of the
water, and absence of harmful contaminants, establishing that the Float
Restaurant operations do not cause water pollution. That the
bacteriological test results show "Satisfactory" status with water being
classified as "Potable," further confirming the environmental

compliance of operations.

That the Applicant's allegation that the Float Restaurant is "vehemently
violating the norms issued by this Hon'ble Tribunal" is factually
incorrect and legally unsustainable. No specific norms have been

violated, and the structure complies with all applicable regulations.
The Float Restaurant is a Permitted Activity

Finally and most relevantly, Annexure 3 of the Notification provides
that all activities that are not described as “prohibited” or “regulated”

are permitted activities. In this regard, ecotourism activities, such as

592
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the Float Restaurant, have not been expressly prohibited or regulated,

and may be construed as permitted use or wise use of the Lake.

Further, Rule 53(g) of Wetlands Guidelines lists activities aligned with

wise use, as follows:

53. Activities aligned with the ‘wise use’ of wetland may be permitted
within the wetland (wetlands complex) or its zone of influence. The
following activities are likely to be aligned with the ‘wise use’

approach:
a) Ecological rehabilitation and rewilding of nature ;
b) Wetlands inventory, assessment and monitoring;
c) Research;

d) Communication, environmental education and

participation activities,
e) Management planning;

f) Habitat management and conservation of wetland-

dependent species;
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o)  Community-based ecotourism (with minimum

construction activities);

h) Harvesting of wetlands products within regenerative

capacity, and,

i) Integrating wetlands as nature-based solutions for

climate change mitigation and adaptation.

54. Permitted activities may need to be identified considering

the ecological character of each wetland to be notified. It is

likely that an activity may be benign for one wetland, yet would
need regulation for others. For example, ecotourism may not be

desirable for all wetlands.

(Emphasis Supplied)

From the above, it can be seen that Community-based ecotourism (with

minimum construction activities) is considered to align with wise use.

In this regard, it is submitted that the Company has obtained all requisite
statutory approvals and clearances for its ecotourism operations. As
stated hereinabove, the UPPCB has granted its authorization dated

25.06.2024, valid until 31.12.2028, for "Restaurant Service- 100 Seat
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Approx." after detailed scrutiny of environmental compliance
measures. Accordingly, any characterization of the Float Restaurant’s
facilities as environmental violations is misconceived since UPPCB
authorization specifically covers restaurant operations and all Float
Restaurant operations are conducted within the approved scope of

activities.

Further, the Tourism Registration Certificate dated 16.01.2024 bearing
registration number GOR/11/TP001/2024 has been obtained from the
Department of Tourism, Government of Uttar Pradesh under the
Tourism Policy-2022 for "Flotels/Floating Restaurants" category,
confirming recognition of floating restaurants as a legitimate tourism

activity.

True copy of the Tourism Registration Certificate bearing registration
number GOR/11/TP001/2024 has been annexed herein and marked as

ANNEXURE R-12.

That the FSSAI License No. 12724031000368 dated 07.09.2024 has
been procured for food service operations covering both "Food Services
- Club/Canteen" and "Food Services - Restaurants" categories, valid

until 06.09.2025.
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True Copy of the FSSAI certification with License No.
12724031000368 has been annexed herein and marked as

ANNEXURE R-13.

That, therefore, the Float Restaurant contributes positively to
sustainable tourism development by providing employment
opportunities and supporting the local economy without causing

environmental degradation.

In this regard, reference is also drawn to the Amrit Dharohar Scheme
launched jointly by the Ministry of Tourism and MoEF in June 2023.
The Scheme explicitly promotes commercial tourism activities in
wetlands through its stated objectives to "enhance livelihood
opportunities for local communities" and "harness the nature-tourism
potential of Ramsar Sites," thereby establishing clear governmental
intention and precedence for sustainable commercial activities in
notified wetlands. Under this scheme, the Government has
approved five pilot projects at Sultanpur National Park (Haryana),
Bhitarkanika Mangroves (Odisha), Chilika Lake (Odisha), Sirpur
(Madhya Pradesh), and Yashwant Sagar (Madhya Pradesh), all of

which involve commercial tourism activities in Ramsar wetland sites.

596



597

39.

40.

25

Copy of the Amrit Dharohar Implementation Strategy released by the
Ministry of Tourism has been annexed herein and marked as

ANNEXURE R-14.

Though the Lake is not a Ramsar wetland site, it is submitted that as a
notified wetland, similar standards of wise use should apply to
businesses on the Lake. In this regard, it is submitted that the Float
Restaurant operates in accordance with the principles of wise use as the
aforementioned government-approved commercial activities, which are
not only permissible but actively encouraged by the Central
Government. That the floating structure, being designed as a non-
permanent, movable vessel that does not involve any alteration of the
lakebed or permanent construction, is identical in nature to the
permissible infrastructure approved under the Amrit Dharohar pilot
projects, which similarly emphasize minimal permanent footprint and
temporary structures. Further, the Company’s operations comply with
the same regulatory compliance framework as the aforementioned

projects.

Therefore, it is submitted that the Company’s Float Restaurant
operations can be seen as permitted under the law, serving the public

and local community, promoting wetland appreciation and conservation
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awareness, and involving minimal construction activities through the
floating structure design, to ensure sustainable development on the

Lake.
That in view of the above submissions, it is respectfully prayed that:

a) The present Reply be taken on record on behalf of the M/s
Lakeverse Private Limited after its successful impleadment;

b) The allegations against M/s Lakeverse Private Limited be
dismissed as being misconceived, factually incorrect, and
legally untenable;

c) It is declared that Float Restaurant operations conducted by
the M/s Lakeverse Private Limited are in compliance with all
applicable laws;

d) M/s Lakeverse Private Limited be permitted to continue its
legitimate Float Restaurant operations subject to existing
regulatory compliances and environmental safeguards; and

e) Grant any other relief as this Hon'ble Tribunal may deem fit
in the interests of justice and proper in the facts and

circumstances of the case.
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Date: 10.09.2025
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For Lakeverse Private Limited
Pﬁ , %ire;or

For Respondent No. 8

Through

AayushmaanVatsyayana

Advocate for Respondent No. 8
Bungalow No. 2, LGF

Nizamuddin East, New Delhi — 110013
advocatevatsyayana@gmail.com, Ph. -
8600912592




28

IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1057 OF 2024
IN THE MATTER OF: |
SUDHIR KUMAR JHA ...APPLICANT
VERSUS

GORAKHPUR DEVELOPMENT AUTHORITY & ORS. ...RESPONDENTS

AFFIDAVIT

I, Alok Kumar Agarwal, aged about 53 years, son of Sri Dwarka Prasad

! D\anrwal presently working as Director of M/s Lakeverse Private

 / g{ /fm \J{%n\\tcd having Its Registered Office At 204, Ismailpur, Gorakhpur,
\(‘t ?. A | Utgr) i’radesh 273005, do hereby solemnly affirm and state on oath as
.\A,\"J, T f T(‘/

1. That I am the Director of the Company owning the Respondent No. 8
~ entity, in the present matter, and as such, I am duly competent to

~ swear this affidavit.

2. That the accompanying Counter-Affidavit has been drafted under my

instructions.
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3. That I have read and understood the content of the above and I say

that the same are true and correct to my knowledge and belief.

4. That I do hereby solemnly affirm and declare that the details given in

the Annexures and all the records / documents submitted are true to

the best of my knowledge & belief.

For Lakeverse Private
[ </ W
{7
o "y
\\ ‘L‘ < N f !
N7
. ~Verification:

Verified at Gorakhpur on this 12th day of September, 2025 that the
- contents of the above paragraphs are true and correct to best of my

knowledge and belief. No part of it is false and nothing material has

been concealed therein.
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ANNEXURE R-1

Declaration for 602
commencement of business.

FORM NO. INC

| [Pursuant to Section 10A(1)(a) of the Companies
| Act, 2013 and Rule 23A of the Companies

' (Incorporation) Rules, 2014] e

memr— Py, _O Him,ﬁ S — . -
Refer the instruction kit for filing the form.
1. (a) *Corporate identity number (CIN) of company IU55209UP2021PTC157128 ‘ L Pre»ﬁ!lf |

(b) Global location number (GLN) of company I l

2. (a) Name of the company LAKEVERSE PRIVATE LIMITED

(b) Address of the registered office of the company

Cl/o Kamla Devi Humayupur North
GORAKHPUR

Gorakhpur

Uttar Pradesh

273015

(c) email ID of the company [vishalAraman@outlook.com l

3. (a) *Whether the affairs of the Company is regulated by any sectoral regulator (like RBI in case of NBFI activities)

CYes (@ No
Attachments
1. *Subscribers proof of payment for value of shares ttach List of attachments

24 Cel tl||C e S S ‘! '
ate 0 Re istration issue b he R
(O“'y ) case 0 NO 'Ba k"lg ' Inar C]al CO pa IeS) /

from other regulators
3. Notification declaration as a Nidhi Company

> |
2 ‘

= Remove
4. Optional attachment(s) - (if any) Aftach s attachtggnt

Declaration

| am authorized by the Board of Directors of the Company vide resolution number * dated " |09/06/2022

to sign this form and declare that all the requirements of Companies Act, 2013 and the rules made thereunder in respect
of the subject matter of this form and matters incidental thereto have been complied with. | further declare that:

1. Whatever is stated in this form and in the attachments thereto is true, correct and complete and no information material
to the subject matter of this form has been suppressed or concealed and is as per the original records maintained

by the company.
2. All the required attachments have been completely and legibly attached to this form.
3. Every subscriber to the MOA has paid the value for shares agreed to be taken by him.

4. The company has filed with the registrar a verification of its registered office as provided in subsection (2) of section 12.
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603 *To be digitally signed by VISHAL ST 31

Director RAMAN btzocs

*Director identification number  |09442084 l

Certificate by practicing professional

| declare that | have been duly engaged for the purpose of certification of this form. It is hereby certified that |
have gone through the provisions of the Companies Act, 2013 and Rules thereunder relevant to this form and
| have verified the above particulars (including attachment(s)) from the original records maintained by the

Company/applicant which is subject matter of this form and found them to be true, correct and complete and

no information material to this form has been suppressed.

(® Chartered accountant (in whole-time practice) or (~  Cost accountant (in whole-time practice) or

C Company secretary (in whole-time practice)

* Whether associate or fellow (@) Associate () Fellow iy e o
H GOEL

* Membership number 1244604 J

* Certificate of practice number 444604 J

Note: Attention is drawn to provisions of Section 448 and 449 which provide for punishment for false statement / certificate
and punishment for false evidence respectively.

This eForm has been taken on file maintained by the registrar of companies through electronic mode
and on the basis of statement of correctness given by the company
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ANNEXURE R-2

GST:OQF&%LBGQ 1P1ZV REGD. OFFICE: 604

LAKEVERSE PAN: AAECL8621P 204, ISMAILPUR,
CIN : U55209UP2021PTC157128 GORAKHPUR, U.P.-273005
E-MAIL: LAKEVERSE.IN@GMAIL.COM Contact- 8953666666

PRIVATE LIMITED

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE
MEETING OF BOARD OF DIRECTORS OF LAKEVERSE PRIVATE
LIMITED AT ITS REGISTERED OFFICE AT 204, ISMAILPUR,
GORAKHPUR, U.P., 273005 ON 12/05/2025 AT 11.00 A.M.

“RESOLVED THAT Mr. Alok Kumar Agarwal, Director of the company be
authorized and is hereby authorised to engage and to submit
Vakalatnama, Petitions/Replies statement of Defense/Re-joinder,
Affidavit, Written Submissions, Documents, Evidences, Declarations,
Mediate to settle the matter etc. before the National Green
Tribunal/Hon’ble High Court/ Hon’ble Supreme Court/ any Government
Authority or Court or Tribunal on behalf of the company.

RESOLVED FURTHER THAT Mr. Alok Kumar Agarwal, Director of the
company be and is hereby accorded to authorize Mr. Aayushmaan
Vatsyayana, Advocate to represent the company in legal proceedings
including initiated before the National Green Tribunal, Principal Bench,
New Delhi in Original application No. 1057 /2024.

RESOLVED FURTHER THAT Mr. Alok Kumar Agarwal, Director of the
company be authorized and is hereby authorised to take all such steps
and provide certified copy of this Board Resolution to whomsoever
concerned and further to do all such acts, deeds, matter, and things as
may be deemed necessary to give effect to this resolution.”

Certified to be True Copy

For Lakeverse Private Limited,

Foé Lakeverse Privat

imited

Director

Alok Kumar Agarwal
(Director)
DIN: 01475762
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T Ho o Te0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STETIRUT
EXTRAORDINARY
T [I—wusg 3—3U-Wvus (i)
PART II—Section 3—Sub-section (i)
IR | YaRTyTa
PUBLISHED BY AUTHORITY

g, 802] ¢ fooeht, Wierar, faaw 26, 2017 /20f%am 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

qqTar, 9 AR S TREd 54T

Fferg==T
7% faeett, 26 fawav, 2017

qrHLA. 1203(3).— g™, ST AT TF FT AATFTF AW §, SoAAY IeaTah T taaT
TUTEr T & ST 995 Safafaedr &7 e § a7 ARt 99F diegias EeEa &7 90 g & 10 &3
HEA@IUl A, AT ST JiEhias FEASATT FT THAT Fd g0 9 AS0T, T 5w, I8
AHTHLIT, AT HAV, [ FHT [T A0, &H TAGTY T [AATAA, A 6 Flvad a1 H TEIAET1 St
ot sorTet arsit Y sara I waT Far gl

ST, ATeRaY AN, ATaRT A ATUEATH, TEU (F Si¥ SHaTHE dig: &1 &1 Heamor, a9
sraferset w1 fAdem), S fFem gaedt afiads (S sra=aT ST siqatg a7 atgarg afiady) & Areaw &
g T ¥ STawA & F0r G907 &7 F gweey Fafa 7 8 v 9% ypfas dareadt % sreafes gq %
TRuTTHEET S fataedT T g1 i sasfH 5727 ITrse qriferfaeht Tormet Sameii § faere gar &;

3T, "faeT & aq=as 51F % @< (F) § ag Fa1a7 747 & 36 Id & Il anie 7 a8 Hidsq grm
% a8 wTHfas T=ia A, e sqiq aq, Ho, Ta0 6T aoeng 8, LT F Y SHEAT qa899 He adr
ITTOATS o Wi SATATS T,

ST qATFLOT (FH2eo) Afefaad, 1986 TATEX0 T HILAW TGTH FHed qAT SHH T AT & (o7 TH
=T e g, oEH o= ardi & aT-a77 e T IHE [ /I S Gt g

ST, TP 9@ 11T, 2006 § S FIT ITAsH TR ST Tl 7T &1 T8 § S T4
AE % 0 v EfRamss a1 e F3T 67 AaeTHhar 92 a1 (&d1 747 &, TSrs It UHT ariferfast
TR =it ST Tt ST T, S SIAT AT SR Ui TEE ® gTAH 2

T, AT, ARy Hadl THET ATHIRT FT gEATELHAT &, TAT AAT ATHE & F HaL TT
a3 HTeor i giamarget svm % forw yfaes 2

5864 GI/2017 1)
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Y Fel T T A A 4 fREeay, 2010 6 7.91.#7.5. 951(H) 3T Aagi® (A2 shT y"ee)
e, 2010, weRTfara B 2

ST AR T |EEA 3T AT START T5T i TS ST2eaaeT il qIard Teael Y oTseTey
AT ATH T&TT FT THAT g TAT el T AT &30 % forw o s qoar [orr a9 6 atwar
H AR o SEtataerdr T arisrorTedt Sarst Y QT et F geF O § A1 & o g g

3T, TS LA ST F9 ST GF TATHAL H7 THT TR & A0 [Ahrarens Fawar aor afee
FATT § sagiA arfefeafadiv yormeht fare siw Ja fEfegar 94t gt w fo=w #2733 a1  #ir
g9 § A AT saegawar g fF smagfw arifRutasdt yoelt F &1 qew rifRafadt gew e &iv 5@,
AT HITLTH 3 ATETE 57 & [&A9T F €9 § T3 &,

ST gl T o 39T H SESHAT & TATAT HLET AT TILT 6 o707 A (FEAT ST Taer)
=, 2010 7 AT FLAT ATLTF THAT ¢,

T, G, FalT GLHTL T T (F2er) i, 1986 FT IT&mT (1) 3i¥ ITLRT (2) F T (V)
ST g7 3 T ST (3) o AT 15T I 25 I T& TRl T TANT FId §U STAATLTI il SITAHIT %
T, TSI S| AT g ol SNTaT &, a1.%7.59. 385 (31) A< 31 AT+, 2016 FIT sa g+ (FT&0 3T
weegr) 7w, 2016 T ST SRR AT o) i 7 g=mT & T off B i 9 gy 3F ey At
T, I ARG H, SN 38 TSI § TATIRIAT TH ATILAAT o0l T FT ST il 3988 FT &F ST 2,
qT1e & &t srater &t g1 % qe=rq o= R S,

ST, FealT GLHL Fl TET A (207 7 yaege) a9, 2016 F d94 § 77 TR, §9 757
&1 TTSAT ST THE ST, SATRAT AT (e THTIS {I5A1 § TATT TAT A&7 I g0 3,
ST, TH & ST AT 92, S S Sfedtad STed Fawi & §94 § Id gu &, T T T
T ST &4 TATAAT o6 T | Fea 1T T g7 980F w9 7 F=1e o637 1,
qd: A, HealT TLRT, TATALOT (He0r) A==, 1986 HT ¢mer 3 Fit IT-4Ter (1) 3/ IT-1T (2)
F T (V) 3T IT-eT2T (3) F T IfSa ey 25 S &7y 23 FIT Y& ei<pdl T AT FLd gU JAT R o
(ST SiY wee) M, 2010 &7 39 a1ai & [HarT Areehia #d gu, e UH afeswaor § 7@ & w3 a1
IT FIA T ATT FHAT AT AT, AR F G 32 warerd & forw efotea Fae sardt 8, srafq—
1. it A S T —
(1) =71 =t =7 |ferg /e st (Fveavr s wee) e, 2017 2
(2) T TSI | THTIH AT AT I T 2|
2. gfameTd.—
(1) == Rt &, st q o "asd & svgem srafera 9 81—
(F) “srfarfezg” & agiaeor (Fveorn) sfatay, 1986 i g;
(@) “aTferETer § FATRITT ST S TTEFTO0 1 &9 75T & ARG H Treemaor, Tfad €,
@m ataf & Faw 6 § Mt oo sefa afat srfenm 2;
(=) "ot ot & oy gl wet, wiRarsh qur Savet w1 vHT dhew oAfwva g
ST arggfat £ fafrsear o wwar @
(F) "THRFT TaHT AT F FE VET TEAES AT g SeE A #w 1 g swan F oo
FIAATIAT 3T FILATSAT FT FUF TRAT AT § TAT T TTSAT § TIA Te| F Ig9T; ILoTT i
T e & forw srafera seem wareat, F gew, S fAafae wrer fatoreara wr yarfag w4 €,
T TATHAT T TR 8, TR Ta&T § THadai &1 9q7T @1 6 o1 i Jeee 61 yartaar
F HTIA o o0 STUTerd ATiedy siT FTaTeaad Tae= RATeaa+ & oy garer qieqfd g
() AT AFHTHT 7 1971 H U9 F THET A gEAreted ety qaelt srferawy sifia
(@) "R T FE G AT Fwg g, gy a1 I; wrHtaw av O, worft v e, so s
ZELT & AT T2, AT, |IE AT A0, {Sreeh avta a9t o1 &7 ekt Tears s i Rafa sz
Hiew & arfara & 7 g1 af g g, Tiq S9H A< I AR, G979 % 9, G gqeEry fafore =

T gqra AR o FeFm/sene, g, 98F Scated 97 BT st & forw Ao
=7 & e sv=aTd aftafem 78 &

606
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(e [I—@vs 3(i)] LT <hT TST9 : SHAETEIRIT 3

() "SR TRET" § & AT AT F AT TS ST ST aHITE SR o o+ 399
TS ATA/ATTEHTT AFATT 27 T 8, AT &;

(F) "MEEAT FT IREIFT STAET" F qqd (GwrT & §a9 § qUI0TAT gIFr & q1eqq & 9o
TRt i 7 TE-vET af i €,

(=) "wATET S ¥ AR AT A aRET F oearg-ad &1 ag 9w o 9w AR s
FTIREATT 3 FHTLOT ATCTOTTAT =, TAT IOt Faret # giogwer afiads a=4ar 2|

(2) 37 =T Rl AT URN &, S T MAAl § GgFT © N TRerud qoi g, g afatEm §
AT 7, aet ot E ST 3 39 sAfafaaw 9 2

3. Tt w1 ang T — e fReafortea st an smasgf o=l & an 26, sraiq-
(F) THET ATHEHT F AT ST Aged i MEA F w7 § afiFa et
(T) FelT TLHIT, TT ALRTL AL T T &3 TATHA IT TAT AT = s w7

T T T S O AT SONte A A9 A, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqon) strarf=raw, 1980, u—qaﬁarfa‘rﬁwamazﬁwﬁﬁmﬂﬁ?raﬁw 2011 & sfaiq
wﬁmﬁéﬁﬁwﬁmﬁaﬁgﬁﬁﬁwﬁ@ﬁl

4, syt § fFamwerat o)X PRdaa—(1) smEgi® w1 SR e yEy, smae e grer @
SagTa ghrgard TR F Brgia & sar B s

()  smet F faw, FAeferfeg Grarsart 1 gt BT stro, safq-
(i) Tt oft Foremr 3 srfasrmor afga - ST 3 afed;
(i)  Toreft S=reT oy e AT ST BT g=n B we;

(i) =TT 3w fores sraforse swaerm Raw, 2016 % siasta o aror f{wtor sie fAeas sraforse
T FBAET 97 gares A7 e AT e, aiEweny Wraa & AEt, $Er siY
AT [, 1989 AT TRHFHT F&d Sal Aqafd &7 7 [Hd S{ar a1 HIfAawrer a7
ITART, ArATa, Fava v d=eor ga:ft 9w, 1989 =1 aREweaa sraforse (e, gara
AT AT §=9ad) F7d 2008 F Fdq9Td o+ ATl IE AT a1, T-q9feree (Fae)
7w, 2016 ST 0 FATAT S-S oree;

(iv) BT ATTISE FT T2,

I, oTg<l, FEal, et ¥ 37T A\T Tieqar § dAenfad srafdre v aigemat &7

(v) Tl ot gsfa w1 Gret fRwtor fame ara =met &, = diee % ofiae o9 Rt & gy
£ I T fU=e a7 aut § AT 918 F faqe S=9 £q¢ | TET i AU

(vi) 19y formR

T FRT AL ATEHT 6F (HRrer 92 e weaeny & e & o =7 aee a1 99
TS & TATET H T T=qral 92 f3=me FT gomiy|

5. A TIAFCO.—(1) FolT TLFR, TAF T § T ARYH TMTFL0T FT Tod wair oo
Aeateread aaeg g, aaiq-

(i) T TR F qAEIw/ad fan w1 awargs w5 ar sregfe F Fuw 8 d@69tea w9 v w©
TTTHTEE AT - o7eqeT;

(i) TS T & FHa AT AT AT & qioa — I,
(iti) AT f9TT FT AT afET — Ued 99

(v) =9 30T FT1 arETgE afe — 96T 99,

(v)  orgdy e T &1 ATy g - 9ed 99,

(vi)  TTHIOT fashTe forT T AT AT — e 9ee;
(vii) ST HETES (T T AETgE aie - ueT 99,




4

36

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

(1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)

el [T T ATCHTE® Ao — Tad qa 7,

=TS &l ate ey Gt &1 wreETaE g - 96T 95,

T T AT 7 WRETe® q=a — a9 9347,

Trorea T BT ATeETeE " - uad 9w,

faer, T5T qaT Haal Fvg — Taq e,

T TSt ATed — o 98y,

Hoeg giua, Tod Jafaaear as — 3 98,

e gi=ra, ST Tgur f{EEer 1€ - uae gee;

TATI, A 3T AT TRATT HATAT o &1 FIATAT AT SAIT T {2 HYEAT — TaA 937,

AR AT AT, ST T, Heedehl, -39 AT ST ATHTSH-SA9F 45 § F TAF F UTH
oot o TreT FLER gIT AT Htate AT ST, 7

TATE/ad AT ar At & getea orwn § s atue/ s afEa/AEs - g giEE|

el T qLHTL, el TSF &7 & (o0 F9 57 &5 Ao ATrerawor &1 77wt Sad fAefertea
qTET A, ST

T T[T &3 T TATHF AT & Tioa — AeTe;
qtEr R T wreETeE e - 3uTer;

T AT T AT AT — Tad T8,

ot farehme AT &1 AreETeE aiea - uae gee,

gretor fareme far T 1 AT qiee - uad 9w T,

ST e TR 7 ATeETes g - 9ed qaw T,

oot fasT T ATEETE e - Tad 957,

=TS & ate T T 1 weETyE 9=E - 9ed 95195,
e AT 1 wreETyE e - ged gae;

TS AT T AIATeF qi=e - Tad 97,

g, 3T 94l 7 - TaT 937,

qEE qi=d, 89 77 &7 IgUT =07 FRTT - 767 987,
a9, 99 TS &7 - fgar a1e - 989 9847,
T TSI AT - T T8,

TATE, I T FAATY TAAT FTAT o &I FHTATAT 6 I T TET I T - Tad T,

sy arfefRafadt, sa-fem, aegdit, Y-397 TST oY aTHTSE-EE &5 § uE-us Fews
o 7 o & o g At BT s s

TTEALOT/AT AT AT AESH gATAA AR | 19 qi=ra/FqaFa at=a/ a9 - 9567 qi=d|

TS AGEHH TSRO AT HF TTST G SR H TTTEHI, T | AT8F, AT STUTerd g, =T da+l,
T HE-FA, T Tl

TS AR TIFHTOT AT §F TS &7 AEH wrrewewr, et aipat 1 TR w3 s/
fArterfad Fet 1 are F3, i —

=4 At %yt arE | o\ AwrE & fiaw s 71 99 sy e i aft syt i g=r
TATT FHEAT,

= T % TR T AE g AT F HaL AT il S ATt SasHar il gl 93T
Em@mwaﬁﬁaﬁ%a%%ﬁ%@aaﬁ{ﬁﬁﬁwmﬁﬁﬂﬁm

608
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@@ == et ¥ el e gq o dfera aeaEsl & e 9 AfesTa sragiaet S degia
FEAT,

() = FEAT F YHE A AR F UF 99 A At F Aqe FET AR 9AT A SATOE Swled gt
TATT AT X IFT TS | Fea T R g0 FFa it S a1t SSiehies 99 Ted T 26
ATATE FIAT; 3T 37 AT H T4F a9 I4 H 2" a1 ST,

() e syt & Jaw gt s o e S ot Srdaaral s 39E 979 89 6
foreqa =T et e,

@) s ameafae oo afaftg wewerat £ =0 7 sz, gtz #12 2n, fi Broerfer wm;

() SAESHAT T SATerapTear & Aia¥ S S0 3T JRegFd STAN & o0 A= aar aesrod
AT, e iRt gorrelt & Friwardl (S GUSTI, S-S 9T, aE-TTare® SH) $T g
(ST ST AT STH) T LA FhaT SITaT 8 A7 SEH AT9glag &l STt ¢, T 39 areatas
TurTeRt T Yaterd e % foro v Rrgia, S |werr & |97y w9 agetd STARN wF GHTE i waT §
(ST Stra-fAate Fa¥ gq Tl THeAT J7 STefid aqeqtd it 31T FHTAT) FT fSewmqul STIRT FeT;

(F)  wIE AT ARgeAr & U udhehd YegT ST F#T qEaeimT wAr (Feaid I &
AT ¥ |- Aaqmgi qgd), siT =T Jreral & diae Aas=al, Sir aietana
IR F AT 8,  TEFIE ITARM Rl ST TGAT Y IHH THAT 39 9 [F=7e 7T,

(A) 39 ATHAT |, ST AT EaT AT e ateaet £ HAr F Fae qfE e wr Fs sg-amr
ATEFTT B, Ivg d@TaT a7 & (o0 HMEAFATIT 6 JTeqq F qTRFAART @& 7 F7 F977 @4 F ™0
FAAAT g TIRITLET L AT,

(=) TEEe TeaEE ST 8 w7 b e ATt T FEEHT F AT TEE IS 6 B d | 6
SrtSrEer 3 forw a7 ag=e FAT;

() == AEEt i s g sttt [t siv @R w1 yads gRfem s s adanfis
LT I (THF Fefee T IU & I T [GE@FIT T2) U AT q 6 "req¥ § UHT A= smaqaar
#it fRurfa ox Safea Tro7 AR A1 H9 TS AT TUTHA AT Feat T TEH1E Bl AT 3T,

(@) TS |99d SR ST o= daterd ATHaeun & ATead | ngad ST & FEd 6 g 9%
THIF TaEw AT % GhATeaa i HHea= AT

(@) Eljgr?#ﬂméawmﬁ%%ﬁmmﬁaﬁ{%ﬁ%m%ﬁqmm%ﬁq

AT

(@)  HETId BRaTeaae ST i ARSIl & S0 Y a9 Taed g Aaeda [ael S H3AT,

(W) SAESHAT F Al S hATEweTdl & Y H qurgTRAr S T q9Ei 6 A" Seresdl &
AL g U FHLAT, 3T

(q) VO F AT TST TCRTE IT o TS 5T TUTEA FTE AATACSE 3177 HTHS T TATg <7

(5)  TTST GLERTT AT HF TS &7 TATHA KT Aafera faqmr, artersreor & foro Sree foram sz af=ma &
w7 # FAT a7 TETAar TG T AT FTF FHT

(6)  wrterReor, == =T % yeRTe % Ao fam % fiav

(F)  Hferq IEATEwl ST Tae AT FT QAT wed aA7 AEgiH yrteeer g Afdee
foreft Teretteht farer I wetrg &9 % forg ush g eht afata 1, o

(@) AT EIRT AT A A T2 Tt i qHars w ST S g A % o us
FATT ITAH FH g AT TaEAT & [HATRT FT T FORd AT AT T57 HT

(7) g?w(&ﬁﬁﬁwaﬁﬁﬁmﬁﬁ%ﬁww%ﬁq%ﬁm@ﬁwﬁ%w@wm
|

(8)  wTfersheor it A & 7 & FHH 4 1T FF gt

(9) ST ALHIT AT | ST &7 TATHA FILT ATHATREE TTTEHTU F AL-ATARTFR TEEAT HT FTARTA
Fferaw = g &t srafer &1 R
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(2)
3)

TS g afffa &1 7ed.—(1) F=T T, TF TCelT AR THT F T59 HT, e
et aeeg g, saiq —

(i)
(ii)

(iif)

(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)

Tf=ra, TaTEeer, a9 37 TAarg TRadT HATAA, T LR — Teqe;

AR Faell FTF 3@ g @A A= AT 9T qi=E, TITEL0, a9 3T TAarg qaad
HATAT, AT LR — ITTETE;

AU WEIHRH, Feqsiia, TATEw, a9 i Jorar] TRada #31ag, 9d 99HhT — 9o
ey

AT HIT F1T 3@ T TATGRT AT HIFHd q1=d, TATELW, a9 A FTAdg Taa«
HATAT — Ta T34,

LA A=, Thed HATAT, AT LA — Tad a7,

Ted T, ST HHTeE, qat faw 3w I a0 G, A LR — T 9597,
LA A=, FHTY ST AT FHedor Hared, 91T G3FE — 96 9867

LA A=, AT 7T 3T ATARTAT HATAT AT TR — Tad TG
LA A=, AL A HATAT, T T3 - Tad Hae,

LA A=, TN T8 31, AT HEET - 9ad 9847,

HETE, Fea I TG HIA qE - Tad TG,

fAzor, ATed TTIOT AT AT FSTAF TF - T2 I

Tr2oreh, T aeEafd TFeror T ASATHF TH - I 98w,

e, siafver sIqyaice 3, SEHaTaTs 1 SATEF TF - 97 9347,

I Fea T ST AR - T TG,

TATEHTL, A SATART - T TG,

TS AT AT §F AT TATAA % qF ITAWE, FHTEHT AT I, TAF & 99 6
FTIFTA F oI

g i iR, 97 oS, Aoeadht &=, -397 AT ST AT STATe F = |
T JcIF FT UH-UF [T 37

AR | HATT 1T FA a1 29T/ e /aaa e, aaiawo, a9 i Saarg
Tfadd HAT - qae gt

LT SR AT, T AT 2T, T H TATF ST TEEAT [ TGATTOIT HT T
e sgyfe afata Aeaforfea st #1 aree w0l sreiq—

()

(@)

()
(%)

AT F L0 qAT FrsHar0 ITART % &0 qyi=g Al T FRars et
FEFAL F A9 H FAT GHT FT GATg AT,

MR F THFd Toud o giamearr U F g 1w et AamEe i
I ER AR R AT

grfersRTor g1 =4 At F fharease i R A,

7w 4 % 37 ffaw (2) § gt yfasfea Grarsarat & o oo gt a1 @9 asx
& TITEAT | ITeq [T TEATAl o TG H heald GLHIL DI AT AT,

TAAT ATHAAT F A AT Tged il GAHAT Fl AR 6 ST A FHwrier
FAT;

srferg=ra R st 3 form shmmame s iy Rrerfeer F3,;

AT TIAT AT HHATITE SESHAT F THhd Tae il SR HT A @A HLT,
Arag AT & HetAT qET 9T qersEr ATHFTon & aHeag & dae § golTg <A1 Y
TReft o= ATHST U SO | A1 G9T AT T TR il (Aiate HLdATl
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(4)  afafy % F-awwrd) qaed) F FAGA ST a9 T FTAF F A N

(5)  afafa Jei® =g w9 § FH q FH TS d1¢ 955 He|

7. ST GEI 3T 69 T @ TATHAT T qRAAT 3 FAT T TS —(1) TT5T TR AT 5

TS & YT FT q¥ag 9w =9 [Fawi & weared & ada & v a9 i safer & fav sfaga G
ST 2 ATHSTT Tl R % forw v wfereq aearast a7 wr, o Awatatea #1 3uay gem—

(%)

@)
)

(
(

(4)

(5)

fderrht wriRa aears fefSree A=t grer anfdq i sefiet searaw g fafemrs sy 1
.

TEF TATT &7 T d AT 37 RBfSres amtza & o s 9 o s ar=artea gfa &=,
T Rerfas-waea & faae,

@ [T st aaT FeareEmry #7 @@,

S TAT THF TATF &7 & Ha s wqa-faferee GrarewarT i =T,

AR ST I T & o Hiqe A=atad o6 ST arer wa-faferee Ghamsarr fi 94T, 37
At & yade & G,

STTErhoT, HTereq EarasT & ST U2, SMEsHAT &l ATee=rd & S & o TasF 3 a1 89
TISTE T9TTE T RRTTEer 4|

TS ALHRTT AT TF ST & T Hatad 3T TATET s hat ¥ 9req st afe #: gf, W
o= 3 & TeATq T T &l AT [T it arg | &1 |7 Jre9 (&F o 98T 6l
e 3 ST T § S A At A

(F)  FET AEHN AT ARGEAT F A8 J, diereq geqras, s sT-Faw (1) § 797
@ﬁﬁ@wé’rﬁg}, TN AATT FAA | FaG ToT TLHE AT 5 TSI TATHAT % A1 qHeaT
FGAT|

(@)  wfered TEaTaS & ST U, S SR AHiT sEi Fr stergfua Ry S F oo
FeR T TLRTT AT RIS FMT|

(M) FET HER HaE ST AT SARAl & STd e, AT Fls 2i, T2 &A= 3 & 7997
Hﬁﬁmﬂﬁﬂéﬁwﬁﬂﬁaﬁ@ﬁ%ﬁmﬁﬂﬁ?ﬁWﬁwﬁ%sﬁmaﬁ{ﬁﬁﬁ
TS | Ateg=a |

(F)  FET AT ARHAT & AT AT % (10 Ueh THIAT 98 1A HT GoIT HT

(@) G IR, TS HERTT S T OoF & TTHT At srferwriear & & smasyfaay & fowy
#, Teft Safaa gaaT staee

[T, /. S(-22012/78/2003-HUH(Te7]) TTE. V]
1. T, FLETHT, FATHF ST

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water

purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of

landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of

our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(c) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(g) “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h) “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

() “zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the

meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—

(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;

(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(@)

The following activities shall be prohibited within the wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of any kind;

(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under

the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
(iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

2

@
(i)
(iii)
@iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii))  Member Secretary, Biodiversity Board of the UT - Member ex-officio;

(xiv)  Chief Wildlife Warden - Member ex-officio;

(xv)  Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

(xvi)  One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

(xvii) Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

3) The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

“) The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

(a) prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

(b) prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

(c) recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

(d prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

(e) develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

) recommend additions, if any, to the list of prohibited activities for specific wetlands;

(2 define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

(h) review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

(6))] in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

)] identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

k) ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

)] coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

(m)  function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

(n) issue necessary directions for conservation and sustainable management of wetlands to the respective

implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(P Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(i)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALOK Digitally signed by
ALOK KUMAR

Date: 2017.09.26
KU MAR 22:25:31 +05'30'
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Guidelines Purpose and Scope

The Ministry of Environment, Forest and Climate Change (MoEF&CC) has notified Wetlands
(Conservation and Management) Rules, 2017 (hereinafter Wetlands Rules) under the provisions
of the Environment (Protection) Act, 1986 as regulatory framework for conservation and
management of wetlands i India. These guidelines have been drafted to support the State
Governments / Union Territory (UT) Administrations in the implementation of the Rules by
providing guidance on:

a) Preparing a list of wetlands in the State / UT

b) Identifying wetlands for notification under Wetlands (Conservation and Management) Rules,
2017

¢) Delineating wetlands, wetlands complexes and zone of influence

d) Preparation of Brief Document

e) Determining ‘wise use’ and ecological character

) Developing a list of activities to be regulated and permitted

g) Developing an Integrated Management Plan

h) Constitution and operational matters of the Wetlands Authorities

1) Overlapping provisions.

These guidelines were drafted by a committee constituted by the MoEF&CC vide OM dated
August 10, 2018. The committee comprised Mr U.A.Vora (former CCF Wildlife, Government
of Gujarat), Dr Arvind Kumar (President, India Water Foundation), Dr B.C. Jha (Former
Director (Wetlands), Central Inland Fisheries Research Institute), Dr P. S. N. Rao (Director,
School of Planning and Architecture), Dr Afroz Ahmad (Member, Environment and
Rehabilitation, Narmada Control Authority) and Dr Ritesh Kumar (Director, Wetlands
International South Asia). The committee met on five occasions at MoEF&CC, New Delhi for
the said purpose, and submitted final version of the guidelines to the Ministry on December 5,
2018. The draft guidelines were subsequently sent for comments to all State Governments / UT
Administrations, and have been finalized after due consideration of the comments received. The
Committee immensely benefitted from the discussions held with Ms Manju Pandey (Joint
Secretary). The Committee also acknowledges the support received from Ms Rita Khanna
(Scientist ‘F’), Dr M. Ramesh (Scientist ‘E’), Mr Chandan Singh (Scientist ‘DD’), Dr Anu Chetal
(Research Assistant) and Ms Pallavi Mukherjee (Research Assistant) during the guidelines
preparation process.

Wetlands to be regulated

The provisions of Wetlands Rules apply to:

a)  Wetlands designated by the Government of India to the List of Wetlands of International
Importance under the provisions of the Convention on Wetlands (Ramsar Convention).
[Ref. Rule 3 (a) of Wetlands Rule]

b) Wetlands notified under the rules by the Central Government, State Government and UT
Administration. [Ref. Rule 3 (b) of Wetlands Rule]
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4. All wetlands, irrespective of their location, size, ownership, biodiversity, or ecosystem services
values, can be notified under the Wetlands Rules, except:

a) River channels;

b) Paddy fields;

¢) Human-made waterbodies specifically constructed for drinking water purposes;

d) Human-made waterbodies specifically constructed for aquaculture purposes;

e) Human-made waterbodies specifically constructed for salt production purposes;

f)  Human-made waterbodies specifically constructed for recreation purposes;

g)  Human-made waterbodies specifically constructed for irrigation purposes;

h) Wetlands falling within areas covered under the Indian Forest Act, 1927; Forest
(Conservation) Act, 1980; State Forest Acts and amendments thereof;

1)  Wetlands falling within areas covered under the Wildlife (Protection) Act, 1972 and
amendments thereof;

1) Wetlands falling within areas covered under the Coastal Regulation Zone Notification, 2011
and amendments thereof.

[Ref. Rule 2 (g) and Rule 3 of Wetlands Rules]

5. Human-made wetlands are defined as wetlands that are planned, designed and operated to meet
a specific purpose (such as providing water for irrigation, producing fish through culture
operations, producing salt, recreation, preventing salinity intrusion, flood control etc.). Only
those human-made wetlands that have been built for purposes, mentioned at paras 4c) - 4g)
above, are excluded from notification under these Rules.

6. Natural wetlands, partly or wholly used for purposes as mentioned at 4c) - 4g), attract the
provisions of the Wetlands Rules.

7. Wetlands designated as Ramsar Sites may be notified under the Rules as per the process
mentioned in paragraphs 57-65, even when partly or wholly overlapping with areas covered under
the Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest Acts and amendments
thereof; Wildlife (Protection) Act, 1972 and amendments thereof; Coastal Regulation Zone
Notification, 2011 and amendments thereof. Regulations for parts of wetlands overlapping with
4h-4j (supra) will, however, be as per the corresponding regulatory framework. Ramsar site areas,
not covered under any of the overlapping laws and rules, will attract the provisions of the
Wetlands Rules (Refer illustration 1 below).
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Protection Act, ’

1972

Area designated under
CRZ Notification, 2018

Hlustration 1: Using the Wetlands Rules to fill in the gaps in situations of multiple regulations in a Ramsar
Site. In the situation above, wildlife sanctuary (indicated as a) and a reserved forest (indicated as b) partly
overlap with the Ramsar Site boundary. Bemng a coastal wetland, a part (indicated as ¢) also falls under
Coastal Regulation Zone. In such cases, 1t 1s recommended that the entire Ramsar Site, mclusive of

overlapping areas, 1s delincated and notified under the Wetlands Rules. The overlapping areas shall
continue to be regulated as per respective Acts and Rules, and the remaining area may be regulated as per
the provisions contained in Wetlands Rules.  Similar approach can be taken even for wetlands that have

not been designated as Ramsar Site.

For wetlands falling within the criteria 3 (b) (supra), the exclusions mentioned at para 4 a) - 4j)
shall apply only in cases wherein the entire wetland falls under the said category. In cases wherein
areas falling within para 4 a) - 4 j) form a part of larger wetland or wetlands complex, and
exclusion may result in 1mpeded ecological contiguity and connectivity, such areas may be
included within the boundary of wetland being notified. Regulations within the boundaries of
areas mentioned at para 4 h) - 4 j) will, however, be as per the corresponding regulatory
frameworks (Refer Illustration 1 and 2).

Though Protected Areas and areas falling within the purview of Coastal Zone Regulation have
been excluded from notification under the Wetlands Rules, management of such wetlands may
benefit through the application of ‘wise use” approach (within the framework of existing laws and
rules) as outlined in Section VII of these guidelines.
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Hlustration 2: Considering river stretch and human-made wetlands for notification. In situations when the
entire wetland, to be notified, is a river stretch [idicated as (a)], paddy fields [indicated as (b)/, human-
made wetland waterbodies for mrrigation [indicated as (c)], and human-made waterbodies created for
aquaculture purposes [indicated as (d)], these may not be notified under the Wetlands Rules. However, in
cases as in (e), wherein river channels, paddy fields, and human-made wetlands such as aquaculture areas
form a part of a larger wetland or wetland complex, and excluding such area may fragment the wetland
regime, the area to be notified may include river channels, paddy fields or any other human-made wetland.

Should the State Governments/UT Administrations be desirous, any wetland, even if included
within the list of wetlands excluded from notification under Wetlands Rules, may be notified
under the relevant state laws. In this regard, the approach/mechanism outlined in Wetlands Rules
and these guidelines may be suitably adopted.

‘Wetlands Authorities

As per Rule 5 of Wetlands Rules, 2017 the Wetlands Authorities within States and UTs are
deemed as constituted with the following members:

a)  Minister In-charge of the Department of Environment/Forests of the State Government or
Minister In charge of the Department handling wetlands - Chairperson;(Administrator or
Chief Secretary of the UT - Chairperson in the case of UT);

b) Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;

¢) Secretary in-charge of the Department of Environment - Member ex-officio; (Vice-
Chairperson 1n the case of UT)

d) Secretary in-charge of the Department of Forests - Member ex-officio;

e) Secretary in-charge of the Department of Urban Development - Member ex-officio;

5
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Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;

Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State/UT Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board/UT Pollution Control Committee -
Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of
Environment, Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning
and socloeconomics to be nominated by the State Government / UT Administration
Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary

The Department of Environment / Forests or Department handling wetlands shall designate one

expert each in the following fields for a period not exceeding three years: [Ref. Rule 5 (2) (xv1) of

Wetlands Rules]

a)  Wetlands ecology
b) Hydrology

¢) Fisheries

d) Landscape planning

o
~

Socioeconomics

The Wetlands Authority may co-opt other members, not exceeding three in number. It is

recommended that at least one member may be drawn from civil society to enable stakeholder
representation.

The Authority shall exercise following powers and perform the following functions:

a)

b)

d)

=

T

Prepare a list of all wetlands of the State or UT within three months from the date of
publication of these rules;

Prepare a list of wetlands to be notified, within six months from the date of publication of
these Rules, taking into cognizance any existing list of wetlands prepared/notified under other
relevant State Acts;

Recommend identified wetlands, based on their Brief Documents, for regulation under these
rules;

Prepare a comprehensive digital inventory of all wetlands within one year from the date of
publication of these rules and upload the same on a dedicated web portal, to be developed
by the Central Government for the said purpose; the inventory ought to be updated every
ten years;

Develop a comprehensive list of activities, to be regulated and permitted within the notified
wetlands and their zone of influence;

Recommend additions, if any, to the list of prohibited activities for specific wetlands;

Define strategies for conservation and wise use of wetlands within their jurisdiction;

Review Integrated Management Plan for each of the notified wetlands (including trans-
boundary wetlands in coordination with Central Government), and within these plans to

6
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consider continuation and support to traditional uses of wetlands that are harmonized with
ecological character;

1)  Recommend mechanisms for maintenance of ecological character through promotional
activities for land within the boundary of notified wetlands or wetlands complex have private
tenancy rights,;

1) Identify mechanisms for convergence of implementation of the management plan with the

existing State/UT level development plans and programmes;

k) Ensure enforcement of these rules and other relevant Acts, rules and regulations and on a
half-yearly basis (June and December of each calendar year) inform the concerned State
Government or UT Administration or Central Government on the status of such notified
wetlands through a reporting mechanism;

) Coordinate implementation of Integrated Management Plans based on wise use principle
through various line departments and other concerned agencies;

m) Function as a nodal authority for all wetland-specific authorities within the State or UT
Administration;

n) Issue necessary directions for the conservation and sustainable management of wetlands to
the respective implementing agencies.

0) Undertake measures for enhancing awareness within stakeholders and local communities on
values and functions of wetlands; and

p) Advise on any other matter suo-motu, or as referred by the State Government/UT
Administration.

[Ref. Rule 5 (4) of Wetlands Rules]

. The State Government or UT Administration shall designate a department as nodal department

for wetlands. Such department shall provide all necessary support and act as Secretariat to the
Authority. The State Governments / UT Administrations may allocate sufficient budget and
human resources to ensure smooth functioning of the Authority and conduct of its various
activities. The Authority and the nodal department may identify a professional
mstitute(s)/organization(s) that would assist them in their various functions such as preparing a
list of wetlands, Brief Documents for notification etc.

The Authority shall meet at least thrice in a year. State Government / UT Administration may
decide an appropriate quorum, not less than half of the members. Minutes of meetings of the
Authority may be placed in the public domain within a period not exceeding two weeks from the
day on which meeting has been convened. [Ref. Rule 5 (2) (8) of Wetlands Rules]

Fach Wetlands Authority shall constitute:

a) Technical Committee to review Brief Documents, Management Plans and advise on any
technical matter referred by the Wetlands Authority; and,

b) Grievance Committee, consisting of four members, to provide a mechanism for hearing and
forwarding the grievances raised by the public to the Authority.

[Ref. Rule 5 (6)(b) of Wetlands Rules]

The composition of these committees may be decided by the concerned State / UT Wetlands
Authority. Meetings of these committees shall be held at least once every quarter, and
proceedings presented in the next meeting of the Authority.

The Wetlands Authority may empower the Grievance Committee to redress grievances at the
local level and to recommend to the Authority for the finality of decisions. The State Government
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/ UT Administration may consider appointing at least one member with a legal background in
the Grievance Committee. [Ref. Rule 5(6)(b) of Wetlands Rules]

State or UT level Wetlands Authorities constituted before notification of Wetlands Rules, shall
be deemed dissolved for the purpose of these Rules.

. State / UT Wetlands Authorities shall serve as nodal authority for authorities / agencies created

for specific wetlands. Management plans and notifications pertaining to the specific wetland shall
be subject to approval and endorsement of the State / UT Wetlands Authority. Administrative
matters, however, may continue to be dealt by the nodal department specified within the
constitution of the wetlands specific authority.

Preparing a list of wetlands

. The State / UT Wetlands Authorities are expected to prepare a list of wetlands within the

boundaries of their respective States / UTs. This list should be comprehensive, and not just focus
on wetlands that qualify for notification under these Rules. Therefore, it 1s recommended that
the list is developed based on wetlands definition of the Ramsar Convention (to which India is a
Contracting Party).

22.1 The Convention, ratified by Government of India, defines wetlands as ‘areas of marsh, fen,
peatland or water, whether natural or artificial, permanent or temporary, with water that 1s
static or flowing, fresh, brackish or salt, including areas of marine water the depth of which,
at low tides, does not exceed six meters’. In addition, to protect coherent sites, Article 2.1
of the Convention provides that ‘wetlands may include riparian and coastal zones adjacent
to the wetlands, and islands or bodies of marine water deeper than six meters at low tide

lying within the wetlands.’

The National Wetlands Atlas prepared by Space Application Center under the National
Wetlands Inventory and Assessment project, and available at
https://vedas.sac.govan/vedas/downloads/atlas/Wetlands/NWIA National atlas.pdf has spatial

data on wetlands for each State and UT.

23.1 The GIS data has already been made available by the Wetlands Division of the MoEF&CC
to the representatives of the State Governments / UT Administrations during the regional
consultation workshops held during 2016-18.

23.2 Wetlands Authority may seek the assistance of District Administration to validate the
information provided in the Atlas. Existing land records may also be considered while
developing the list of wetlands.

23.3 The hnal List of wetlands/wetland complexes may be prepared under the following heading:

a) Wetland Name

b) Geographical coordinates (latitude and longitude of the centre of the wetland)

¢)  Wetland type (inland and coastal) and sub-type (natural or human-made)

d) District(s) within which the wetland 1s located

e) Approximate area of the wetland

f)  Whether the wetland falls within the category of regulated wetlands as per Wetlands

Rules.



27.

29.

56

A format for compiling the list of wetlands is at Annex 1. This list may also contain trans-
boundary wetlands (at the end) with additional details such as the bordering State/UT under
which wetland 1s falling along with corresponding area.

. In addition to the National Wetlands Atlas, it may also be helpful to consider the list of wetlands

studied and described by various agencies, including revenue records (particularly areas recorded
as any of the wetlands types such as ponds, lake, talab, sarovar etc.). The States/UTs may seek
the assistance of State Remote Sensing Agencies and local experts for preparing such wetland
mventory expeditiously. State Governments/ UT Administrations are also encouraged to make
use of satellite images available at National Remote Sensing Center’s Geo-platform Bhuvan,
accessible at http://bhuvan.nrsc.gov.an/data /download/index.php.

Delineating wetlands

. After the wetlands have been identified for notifications under the Wetlands Rules, the next step

mvolves delineation of each of these wetlands (or wetlands complexes) and their zone of
mnfluence.

). For delineating wetlands, it is essential to be aware of the distinguishing characteristics of these

ecosystems. Wetlands arise when inundation by water produces soil dominated by anaerobic
processes, which in turn forces the biota, particularly rooted plants to adapt to flooding.
Wetlands, thus, have the following general distinguishing characteristics:

a) Permanent or periodic inundation or saturated soils throughout the year or during parts of
the year

b) Presence of macrophytes adapted to wet conditions (also known as hydrophytes)

¢) Soil that are saturated or flooded long enough favouring development of anaerobic
conditions

Water creates wetlands. The biological composition of wetlands, from fish to migrating
waterbirds, depends on the ways water moves within a wetland. The amplitude and frequency of
water level fluctuations are probably the most critical factors affecting the composition and
functioning of wetlands. Hydrological regimes may, therefore, be used as the primary delineation
characteristics for defining wetland boundary.

. Wetlands boundary can be derived as the outer envelope of the maximum area under

mundation, the area covered by hydrophytes, or saturation of soil near the surface during a
normal monsoon year. The boundary should be such that during a normal monsoon year, the
entire area 1s inundated for at least 15 days, or the soil 1s saturated roughly within one foot from
the surface. It may be pertinent to exclude areas that are only intermittently inundated in the
case of high floods (such as one in 100-year floods) or extreme events (such as storm surges of
extreme intensity).

‘Where two or more wetlands exist with a high degree on hydrological connectivity (for example,
wetlands connected during monsoon), or ecological connectivity (sharing waterbird habitats or
located on migratory fish pathways), these can be delineated as a single complex. In such cases,
non-wetland areas may be included within the boundary of the complex to ensure connectivity
and continuity. The connotation of wetland throughout this document includes wetlands
complex, as may be the case.
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30. For each wetland and wetlands complex, a map should be prepared using a Geographical

31.

32.

34.

Information System (WGS84 datum and UTM (Universal Transverse Mercator) projection) and
adopting professional cartographic standards. Essential features to be included in the map are as

follows:

a) Wetland boundary

b) The boundary of settlements located within and around the wetland
¢) Connecting drainages, inflows and outflows

d) Main roads and railway (if any)

e) Major landmarks

Recommended scale for producing the wetlands maps 1s as follows:

Wetland / Wetlands complex area Recommended scale
Below 100 ha 1: 4000

Between 100 - 500 ha 1: 10,000

Between 500- 4000 ha 1: 25,000

4000 ha and above 1: 50,000

These scales have been recommended on the basis of spatial data available for preparing wetlands maps
and detarls that may be extracted for management planning and monitoring decisions. Resources at 2 LISS
1V data that may be used for preparing map of wetlands below 100 ha renders an approximate scale of
1:4000. Even larger wetlands can be mapped using finer resolution data. However, for expedience and

cost eflectiveness, a lower scale may be suflicient for meeting management needs.

Delineating zone of influence

For each wetland to be notified, a zone of influence 1s to be defined. The zone of influence of a
wetland 1s an area, developmental activities wherein are likely to induce adverse changes in
wetland ecosystem structure and (ecological) functioning.

The boundary of the zone of influence may be defined with due consideration to local hydrology
and nature of land use. For wetlands with a well-defined surface drainage system, its directly and
freely draining basin should be delineated as the zone of influence. This can be done using a
suitable digital elevation model data and validated using toposheets. The basin should encompass
all direct inflow as well as outflow areas. The river basin atlas of India (available at
http://www.india-wris.nrsc.gov.imn/wrpinfo/ index.php?tile=WRIS_Publications) may be used to

support the delineation.

For wetlands with diffused drainage and where the slope is too gentle leading to large basin area,
the zone of influence can be delineated on the basis of features that are likely to influence wetland
functioning adversely. These could be based on the outer periphery of adjoining settlements, or
peripheral agricultural fields that drain directly into the wetland.

5. A map should be prepared to indicate the following elements in a Geographical Information

System (WGS84 datum and UTM projection) and adopting professional cartographic standards:

a) Zone of influence
b) Wetland boundary

10
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¢) Connecting drainages, inflows and outflows
d) Main roads and railway (f any)
e) Major landmarks

36. The recommended scale at which the map of the zone of influence is to be produced is as follows:

Area of zone of influence Recommended mapping scale
Below 100 ha 1: 4000

Between 100 and 500 ha 1: 10,000

More than 500 ha 1: 50,000

VII. 'Wetlands wise use and ecological character

37. Management of notified wetlands is recommended to be based on ‘wise use’ approach. Human
beings and their use of resources form an essential component of wetland ecosystem dynamics.
The ‘wise use’ approach recognises that restricting wetland loss and degradation requires
mcorporation of linkages between people and wetlands. The wise use principle emphasises that
human use of these ecosystems on a sustainable basis 1s compatible with conservation.

38. Ramsar Convention defines the ‘wise use’ of wetlands as “the maintenance of their ecological
character, achieved through the implementation of ecosystem approaches, within the context of
sustainable development”. Ecosystem approach requires consideration of the complex
relationship between various ecosystem elements and promotion of integrated management of
land, water and living resources. Wise use, through an emphasis on sustainable development,
calls for resource use patterns which can ensure that human dependence on wetlands can be
maintained not only in the present but also in the future. Seen n totality, wise use 1s about
maintaining and enhancing wetland values and functions to ensure the maintenance of the flow
of benefits from wetlands (their ecosystem services) from an inter-generational equity point of
view.

39. Ecological character 1s “the combination of ecosystem components, processes and services that
typify the wetland at a given point in time”. Ecosystem components are living (biotic) and non-
living (abiotic) constituents of the wetland ecosystem. These include:

a.  Geomorphic setting (landscape, catchment, river basin);

b. Climate (precipitation, wind, temperature, evaporation, humidity);

c. Physical setting (area, boundaries, topography, shape, bathymetry, habitat type and
connectivity);

d. Water regime (inflow, outflow, balance, surface-groundwater interactions, mnundation
regime, tidal regime, quality);

e. Wetland Soll (texture, chemical and biological properties);

f.  Biota (Plant and animal communities)

40. Ecosystem processes occur between organisms and within and between populations and
communities, including interactions with the non-living environment that result in an existing
ecosystem state and bring about changes in ecosystems over time. These include: Physical
processes (water stratification, mixing, sedimentation, erosion); Energy - nutrient dynamics
(primary production, nutrient cycling, carbon cycling, decomposition, oxidation-reduction);

11
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Processes that maintain animal and plant population (recruitment, migration); and Species

mteraction (Competition, predation, succession, herbivory).

41. Ecosystem services are benefits obtained by humans from ecosystems, categorized as:

Provisioning (fisheries, use of aquatic vegetation for economic propose, wetland agriculture,

biochemical products); Regulating (maintenance of hydrological regimes) and Cultural
(recreation and tourism, spiritual, scientific and educational value). Supporting services are
included within ecosystem processes.

42. A wetland use 1s not ‘wise-use’ if:

a. The intervention leads to adverse changes in ecosystem components and processes, such as:

1.
111.
1v.

V.
V1.

Vil.
V111

1X.

Reduction in water flowing into the wetlands

Reduction in the area under inundation, or changes in inundation regime
Reduction and alteration of natural shoreline

Fragmentation of wetlands into small patches of water

Reduction in water holding capacity

Degradation of water quality

Reduction 1n diversity of native species

Introduction or emergence of invasive species

Decline in wetlands resources, such as fish, aquatic plants, and water

b. The intervention enhances some ecosystem services (such as food production values) while
diminishing other ecosystem services (such as the ability of wetlands to moderate wetlands
regime).

43. Some examples of wetlands uses that may not be ‘wise-use’ are as follows:

Type of  Intervention Ecosystem services likely  Ecosystem services

wetland to be enhanced likely to be diminished

Lagoon Prawn aquaculture by ¢ TFood provision o  Water regime
creating enclosures within -~ o Ljvelihoods for moderation
the lagoon area wetlands dependent ¢ Flood buffering

communities

Lake Impounding water by Increased water e Ability to moderate
regulating outflows availability for human use floods

Marsh Construction of road Transport o  Hydrological
connecting settlements regime moderation
located on the periphery e Flood buffering

e Aesthetics
Urban Concretization of shoreline o  Aesthetic value e Ability to
lake for beatification e Tourism and accommodate

recreational benefits

monsoon flows

e  Habitat values

44. In several cases, the impact on ecosystem structure and functions, or tradeoffs in ecosystem
services may not be immediately apparent. It 1s, therefore, recommended that the ‘precautionary

12



IX.

46.

47.

48.

49.

60

approach’ is adopted to ensure that wetlands conservation is prioritized in the case of information
uncertainty.

Prohibited activities in a notified wetland

. The following activities are prohibited within notified wetlands:

a. Conversion for non-wetland uses including encroachment of any kind;

b. Setting up of any industry and expansion of existing industries;

¢.  Manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demolition Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for the Manufacture, Use, Import, Export and Storage of
Hazardous Microorganisms/Genetically Engineered Organisms or cells, 1989 or the
Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008;
electronic waste covered under the E-Waste (Management) Rules, 2016;

Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries, cities, towns, villages and other
human settlements;

f.  Any construction of a permanent nature except for boat jetties within fifty metres from the
mean high flood level observed in the past ten years calculated from the date of
commencement of these rules; and,

g.  Poaching.

[Ref. Rule 4 (2) of Wetlands Rules]

State/UT Wetlands Authority, based on consideration of site-specific conditions, may consider
expanding the list of prohibited activities for a notified wetland (or wetlands complex). This
should be specified as such within the notification for specific wetland (or wetlands complex).

Permission for carrying out any activity included within the list of prohibited activities [as per
Rule 4(2) of Wetlands Rules], within a notified wetland can only be given by the MoEF&CC. A
specific request needs to be made by the State Government based on the recommendation of
Wetlands Authority specifying:

a) Activity for which permission is sought;

b) Justification thereof;

¢) The premise on which the activity 1s not considered detrimental to the wetland’s ecological
character; &

d) Supporting evidence-base (such as an expert report, EIA, mitigating measures proposed to
be undertaken etc.)

Developing a list of activities, to be regulated in a notified wetland:

Activities within a notified wetland and its zone of influence, which when contained within a
specific threshold or area, are not likely to induce an adverse change in wetlands ecological
character may be placed under the ‘regulated’ category. Such activities should be notified within
the notification for a specific wetland (wetlands complex).

Following activities, when regulated, are not likely to induce an adverse change in wetlands:
a) Subsistence level biomass harvesting (including traditional practices);
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b) Sustainable culture fisheries practices (in private lands);

¢) Plying of non-motorized boats;

d) Desilting, in case where wetlands inflow regimes and water-holding capacity are impacted by
siltation (note that ‘deepening’ activities are not the same as ‘desilting’); &

e) Construction of temporary nature

50. Each activity, however, would need to be considered on a case to case basis keeping in mind the
ecological character of wetland or wetlands complex. A generic listing of a set of activities for all
wetlands of the State / UT may not be feasible or desirable. For example, releasing treated sewage
may not be advisable for high altitude wetlands that have slow decomposition rates.

51. For each regulated activity, it may be desirable to set a threshold limit beyond which the activity
may be prohibited. The thresholds can be in the form of a spatial limit (such as areas wherein
capture fishing may be carried), temporal limits (such as observing closed season), ecological
condition (such as maintenance of a water quality parameter within a prescribed range), number
of people (such as number of tourists permitted to visit the wetland on a given day), land use
(such as prohibiting use of intermittently inundated area for permanent agriculture, or
construction of enclosure), or any relevant dimension. Some examples of thresholds are:

Activity (Indicative List) Aspect on which threshold can be specified

a) Subsistence level biomass harvesting e Number of people that can be permitted to
(including traditional practices) harvest biomass within the wetlands
e Type of harvesting gears (mesh size) and crafts
e Area wherein harvesting 1s permitted

b) Releasing of treated sewage ‘Water quality parameters (such as):
e Dissolved Oxygen,
e Biological Oxygen Demand
e Chemical Oxygen Demand
e Concentration of heavy metals
e Coliforms

¢) Sustainable culture-based fisheries e Area wherein culture-based fisheries is
practices permitted
e Stocking density
e  Water quality

d) Plying of non-motorized boats e Area wherein plying i1s permitted

e Number of boats

e) Desilting, in cases where wetlands e Area wherein desilting can be carried out
mflow regimes and water holding
capacity are impacted by siltation

f) Noise Pollution e Limiting below level suited for waterbird
habitat

g) Washing and bathing activities o Use of detergent

h) Construction of temporary nature e Area wherein temporary constructions can be

carried out
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e The period for which such structure can be
maintained inside the notified wetlands

1) Change in landuse pattern within the e TLand use does not alter the hydrological
zone of influence regime or interrupt species interactions (such
as bird migration pathways)

. The Wetlands Authority shall be responsible for enforcing the regulations, through enforcement

machinery of the concerned State Government / UT Administration.

Developing a list of activities permitted in a notified wetland

. Activities aligned with the ‘wise use’ of wetland may be permitted within the wetland (wetlands

complex) or its zone of influence. The following activities are likely to be aligned with the ‘wise
use’ approach:

a) Ecological rehabilitation and rewilding of nature ;

b) Wetlands inventory, assessment and monitoring;

¢) Research;

d) Communication, environmental education and participation activities;
e) Management planning;

f) Habitat management and conservation of wetland-dependent species;

g)  Community-based ecotourism (with minimum construction activities);

h) Harvesting of wetlands products within regenerative capacity; and,

1) Integrating wetlands as nature-based solutions for climate change mitigation and adaptation.

. Permitted activities may need to be identified considering the ecological character of each

wetland to be notified. It is likely that an activity may be benign for one wetland, yet would need
regulation for others. For example, ecotourism may not be desirable for all wetlands.

Registration of wetlands

. It 1s advised that the State/UT governments may ascertain whether the respective wetland has

been registered appropriately in the land revenue records. If the wetland has not been registered
as yet, necessary steps may be taken early. This would help in ensuring that the usage of wetland
1s not altered in future through encroachment, illegal claim of ownership etc.

Account of pre-existing rights and privileges in a notified wetland

. Each wetland 1s likely to be associated with a range of pre-existing rights and privileges, and it

must be ensured that such rights and privileges are aligned with the ‘wise use’ approach. ‘Privilege’
1s defined here as a special entitlement granted to restricted group or persons, on a conditional
basis and can be revoked. ‘Rights’, on the other hand, may be irrevocable and inherently held by
a human being. Thus, a fish lease granted in certain wetlands by the Department of Fisheries can
be considered as a privilege. Privilege can also be customary and traditional (for example, the use
of traditional fishing techniques, buffalo wallowing, elephant bathing, the source of drinking water
for bovines, etc.). Parking a houseboat against a lease right to clean environment are examples of
rights.
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. For assessing the consequence of a pre-existing right or privilege on a wetland, it may be

important to consider their implication on wetland ecological character. The privilege of fishing
granted along a migratory route can lead to an adverse change in fish stocks. Similarly, the
disposal of untreated sewage by houseboat in a wetland can lead to pollution. Thus, such
privileges are not aligned with ‘wise use’. On the other hand, in many cases, the subsistence level
harvest of macrophytes may help in keeping species invasion in check and therefore aligned with
ecosystem health. Such considerations may need to be made while deciding whether a wetland
use 1s to be regulated or permitted.

Notifying wetlands

. For each wetland proposed to be notified, a ‘Brief Document’ containing the following

information needs to be prepared:

a) Demarcation of wetland boundary, supported by accurate digital maps with coordinates and
validated by ground truthing;

b) Demarcation of its zone of influence alongwith land use and land cover thereof indicated in
a digital map;

¢) Ecological character description;

d) Account of pre-existing rights and privileges;

e) List of site-specific activities, to be permitted within the wetland and its zone of influence;

f)  List of site-specific activities, to be regulated within the wetland and its zone of influence; and,

g  Modalities for enforcement of regulation.

A format for preparing the Brief Document 1s at Annex 2.

. The nodal department, designated by the State Government/UT Administration for wetlands,

shall be responsible for preparing the Brief Documents.

In the case of transboundary wetlands, the respective State Governments/UT Administration
may initiate the process of preparation of a common Brief Document and submit the same to
MoEF&CC. If required, MoEF&CC shall coordinate with the concerned State Governments/UT
Administrations for preparation of the Brief Document and addressing relevant issues. The

Ministry will further process Brief Document as per process laid under Rule 7(4) of Wetlands
Rules, 2017.

All Brief Documents shall be placed for approval of the Wetlands Authority. The Authority may
endorse the Brief Document for notification to the concerned State Government / UT
Administration.

The State Government / UT Administration shall issue a draft notification indicating the wetland
(wetlands complex) to be covered under the Wetlands Rules. The notification should contain:

a) Description of the wetland (wetlands complex) boundary along with its map

b) Description of the zone of influence along with a map

¢) List of activities prohibited within the wetland (wetlands complex) and its zone of influence
d) List of activities regulated within the wetland (wetlands complex) and its zone of influence
e) List of activities permitted within the wetland (wetlands complex) and its zone of influence
f)  Name and contact details of the nodal person, who is to be contacted for seeking permission

to undertake regulated activities.
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66.

XIV.

67.

68.

64

A format for notification 1s at Annex 3.
Fach draft notification shall be placed for public consultation for sixty days.
The State Government after considering objections from the concerned and affected persons

shall publish the final notification within a period not exceeding 240 days from the date of draft
notification.

5. MoEF&CC shall issue the draft and final notification for transboundary wetlands.

All Ramsar Sites, deemed covered under these Rules, shall also be notified as per the process
laid out 1n paragraphs 57-64. This 1s proposed to ensure that the site boundaries are properly
delineated and the knowledge about the same 1s available in public domain. It 1s adused that the
information in the ‘Brief Document’ may be consistent with Ramsar Site Information Sheet
(RSIS), submitted to the Ramsar Convention during site designation or RSIS updated thereafter.

Integrated Management Plan
S (=]

Wetlands are one of the most embedded and interlinked ecosystems with human livelithoods
and well-being. A balanced management approach, addressing biodiversity conservation values
while providing for sustainable utilisation in a way compatible with the maintenance of natural
properties of the ecosystem, needs to be adopted for these ecosystems. It 1s, therefore,
recommended that management of each notified wetland (s guided by an “Integrated
Management Plan”. The plan refers to a document which describes strategies and actions for
achieving ‘wise use’ of the wetland and includes objectives of site management; management
actions required to achieve the objectives; factors that affect, or may affect, various site features;
monitoring requirements for detecting changes in ecological character and for measuring the
effectiveness of management; and resources for management implementation. Besides
identifying resources, a management plan serves several important functions including generating
baseline information, communication with stakeholders and ensuring compliance with regulatory
frameworks and policy commitments.

While it 1s recognized that each wetland has its own distinctive ecological and hydrological
features and thereby distinctive management needs, the following broad planning principles need
to be kept in mind while formulating integrated management plans:

e  Integrated planning: Aquatic and terrestrial ecosystems are intimately linked by the process
of the water flowing through them. Every land use decision has a consequence on water
availability. Delineating a basin or a coastal zone enables demarcation of a distinct
hydrological unit which is the natural integration of all hydrological processes within its
boundary and therefore an ideal and rational unit for soil, water and bio-resources
conservation and management. Thus, management planning for wetlands should not be
restricted to a defined administrative boundary, but rather take into account wider planning

and management context of the basin or coastal zone within which the site 1s located.

The process of development and implementation of management plans for wetlands often
needs to be accompanied by governance improvements at basin and coastal zone level.
Such an approach underpins Integrated Lake Basin Management framework that calls for
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achieving ‘sustainable management of wetlands through gradual, continuous and holistic
improvement of basin governance, including sustained efforts for integration of stitutional
responsibilities, policy directions, stakeholder participation, scientific and traditional
knowledge, technological possibilities, and funding prospects and constraints.

Achieving close relationship between planning and governance 1s critical, considering
multiple stakeholder and sectoral interests which underlie and, to a large extent, structure
wetland biodiversity and ecosystem service values, and the need to secure people’s
mvolvement and participation in basin-scale management for considerably long periods of
time.

Reflection upon the following six pillars of basin-scale governance may thus be useful:
e Institutions: Development of effective organisations and governance frameworks
e Policies: Setting broad directions and specific rules

e Participation: Expanding the circle of involvement

o Technology: Possibilities and mitations

o Information: Pursuing sources of knowledge and wisdom, and

e Finance: Seeking sustainable sources at the appropriate level

Use of diagnostic approaches for defining management approach and actions: Given the
uniqueness assoclated with each wetland, it 1s important that ‘one size fit all’ approach is
replaced with a diagnostic approach, wherein the ecological, hydrological, socioeconomic
and institutional features are comprehensively assessed and trends therein determined to
be able to spell out management objectives and actions clearly.

Adaptable management: Wetlands are influenced by a range of drivers and pressures that
act at multiple spatial, temporal and political scales. Their management plan, therefore,
needs to be accommodative of uncertainties and challenges. This can be achieved by using
an adaptable management approach that allows for suitable modification of management
based on continuous site monitoring and assessment of new information.

Stakeholder participation: The condition of any wetland is an outcome of actions by a range
of stakeholders, which are linked to the ecosystem in a number of ways. Management
planning, therefore, needs to recognise these linkages, and build a mechanism for
participation of stakeholders in design, review and implementation processes.
Governance: Being located at the interface of land and water, wetlands are influenced by a
range of developmental activities that take place within their direct and indirect basins and
coastal zones. Institutional arrangements for managing wetlands need to be such that they
are capable of integrating activities across multiple sectors (such as agriculture, water
resources, forests, rural development, urban development, forests and wildlife and others),
and balancing the needs of a group of diverse stakeholders while ensuring that ecological
mtegrity of these fragile ecosystems is not adversely affected.

In the above context, association of entities or individuals as ‘Wetland Mitras’ can
encourage stakeholder participation and overall governance.

69. An integrated wetlands management plan can be developed in the following steps, thus enabling
a systematic diagnosis of wetlands features and their governing factors to arrive at management
objectives and activities.
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Step 1 Preamble Concise policy statement describing the rationale for the
application of human, technical and financial resources for the
wetland management

Step 2 Description of  Collation and synthesis of data to describe: wetland location and

wetland features extent, catchment, hydrological regimes, biodiversity, ecosystem
services, sociloeconomic and livelihoods

Step 3 Evaluation of Based on the description of features, identification of priority

wetland features wetland features that need to be maintained, and key threats that
adversely affect these features

Step 4 Institutional e Provide an overview of the current institutional

arrangements arrangements in the context of wetlands management;

e Discuss why the current institutional arrangements are
insufficient in ensuring wetlands conservation and wise use;

e Propose institutional arrangement for wetland management,
with specific focus on:

a) Nodal Agency

b) Role of various departments and agencies and
coordination mechanism, and

¢) Role of cwil society and communities.

e Develop an organogram for management plan
implementation.

e Regulatory regime specifying activities prohibited within
wetlands, activities to be regulated within wetlands and zone
of influence and regulation thresholds and activities
permitted

Step 5 Setting e Provide a statement of the overall goal that the management

Management plan seeks to achieve;
Objectives e Summarize the ecological and economic benefits that are
expected from management plan implementation;

e Enlist specific objectives;

e Describe strategy(ies) for achieving each of the management
objectives;

e Provide a strategy for implementing regulatory regime -
including list of activities liable to be prohibited, regulated
and permitted within the wetland (wetlands complex)

Step 6 Monitoring and e Present an overview of monitoring the wetland, and

Evaluation Plan management plan implementation;

e Describe monitoring parameters, the frequency of
monitoring and the agency that will be responsible for
monitoring;

e Describe how coordination between different monitoring
agencies will be achieved;

e Discuss the infrastructure and human resource requirement
for implementing the management plan. (As far as possible,
include local universities, research organizations and NGOs
in wetlands monitoring);

e Discuss the frequency in which reporting shall be done and
the responsible agency; Discuss how the monitoring
outcomes will be used to adapt management

Step 7 Action Plan Listing of management components and specific activities to

achieve  management objectives. For each activity,
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XV.

67

implementation location, prioritisation, implementing agency
and timeline should be specified.

Step 8 Budget Assessment of financial resources required for implementing the

management plan and sources of funds.

70.

71.

72.

73.

74.

76.

77.

78.

A description of each step and format for the compilation of integrated management plan is at

Annex 4.

The management plans should be presented to the Wetlands Authority. The implementation
shall begin only after receiving their endorsement. Management plans for Ramsar Sites and
transboundary wetlands shall also be reviewed and endorsed by the MoEF&CC.

The diagnostic management planning process, as described above, may also be used to guide
management of wetlands excluded from notification under Wetlands Rules.

Violations and penal provisions

The Wetlands Authorities are entrusted with the responsibility of ensuring enforcement of
Weltlands Rules and other relevant Acts, Rules and Regulations. Provisions of the relevant
Central and State Government Acts are applicable.

All prohibited and regulated activities beyond their thresholds, if taken up within the wetlands
and 1its zone of influence, shall be deemed violations under the Wetlands Rules.

The violations of the Wetlands Rules shall attract the penal provisions as per the Environment
(Protection) Act, 1986.

5. Complaints may need to be filed in the case of violations. In exercise of powers conferred under

clause (a) of section 19, the Central-Government has authorised the officers and authorities listed,
in the Table (p. 238) vide S.O. 394 (E) published in the Gazette No. 185 dated 16-4-87, S.O.
237(E) published in Gazette No. 171 dated 29-3-89 and S.O. 656(E) published in the Gazette
No. 519 dated 21-8-89, and amendments thereafter, if any.

The Authority should evolve a mechanism for continuous watch and ward of wetlands within
their jurisdiction. At the local level, the concerned Gram Panchayat and Urban Local Body may
be entrusted with watch and ward 1n association with any body constituted by the State Wetlands
Authority, such as a Wetlands Management Unit for a specific Wetland. At District levels, the
responsibility may be entrusted to the DDO/CDO (District/Chief Development Officer)/CEO
(Chief Executive Officer)/ Chief Programme Officer of the Wetland level body, such as a
Wetlands Management Unit.

The State Governments should proactively ensure incorporation of wetlands within land records.
The Wetlands Authority shall report the status of notified wetlands on half yearly basis to the

State Government/UT Administration and Central Government (recommended proforma at
Annex 5).
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XVI. Portal for information sharing

79. The MoEF&CC has created a web-portal for sharing information regarding implementation of
Wetlands Rules. The portal may be accessed at MoEFCC website. The Central Government,
State Government and UT Administration are required to upload all relevant information and
documents pertaining to wetlands in their jurisdiction. State Governments / UT Administrations
are encouraged to develop their own portals and hyperlink the same to the national portal. The
State Governments and UT Administrations are also encouraged to upload other project
documents and publications to enable sharing and exchanging good practices related to wetlands
management in general, and implementation of regulatory framework in particular.
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Annexes

Annex 1: Format for compiling list of wetlands

Total no. of wetlands:
Total no. of wetlands to be regulated/notified under Wetlands Rules:
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Annex 2: Format for preparing Brief Document

State / Union Territory:

Name and address of person(s) compiling this information

Section 1: Identification, Location and Jurisdiction

1.1 Name of the Wetland (Alternative names, including in local language should be given in
parenthesis after official name)

1.2 Name of the Village(s) , Tehsil(s), Municipal area (s)

1.3 Name of the District(s) in which wetland complex 1s located

1.4 Geographical coordinates (Latitude and Longitude, to degree, minutes and second)

Latitude: From to

Longitude: From to

1.0 Name of the Department / Agency which has jurisdiction over the wetland / wetlands complex

Section 2: Site Characteristics

2.1  Area of wetland / wetlands category (ha)

2.2 Wetland type (Please tick appropriate categories and sub-categories)

Category Subcategory

O Natural (Inland) O Permanent lakes

O Seasonal/ intermittent lakes

O Permanent streams/ creeks

O Seasonal/ intermittent streams/ creeks

O Oxbow

3 River floodplain

O Permanent freshwater marshes

O Seasonal/ intermittent freshwater marshes
O Shrub-dominated wetlands

O Tree-dominated wetlands

O Geothermal wetlands

O Karst and other subterranean hydrological systems
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O Natural (Coastal) O Coastal lagoon
O Estuary
O Intertidal mud, sand or salt flats

O Mangroves
O Coral reefs

O Human-made O Aquaculture pond
O Tank

O Saltpan

O Dam / Reservoir

2.3 Depth (m) Average Maximum

2.4 Elevation (m above mean sea level) m

2.5 Water regimes
a) Main source of water (tick all applicable)

O Rainfall O Groundwater [ Catchment runoff 0 Direct / indirect inflow from river

O Others, please specily

b) Water permanence

O Mostly permanent O Mostly intermittent
<) Destination of water from wetland
O Feeds groundwater O To downstream catchment O To river O To sea

d) Water pH
O Acid (K 5.5) O Circumneutral (5.5 - 7.4) O Alkaline (> 7.4)
O Not known
e) Water salinity
O Fresh (< 0.5 g/l) O Brackish (0.5 - 30 g/1)) O Euhaline (30- 40 g/1)
O Hypersaline (>40g/) O Not known
0 Nutrient in water
O Eutrophic O Mesotrophic 3 Oligotrophic
O Not known
2.6 Climatic setting
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Annual Rainfall /Snowfall(mm)

Temperature (‘C) Mmimum Maximum
Humudity (%) Miimum Maximum
Area of zone of influence (in ha) [Ref. paras 32-34 of

the guidelines on wetlands]

Major land use within zone of influence (provide as approximate % of catchment area)

Forests %
Plantaton — __ %
Agriculture %
Settlements (Rural) %o
Settlements (Urban) %
Industrial %

Map of wetland complex and zone of influence

(To be enclosed as Annex I and II to this proposal)

Section 3: Biodiversity

3.1

3.2

3.4

Notable plant species present in wetland

Notable animal species present in wetland

Species of conservation significance (rare, endangered, threatened, endemic species)

Major plant invasive alien species

Major animal invasive alien species
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Section 4: Ecosystem services

73

Importance Relevant for the site | If Yes, Details (upto 50 words for
(please tick yes or each category)
no)

Source of drinking water for people living | OYes  ONo

and around

Source of water for agriculture OYes ONo

Fisheries OYes ONo

Cultivation of aquatic food plants OYes ONo

For buffalo wallowing and use of OYes ONo

domesticated animals

Medicinal plants OYes ONo

Is a recreational site OYes ONo

Bulfering communities from extreme OYes ONo

events as floods and storms

Groundwater recharge OYes ONo

Water purification OYes ONo

Acts as a sink for sediments OYes ONo

Has significant cultural and religious values | OYes ONo

Is a site for recreation and tourism OYes ONo

Supports noteworthy plants species OYes ONo

Supports noteworthy animal species OYes ONo

Site of high congregation of migratory OYes ONo

water birds

Supports life cycle of fish or amphibians OYes ONo

Mining OYes ONo

Any other, please list
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Section 5: Pre-Existing Rights and Privileges

Nature of right and privilege Relevant for the | Does this negatively Brief description (upto 50
site (please tick mmpact the wetland’s words for each category)
y€s Or Nno) ecological health?

Community Fishing (without any | OYes ONo OYes ONo

lease or permission from

government department) ONot assessed

Fishing under lease from OYes ONo OYes ONo

government department

ONot assessed

Harvest of plants (without any OYes ONo |OYes ONo

lease or permission from

government department) ONot assessed

Harvest of plants under lease OYes ONo |OYes ONo

from government department

ONot assessed
Agriculture or horticulture within | OYes  ONo OYes ONo
wetland

ONot assessed
Grazing OYes ONo OYes ONo

ONot assessed
Religious practices OYes ONo OYes ONo

ONot assessed
Withdrawal of water for OYes ONo OYes ONo
domestic use

ONot assessed
Withdrawal of water for OYes ONo OYes ONo
agriculture or fisheries

ONot assessed
Bathing or wallowing of domestic | Yes  ONo OYes ONo
animals

ONot assessed
Plying of boats OYes ONo OYes ONo

ONot assessed
Any other, please list here OYes ONo |OYes ONo

ONot assessed
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Section 6: Present and Potential Threats

Threat Degree Present or Potential | Additional
formation, if any
Changes in water inflow | OHighOMedium OLow OPresent
and outflow OPotential
Pollution OHigh OMedium OLow OPresent
OPotential
Unsustainable harvest of | OHigh  OMedium OLow OPresent
biological resources OPotential
Mining OHigh  OMedium OLow OPresent
OPotential
Siltation OHigh  OMedium OLow OPresent
OPotential
Encroachment OHigh  OMedium OLow OPresent
OPotential
Spread of invasive OHigh  OMedium OLow OPresent
species OPotential
Any other, please list OHigh  OMedium OLow OPresent
OPotential

Section 7: Activities Proposed to be Prohibited (other than those listed in Rule 4(2) of Wetland Rules

and Regulated
Activity ‘Whether Regulation within If regulated, Name of Additional
prohibited | wetlands or zone of | indicate the level | department/ | information, if
or mfluence of regulation (in | agency any
regulated terms of people, | responsible
restricted area or | for regulation
any other) / prohibition
Withdrawal of water / O Wetland /
impoundment/diversion Wetlands complex
or any other boundary

hydrological
mtervention

O Zone of influence

Harvesting of resources
(living / non-living)

O Wetland /
Wetlands complex
boundary

O Zone of influence

Grazing

O Wetland /
Wetlands complex
boundary

O Zone of influence

Discharge of treated
sewage/ effluent /
wastewater

O Wetland /
Wetlands complex
boundary

O Zone of influence
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Construction of boat O Wetland /
jetties, and facilities for Wetlands complex
temporary use , as boundary
pontoon bridges ( Zone of influence
Aquaculture, agriculture O Wetland /
and horticulture Wetlands complex
activities within the boundary
wetland boundaries. O Zone of influence
Any other, please list O Wetland /
Wetlands complex
boundary
O Zone of influence

Section 8: Activities Proposed to be permitted

Activity Place a tick | Within wetlands or zone of Additional information, if any

mark if mfluence

relevant

a O Wetland / Wetlands complex
boundary
O Zone of influence

a O Wetland / Wetlands complex
boundary
3 Zone of influence

a O Wetland / Wetlands complex
boundary
3 Zone of influence

a O Wetland / Wetlands complex
boundary
3 Zone of influence

a O Wetland / Wetlands complex
boundary
O Zone of influence

a O Wetland / Wetlands complex

boundary
O Zone of influence

O Wetland / Wetlands complex
boundary
O Zone of influence

Section 9: Listing of Available Scientific Resources Used
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CHECKLIST

Q

Q g g a a a a

Q o a A

Responsible agency has been clearly identified and details of contact person included

Wetland/ wetlands complex boundary has been delineated using GIS and firmed up by
adequate ground truthing

Wetland/ wetlands complex map has been provided at required scale

Zone of influence has been delineated and included in wetland map or a separate map
Wetland zone of influence is sufficient to manage all activities

Site’s importance have been listed, and for major categories, justification is provided
Site’s biodiversity values are listed, and for major categories, justification 1s provided
List of pre-existing rights and privileges 1s provided

Consistency or inconsistency of pre-existing rights and privileges 1s indicated to be best of
available knowledge

Threats to site are listed, and for major categories details are provided
Activities prohibited, other than those listed in Rule 4(2) have been mentioned
List of activities to be regulated within wetlands and zone of influence 1s provided

List of activities to be permitted 1s provided
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Annex 3: Format for draft notification of wetlands under Wetlands (Conservation and Management)
Rules, 2017

Government of [State / Union Territory / India]

[Date]

S.0O.______ The draft of the notification, which the [name of the issuing entity] proposes to issue in
exercise of the powers conferred under rule 7 of the Wetlands (Conservation and Management) Rules
2017 read with Environment (Protection) Act, 1986 (29 of 1986), is hereby published for the
information of the persons likely to be concerned or affected thereby; and notice is hereby given that
the said draft notification shall be taken into consideration on or after the expiry of a period of sixty days
from the date on which copies of the Gazette of ............ containing this notification are made available
to the public;

Any person interested in making any objection or suggestion on the proposals contained in the draft
notification may forward the same in writing, for consideration of the [State Government / UT
Administration / MoEFCC, Gol], within the period so specified to the [insert designation and address],

or at email address,......eeeeveeeeivieeeeniieeecieee e,

Draft Notification
1. WHEREAS, the ...cuvveveeennens wetland / wetland complex, situated In ........c.eeeee.... village(s),
tehsil(s), district(s) of state of ....cceeuvvveveennne. , 1s considered to be critically significant for its ecosystem

services and biodiversity values for the local communities and society at large;

2. AND WHEREAS, it is considered that for sustaining these values, the ecological character of wetland
ecosystem needs to be maintained by regulating developmental activities within the wetland as well
as within its zone of influence;

3. NOW THEREFORE, the [State Government, UT Administration / Government of India] declares
that the said wetlands shall be covered under the provisions of Wetlands (Conservation and
Management) Rules, 2017.
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The extent of the wetland /wetland complex and its zone of influence is described in Schedule T of
this notification;

Activities prohibited within the wetland and its zone of influence are listed in Schedule II of this
notification. Such prohibitions shall not apply for areas designated under other Acts and Rules, and
listed at para 1.2 (a), (b) and (c) of Schedule I. Relevant provisions of respective Acts and Rules shall
apply in such areas.

Activities regulated within the wetland and its zone of influence, 1.e. permitted only with permission
of [State Government, UT Administration / Government of India] are listed in Schedule IIT of this
notification. Request for permissions can be made to the [Designation, contact address and email].
Such regulations shall not apply for areas designated under other Acts and Rules, and listed at para
1.2 a), b) and ¢) of Schedule 1. Relevant provisions of respective Acts and Rules shall apply in such
areas.

Activities permitted within the wetland and its zone of influence are listed in Schedule IV of this
notification. Such permissions however shall not apply for areas designated under other Acts and
Rules, and listed at para 1.2 (a), (b) and (c¢) of Schedule 1. Relevant provisions of respective Acts and

Rules shall apply in such areas.

The [State / UT Wetlands Authority] and the Ministry of Environment, Forest and Climate Change
shall monitor the enforcement of the provisions of this notification.

By order
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Schedule 1: Location and Extent of Wetland / Wetlands Complex and its Zone of Influence

1.1 Wetland / wetlands complex

The wetland / wetlands complex, as delineated, extends within an area of ................ ha within the
geographical coordinates as under:

Extremity North South West Fast

Latitude

Longitude

The map of wetland / wetlands complex boundary is at Map 1(a).
1.2 Boundary of area already designated under provisions of other Acts and Rules

The wetland / wetland complex boundary includes an area of ...................... ha designated under other
Acts and Rules, with the geographical coordinates as under:

1.2 (a) Area designated under Indian Forest Act, 1927; Forest (Conservation) Act, 1980; State Forest
Acts and amendments thereof

652

Extremity North South West East

Latitude

Longitude

1.2 (b) Area designated under Wildlife (Protection) Act, 1972 and amendments thereof

Extremity North South West Tast

Latitude

Longitude

1.2 (c) Area designated under the Coastal Regulation Zone Notification, 2011 and amendments
thereol.

Extremity North South West East

Latitude

Longitude

The above areas should be clearly demarcated on the map of wetland / wetlands complex boundary
1.e. Map 1(a).

1.8 Zone of influence

The geographical coordinates of the zone of influence span an area of ................... ha within the
geographical coordinates as under:

Extremity North South West East

Latitude

Longitude

The map of zone of influence of the wetland is at Map 1(b).

1.4 List of revenue villages / municipal areas falling fully or partly within the wetland is as under:
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[Insert list]
1.9 List of revenue villages / municipal areas falling fully or partly within the zone of mfluence is as under:
[Insert list]

Schedule II: List of activities prohibited within wetland/ wetlands complex boundary

g

Conversion for non-wetland uses including encroachment of any kind;

Setting up of any industry and expansion of existing industries;

Manufacture or/and handling or/and storage or/and disposal of construction and demolition waste
covered under the Construction and Demoliton Waste Management Rules, 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989
or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms
Genetically engineered organisms or cells, 1989 or the Hazardous Wastes (Management, Handling
and Transboundary Movement) Rules, 2008; electronic waste covered under the E-Waste
(Management) Rules, 2016;

Solid waste dumping;

Discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

Any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

Poaching.

[Other activities, likely to have an adverse impact on the ecosystem to be inserted from the Brief
Document]

Schedule III: List of activities regulated within the boundary of wetlands / wetlands complex and its zone
of influence and for which prior approval of [State Government/ UT Administration/MoEF&CC] is

required to be obtained

Activity

Restrictions

‘Within the boundary of
wetland / wetlands complex

‘Within the zone of influence

[Insert from brief document]

[Insert from Brief Document]

[Insert from Brief Document]

Schedule IV: List of activities permitted within the boundary of wetlands / wetlands complex and its zone

of influence

Activity

Levels and types not requiring permission

‘Within the boundary of
wetland / wetlands complex

‘Within the zone of influence

[Insert from brief document]

[Insert from Brief Document]

[Insert from Brief Document]
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Annex 4: Steps and format for developing Integrated Management Plan

Wetlands provide wide-ranging ecosystem services that support human well-being in a number of
ways. Numerous plant and animal species depend on wetlands during different parts of their life-
cycle. In order to ensure that wetlands continue to provide their ecosystem services and support
biodiversity, it 1s essential that a well-defined strategy and actions are 1dentified for their conservation
and wise use. An Integrated Management Plan reflects a common understanding between various
stakeholders on the management purpose, significant threats and constraints limiting conservation
and wise use, opportunities and specific actions for addressing these threats, and mainstreaming
wetlands within the wider developmental planning.

The Integrated Management Plan i1s formulated to serve the following purposes:

¢ Identify the objectives of wetland management;

e Identify the factors that affect or may affect the wetland;

e Resolve conflicts between various stakeholders having an interest in the wetland;

e Define monitoring requirements and research needs;

e Help obtain financial resources for managing the wetland;

e Enable communication between different wetland managers, organizations and stakeholders;
e Ensure compliance with extant laws and regulation; and,

e Demonstrate that management is effective and efficient

Systematic diagnosis of various wetlands features and factors influencing these features is essential to
arrive at management objectives and actions. The following eight steps are recommended for
developing an Integrated Management Plan:

Step 1: Preamble

The process for management planning must begin with an exercise of setting up an overarching
preamble describing the rationale for application of human, technical and financial resources for the
wetland. This 1s a concise policy statement that expresses the commitment of the State Government/
UT Administration for integrated management. The preamble can be developed on the basis of:

e Importance of the wetland for the state / UT
e  Ways in which the wetlands conservation and wise use will contribute to conservation and
developmental goals

e  Alignment with sectoral policies, directives and planning frameworks
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Step 2: Description of wetland features

r

5. This step entails collation and synthesis of existing information on various site features so as to

provide a basis for the identification of management objectives. A generic listing of management

information needs and data requirements are presented in Table 1.

Table 1: Information Required for Description of Wetlands Features

Wetland Management information needs Data requirement
feature
Wetland type Location Geographical coordinates
and extent Wetland type Land use and land cover data for the

Wetland area

Significant inter-annual changes in the
wetland

Major changes in the wetland extent in
the last 20 - 30 years (if available)

wetland (at least for two seasons, pre and
post-monsoon)

Historical map of the wetland ( can be
developed from the Survey of India
toposheets) (f available)

Catchment/

Drainage
Basin

Direct and indirect catchment of the
wetland
Geological and  geomorphological
characteristics that have led to the
formation of the wetland

Present land use and land cover of the
catchment and their implication for
wetland

Major developmental activities m the
catchment and their mmpacts on the

wetland

Geology and geomorphology
Topography

Drainage pattern

Soil types

Climate setting

Land use and land cover change

Hydrological

regimes

Major sources of water inflow and
outflow from the wetland

Major sources of sediments into the
wetland

Inundation regime

Trends in water holding capacity and
factors for the decline

Water quality and pollution status
Water use pattern within the wetland
catchment and implication for wetland

Water inflow, outflow and balance
Inundation pattern

Sedimentation

Groundwater

Water quality

Water use within the basin

Biodiversity

Species richness

Role of the wetland in the life-cycle of
migratory species

Invasive species and major contributing
factors

Major changes in species richness and

habitat and factors thereof

Species richness and diversity
Biological significance of habitats
Risk of species invasion
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Ecosystem Key ecological and  hydrological Provisioning  services(direct  wetland
Services characteristics required for the sustained products, eg: food, fibre, water)
provision of ecosystem services Regulating services (the ability of an
Ecosystem services trade-offs ecosystem to regulate hydrological
regimes, influence micro-climate, reduce
disaster risk, groundwater recharge)
Cultural services (recreational values,
cultural and religious norms and beliefs
related to wetlands)
Supporting services (Primary production
and other ecosystem functions which
enable wetlands to deliver all above
ecosystem services)
Socioeconomi Extent of dependence on wetlands for Demographic features of communities
cs and livelihoods living in and around
livelihoods Status of community infrastructure (such The contribution of wetland to income
as water and sanitation) and implication and employment
for wetlands Community resource use and
Livelihood vulnerability and relationship management practices
with changes in wetland resources
Resource use conflicts
Major  shifts in  livellhoods and
implications for wetlands

Attention should be paid to the robustness of data and associated uncertainties thereof. It 1s
recommended that the data on-site features and linked metadata are, to the extent possible,
maintained 1n a spatial format to enable updation at a later stage as more information becomes
available through monitoring programmes. The step should also include identification of data gaps.

Step 3: Evaluation of wetland features

7. This step entails an evaluation of information on status and trends on wetlands features (conducted

in the previous step) to identify:

a) Key wetland features that should be a priornity for management planning
b) Natural variability within these features, including describing thresholds, if any
¢) Threats that limit (or potentially limit) maintenance of wetlands features in the desirable state

Evaluation of wetland features can be done on the basis of criteria such as:

o Naturalness

e Ranty

o  Criticality for ecosystem functioning
e Socioeconomic importance

o  Requirement under the extant regulatory regime

9. The evaluation process will lead to narrowing down of the list of wetland features, for which threats

may be 1dentified. The management plan is a response to these threats. Through this process, it is
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ensured that the plan does not merely focus on symptoms (for example, poor water quality) but on

the

root causes (in this case, ineffective sewage management in wetland catchments).

Step 4: Defining an institutional arrangement for wetland management

10. The purpose of this step is to evaluate whether existing institutional arrangements are sufficient and
effective in addressing the threats to wetlands. Based on the gaps identified, an mstitutional

arrangement for implementation of the management plan 1s developed.

11. This step mcludes:

a)

b)

Enlisting of government departments having programmes which impact (or have the potential to
impact) wetlands features or threats on these features;

An analysis of laws and regulation related to wetland, access and use of wetland resources,
biodiversity or any dimension;

Ownership, rights and privileges pertaining to wetlands;

Analysis of the role of CSOs and communities in wetlands management, with particular reference
to their views, rights and capacities; and,

Gaps and challenges.

12. Based on the analysis, an institutional arrangement for wetlands management should be developed,

clearly stating:

a)
b)
)

The nodal agency responsible for managing wetlands
Role of different government departments and mechanisms for inter-departmental coordination
Role of CSOs and communities

13. In line with the requirements of Wetlands (Conservation and Management) Rules, 2017, the
following should be specified:

a)
b)

)

Activities prohibited within the boundary of wetlands;
Activities to be regulated within wetlands and zone of influence and regulation thresholds; and,
Activities permitted.

Step 5: Setting management objectives

14. This step involves the identification of site management objectives that need to be met so as to ensure

that site features are maintained or improved. The management objectives may address the threats

identified in the previous step, and issues relating to maintenance of wetland in a desired healthy
state.

a)

b)

15. While defining objectives, the following may be considered:

Measurability - The objectives must be measurable so as to enable reporting on progress towards
meeting them (for example, reducing silt load from the wetland catchment by xx 9%)
Achievability - The objectives must be achievable at least in the medium or long term. An
objective that cannot be achieved can lead to an overall loss of sense of direction and
misallocation of resources (for example, completely preventing nutrient enrichment in a wetland
located in the intensive agricultural landscape is an unachievable objective, a much better
proposition would be to reduce the current rate by xx%).
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¢) Indicative of purpose and not the process - The objectives should not be prescriptively stating

the way the objective should be achieved. It should ideally reflect the purpose of management

(for example - afforestation in xxx ha is not an objective but a way to reduce siltation. Focusing

just on afforestation then limits the use of other options for reducing siltation in a wetland).

Step 6: Developing a monitoring and evaluation plan

16. This section aims at outlining a monitoring and evaluation plan to enable assessment of overall

management effectiveness and identify needs for mid-term correction.

Performance indicators

17. For each of management objectives, a set of performance indicators should be 1dentified.

Table 2: Performance Indicators

Wetland feature Management Performance Indicator Means of measurement
objective
Area Maintain wetland Wetland area which has | Area estimated from analysis
area not been altered for non- | of remote sensing images and
wetland usages ground truthing
Catchments Reduction in silt Silt load Monitoring pilot watersheds
load from
catchment
Hydrological Reduce pollution Biological Oxygen Water quality monitoring
regimes Demand, Chemical
Oxygen Demand or any
other water quality
parameter assessed
against a threshold
Enhance Area of wetland complex | Analysis of remote sensing
hydrological mundated during high data, and hydrological surveys
connectivity within | floods period
wetlands complex
Biodiversity Maintain and Area of wetland used by | Physical survey

enhance habitat of
waterbirds

waterbirds

Reduce area under

Area under nvasive

Analysis of remote sensing

mvasive macrophyte mmages and ground truthing
macrophyte
Maintain fish Fish species richness Sampling

species richness
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Socloeconomics Reduce use of Number of destructive Survey
harmful fishing fishing gear used in the
practices wetland
Reduce direct Reduction in % of Socioeconomic surveys
dependence of mcome derived from
communities on wetland
capture fisheries

18. For each performance indicator, a baseline value at the beginning of management plan
implementation may be specified. These values should be tracked over the course of management
plan implementation to assess whether management objectives are being met.

Monitoring mechanism

19. Besides setting up performance indicators for the management plan, it i1s also essential to set up a
monitoring system for the wetland to be able to assess changes in ecosystem condition over a period
of time.

20. A generic listing of monitoring parameter, method and frequency is presented in the Table 3 below.
Parameters marked with a single asterisk (*) sign are relevant for all wetlands and must from a part
of the monitoring system. In addition to these, parameters marked with a double asterisk (**) are
relevant for wetlands located in urban and peri-urban areas. Other parameters may be included based
on the assessment of relevance and wetland contexts.

21. Photographic documentation (before, during and after management intervention) may also be
maintained as part of monitoring process. Aquatic drones/ buoy- based sensor induced transmission
for online data updating may be used for large wetlands, which will further help in enriching the
management practices.

Table 3: Parameters for wetlands monitoring

Wetland feature Monitoring parameter Monitoring method Recommended
Frequency
Wetland extent e Wetland area® Remote sensing and Once 1n a year

ground truthing

e Land use and land | Remote sensing and Once n a year
cover within the | ground truthing

wetland area

e Connectivity with | Remote sensing and Once 1n a year
other adjoining | ground truthing
wetlands, river /
streams, coastal
zone

40




88

Wetland Catchment

Climate

Data from the nearest
weather station

Monthly

Land use and Land

Remote sensing and

Once in 3 years

Cover” ground truthing

Total sediment | Stream gauging station | Monthly

yield

Total nutrient yield | Stream gauging station | Monthly
Hydrological regimes Water inflow and | Stream gauging station | Monthly

outflow*

Waterholding Bathymetric survey Once in ) years

capacity

Peak inundation

Remote sensing and

ground truthing

Once n 2 years

Dissolved Oxygen,
Biological Oxygen
Demand *

Data from water
quality sampling
stations

Atleast monthly

Chemical Oxygen

Data from water

Atleast monthly

Demand ** quality sampling
stations
Number of point | Surveys Once a year

sources discharging
untreated  sewage

mto the wetland *~*

Biodiversity and
Habitat

Population of

major wetland
dependent species
groups (such as
waterbirds,

mammals etc.)”

Mid-winter counts

Once a year

Habitat use by key
species

Physical surveys

Once a year

Number of

migratory — species
using the wetland as

a habitat

Physical surveys

Once a year

Area under invasive | Physical surveys Once a year
macrophyte**
Ecosystem Services Annual Fish vyield Sampling Monthly samples

collated into an annual

estimate
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Number of tourists

Surveys

Monthly samples
collated into an annual

estimate

Volume of surface
water abstracted

from wetland

Hydrographic surveys

Monthly samples
collated into an annual

estimate

Volume of | Hydrographic surveys | Once a year
groundwater

recharged

Proportion of | Hydrographic surveys | Once a year

floodwaters stored
in the wetland

Use of wetland for | Surveys Annual estimate
research and
education
Livelihoods Population  living | Surveys Once every three years
around the
wetland *
Population Surveys Once every three years
depending on
wetlands for
livelihoods
Number of | Surveys Once every three years
households around
the wetland using
safe sanitation
practices
Participation of | Surveys Once every three years
communities n
wetlands
management

Note: (1) The frequency, as above, i1s advisable for wetlands above 100 ha and 1s indicative in

nature. The Wetland Authority may suitably modify based on logistics involved.

(1) For wetlands less than say 100 ha, the frequency may be appropriately divided.

Step 7 - Developing an action plan

22. The last stage of the management planning process includes defining the action plan, or specific

mterventions that address the identified management objectives. A generic listing of activities 1s

presented in Table 4. The projects need to be defined very clearly to ensure good implementation.

‘While identifying activities for management of wetlands, the following must be kept in mind:

a) Ecosystem-based interventions should be promoted as far as possible

b) Engineering interventions in wetlands should be taken up in a limited manner, with impact

assessments conducted for all major works

¢) Operations and maintenance of all structural works should be included in project design
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d) Participation of local communities should be included to the extent possible

Table 4: Generic listing of activities for management of wetlands

Management
Plan component

Activities

Key considerations

Boundary

delineation and

Boundary mapping

and delineation

Site boundaries should be established with reference to

mundation regimes, soil conditions and vegetation types.

demarcation Landscape connectivity should also be taken into account when
wetlands exist in patches. All activities should be completed
within the first year.
Removal of Boundaries should be notified and legally protected wherever
encroachments possible. All activities should be completed within the first year.
Shoreline Mostly required for wetlands in urban and peri-urban setting. For
management stabilizing bunds of wetlands, naturalization of slopes using
vegetative measures should be preferred. Development of
promenade for urban lakes can be included based on an
evaluation of natural drainage and shoreline ecosystem niches.
Catchment Afforestation and Catchment conservation plans should be developed at watershed
conservation aided regeneration scales and based on Joint Forest Management approaches.
Native species should be used for forestry operations.
Pilot watershed should be periodically monitored to assess
changes in soil moisture regimes.
Livelihood interventions for catchment communities aimed at
reducing dependence on wood as an energy source should be
mcluded as appropriate.
Small scale Community participation in design, implementation and post-
engineering measures | project maintenance of structures should be ensured.
(gully plugging, check
dams, gabion
structures etc.)
Water Selective dredging Dredging to be used only selectively, and be based on
management and desilting to assessments of bathymetric profile and species interactions. For

improve hydrological

connectivity

inflowing channels, dredging ca be used to improve water inflow.

Interception,
diversion and

Mostly recommended for wetlands in the urban and peri-urban
setting.
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Management
Plan component

Activities

Key considerations

treatment of point
sources of pollution

Provision of comprehensive sanitation and safe drinking water
coverage to communities living around the wetlands may be
ensured.

Engineering (STPs) as well as biological options (constructed
wetlands) should be evaluated for application. Planning for
Operation and Maintenance expenses should be included for all
engineering structures.

Construction and
operation of hydraulic
structures for
maintenance of water
regimes and flood
control

For each significant structure, environmental impact assessments

should be carried out prior to construction.

Balancing water
allocation for human

and ecological

Environmental flows for wetlands, hydrological regimes of which
are affected by hydraulic structures, should be assessed and
implemented in consultation in water managers

purposes
Biodiversity Habitat evaluation Until specifically desired, plantation of terrestrial plant species in
conservation and improvement wetlands should be avoided.
Improvement and Community groups should be mvolved i habitat monitoring and
maintenance of maintenance of migratory routes
migratory routes
Maintenance of Community groups should be involved in the maintenance of
breeding and breeding and spawning grounds
spawning grounds for
key species
Management of A mix of mechanical and biological methods for controlling
mvasive species species mvasion should be used.
For plant invasives, economic utilization along with physical
removal should be included.
Sustainable Microenterprise Identification of micro-enterprise development options should be
resource development for based on an assessment of community livelihoods, capacities,
development reducing dependence | resources and market linkages.

and livelihood
improvement

on wetla_nd resources

for livelihoods

Sustainable fisheries

development

Only capture based fisheries techniques should be promoted in
natural wetlands
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Management Activities Key considerations
Plan component
Options for improving culture fisheries in areas around wetlands
may be included to reduce dependence on capture fisheries
Sustainable Organic farming practices in immediate catchments should be
agriculture included to minimize nutrient enrichment in wetland.
development
Institutional Setting regulatory Site regulation should be harmonized with national and State level
development regimes regulations.

Local customary self-regulation which supports maintenance of

conservation values should be promoted

Development of
monitoring and
evaluation system

Comprehensive monitoring and evaluation mechanism for
hydrological, ecological, socio-economic and institutional features
should be made a part of the management system

Involvement of stakeholders in monitoring should be

encouraged.

Communication and
Outreach

Increasing awareness on values and functions of wetland should
be made an integral part of the management plan.

The use of television, print, electronic and social media for
awareness generation and outreach may be mcluded as
appropriate. Developing and disseminating dos and donts in
wetlands for general public may also be considered.

Research

For each site, key research areas to support management needs

should be identified and included in the management plan

Step 8: Developing budget and financing plan

23. A complete costing of the Integrated Management Plan item wise may be done for the entire tenure

of the plan using the existing norms of the State and central government, as may be the case. Year

wise requirement of funds for various items of work/ activities, band PERT charts for the

works/activities should be prepared. Summary of Cost Estimates and year-wise breakup of the

requirement of funds may be presented in the formats given below:

Table b: Summary of budget

S. No.

Management Plan component Budget
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Table 6: Year wise breakup of requirement of funds

Table 7: year wise breakup of requirement of funds

W o "o @ ©

- b) (O
)+ (©)

- -

@

Format for compiling Integrated Management Plan

24. The management plan should have a cover sheet with the following information:

Wetland Name
Wetland Area (in ha)
Location: (District(s), State / UT)

Area of the direct catchment (in ha)

Name of the nodal agency for management plan implementation

Management plan period

Date on which approval of State / UT Wetland Authority was obtained

Total budget

Total funds available from convergence sources
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25. The management plan may be compiled in the following eight chapters:

management planning

wetland, ways in which wetlands
conservation and wise use will
contribute to state conservation and
development goals and alignment
with state and central government

policies, directives and planning

Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps
1. Introduction 1.1 Rationale for Describe the importance of Step 1

{rameworks

1.2 Terms of reference Enlist the overall terms of referenceStep 1
for the management plan

1.8 Approach and Method  Provide an overview of approach ~ Step 1

(ways in which the recommended
steps have been used)

Describe the data sources and
research carried out for

management planning if any

2. Description of

wetlands features

Description of wetland

features

e Location and extent

o  Wetland catchments

e Hydrological regimes

o Biodiversity

o Lcosystem Services

e Socioeconomics and
livelihoods

Describe wetland features. As far as

possible, present the data in maps.

Step 2

3. Evaluation of
wetlands features

Evaluation

o Priority wetland features
that need to be
maintained and
thresholds thereof

e Threats

From the wetlands features
described in the previous section,
enlist the priority wetlands features.

Describe the threats that adversely
affect the priority wetland features.

Step 3

47
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Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps
4. Institutional 4.1 Review of existing Provide an overview of the current Step 4
arrangements arrangements stitutional arrangements in the
e Key organizations and context of wetlands management
programmes
e Rules and regulations
e Role of cvil society and
community based
organizations
4.2 Gaps Discuss why the current Step 4
istitutional arrangements are
msufficient in ensuring wetlands
conservation and wise use.
4.3 Proposed arrangements  Propose mstitutional arrangement  Step 4
for wetland management for wetland management, which
specific focus on a) nodal agency,
b) role of various departments and
agencies and coordination
mechanism, and c¢) the role of civil
society and communities.
Develop an organogram for
management plan implementation.
5. Setting 5.1 Goal and purpose Provide a statement of the overall Step 5

Management
Objectives

goal that the management plan
seeks to achieve

5.2 Benelits (ecological as
well as societal)

Summarize the ecological and
economic benefits that are expected
from management plan

implementation
5.3 Management objectives  Enlist the specific objectives Step 5
5.4 Strategies Describe strategy(ies) for achieving Step 5
each of the management objectives
6. Monitoring 6.1 Monitoring strategy Present an overview of monitoring Step 6
and evaluation the wetland, and management plan
plan implementation
6.2 Monitoring parameters, Describe the monitoring Step 6

frequency and responsibility

parameters, the frequency of
monitoring and the agency that will

be responsible for monitoring
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Chapter heading

Sub-headings

Explanation

Reference to
Management
Planning Steps

6.3 Institutional design

Describe how coordination
between different monitoring
agencies will be achieved.

Step 6

6.4 Infrastructure and
human resources design

Discuss the ifrastructure and
human resource requirement for
implementing the management
plan as far as possible, including
local universities, research
organizations and NGOs in
wetlands monitoring

Step 6

6.5 Reporting

Discuss the frequency in which
reporting shall be done and the
responsible agency.

Step 6

6.6 Review and adaptation

Discuss how the monitoring
outcomes will be used to adapt

management

Step 6

7. Developing an
Action Plan

7.1 Component wise
activities linked with
management objectives

Generic listing of activities

indicating:

o  What will be done?

e  Where will the activity be
done?

e  What is the priority for the
activity?

Step 7.1

7.2 Components for
consideration for support
under National Plan for
Conservation of Aquatic
Ecosystems (NPCA)

For all activities eligible for support

under NPCA indicate:

e Why is the activity important?

e How will the activity be

e implemented? (include
mtermediate steps, technical
specifications and relevant
drawings, as may be the case)

o Where will the activity be
implemented?

e Who will implement the
activity?

e What are the quantitative
targets to be met?

Step 7.2

19
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Chapter heading Sub-headings Explanation Reference to
Management
Planning Steps

8. Budget and 8.1 Activity inked budget Present a summary budget in ine  Step 8

activity phasing with Table 5

Provide details of funding available
from convergence sources in line
with Table 6

Provide detailed budget for NPCA
in line with Table 7

8 2 Time planning Present a monthly Gantt Chart for Step 8

management plan implementation

Checklist for submission of Integrated Management Plan

= Approved by the State Govt./ UT Administration/ State Wetlands Authority/ UT Wetlands
Authority (minutes of meeting to be enclosed)

= Forwarding letter states —-commitment of the State Government/ UT for providing their share

of budget (supporting document indicating concurrence to be enclosed)

= Integrated Management Plan has a cover sheet providing details on Wetland, catchment area,
implementing agency, total budget and fund requested from NPCA

= Brief Document is enclosed with the management plan (as per Annex V)
=  Wetlands map is provided in a standard GIS format

= Map of zone of influence in provided in a standard GIS format.

=  Management plan is aligned with recommended format of eight chapters

= All activities proposed to be funded by the NPCA fall within the list of core and non-core

activities
= Necessary drawings and technical specification for major activities is provided.
= Core activities have been allocated not less than 75% of the budget
=  Non- core activities have been allocated not more than 25% of the budget

= Budget has been prepared with reference to an approved Schedule of Rates
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Annex 5: Format for reporting status of notified wetlands

1. Wetlands / Wetlands Complex Name:

Report Date:

Reporting Officer:

2. Wetlands status

2.1 Area: current-

; In notification -

2.3 Water quality (attach data in an annex)

2.4 Status of major threats

wetland ecological character)

2.2 Water inflow and outflow (attach data in an annex)

(such as encroachment, linear infrastructure development, destructive fishing practices, untreated
sewage discharge, solid and liquid waste dumping, dumping of hazardous waste, invasive species,
habitat modification / destruction/alteration or any other that has or may induce an adverse change in

3. Status of enforcement of the regulatory regime

Activity regulated

Whether
regulation
complied with?

Violation if any?

Where has the Action taken
violation been

reported?

4. Implementation of the management plan

Management Plan
Component and
Activity Planned for
the period

Progress of

implementation during

the period

Nodal agency

Remarks (successes
and challenges)
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13 4 qrd SH—15 (1) SHIGRT & 96 0.849
14 3 Tl SH—15 (1) SHieRY &= 97/1 % 5.379
15 3 AT SH—15 (1) SHIGRT & 97 /3 0.101
16 3 Tl SHA—15 (1) SHIGRT &5 97 /4 0.101
17 3 Tl SHA—15 (1) SHIGRT &5 97 /5 0.032
18 3 Tl SHA—15 (1) SHIGRT &3 97 /5 0.251
19 3 Tl SHA—15 (1) SHIQRT &5 97 /7 0.121
20 3 el S—15 (1) SHIGRT & 97 /8 0.121
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oo | T | T BRAER ghg dfeqad g e
TR DIFIT T FFFd

21 3 Tl SHA—15 (1) SHIGRT &5 97 /10 0.061
22 8 A SH—15 (1) SHIGRT & 97 /2 0.016
23 8 A SH—15 (1) SHIGRT & 97 /2 0 0.076
24 8 A SH—15 (1) SHIGRT & 101/2 0.036
ART— 10.802

25 526 e 1/2 97.781
26 526 e 80 /1 1.214
27 526 NI 92 /1 2.788

28 526 T 111/2 140.217
29 526 T 11/3/2 0.101
30 526 e 11/ 4 7.082
31 526 e 112/2/1 0.251
32 526 T 112/3 0.061
33 526 T 112/6 0.506
34 526 T 112 /14 0.061

35 526 T 12/16 /1 198.881
36 526 e 112 /28 0.125
37 526 e 112 /30 0.125
38 526 e 112 /33 0.125
39 526 T 112 /36 1.829
40 526 e 12/32/2 0.061
41 526 e 12/35/2 0.170
42 526 e 12/1/2 0.170
43 526 e 439 0.032
44 526 T 502 14.172
45 526 T 502 /4 0.081
46 526 T 502/5 0.162
47 526 T 502,/9 0.032
48 526 e 502 /13 16.207
49 526 e 580 0.032
50 526 e 625/ 1 32.687
51 526 e 625/ 2 0.040
52 526 e 625 / 4 0.405
53 526 e 625 /6 0.036
54 526 e 625,/8 /1 0.251
55 526 T 625,/9 0.194
56 526 T 625,/ 10 0.316
57 526 T 625 /12 0.809
58 526 qre 625 /15 0.809
59 526 qre 1069 0.146
60 526 e 1070 0.154
61 526 e 1113 0.097
62 526 e 1115 0.024
63 526 T 1117 0.040
64 526 T 1223 0.093

AT 518.367

FHA AT 529.169

Ramgarh RPH_Data 11




102

4 IR Yo IRARIRYT TToie, 7 fosgmR, 2020
2—TRER e e @ Grfi) @ el § Rl @& ot Serd 8, & favor
foraa -
1427 HHAl T DT GdHH @ WA | 1427 Bl A9 DI ITHM T
Podio | P IFAR Y ®modo | T @ AR A
e el =T IHaT 80 H el =T BT 20 H

1 2 3 4 1 2 3 4

1 2 6,2 5.605 157 2 420 0.061
2 2 6/2/1 1.011 158 2 421 /1 0.101
3 2 6/2/2 0.255 159 2 421/2 0.034
4 2 6/2/4 0.255 160 2 422 0.056
5 2 6/2/5 0.255 161 2 423 /2 0.065
6 2 6/2/6 0.506 162 2 423 /1 0.061
7 2 6/2/7 0.506 163 2 424 /1 0.049
8 2 6/2/8 0.255 164 2 424 /2 0.105
9 2 6/2/9 0.255 165 2 425 /2 0.069
10 2 1/1/1 17.882 166 2 425 /1 0.073
1 2 1/1/2 0.073 167 2 426 0.186
12 2 1/1/3 0.073 168 2 427 0.061
13 2 1/1/4 0.202 169 2 428 0.045
14 2 1/1/5 0.202 170 2 429 0.057
15 2 1/1/6 0.251 171 2 430 0.077
16 2 M/1/7 0.162 172 2 431 0.081
17 2 1/3/1 2.816 173 2 432 0.040
18 2 1/3/3 0.121 174 2 433 0.036
19 2 1/3/4 0.202 175 2 434 0.020
20 522 11 /1 /30 3.220 176 2 435 0.024
21 2 30 0.036 177 2 436 0.045
22 2 66 0.073 178 2 437 0.049
23 522 101 /2 0 0.028 179 2 438 0.032
24 2 11 /1/2 0.097 180 2 438 0.490
25 2 11 /1 /180 7.386 181 2 440 0.113
26 2 111 /1 /60 0.065 182 2 441 0.081
27 2 1M1/1/7 0.073 183 2 442 0.870
28 2 1M11/1/8 0.202 184 2 443 0.158
29 2 1M11/1/9 0.121 185 2 444 0.178
30 2 11,/3 /1 0.539 186 2 445 0.146
31 522 11 /1 /10 7.889 187 2 446 0.190
32 522 11 /1 /4f0 0.125 188 2 447 0.020
33 522 11 /1 /50 0.125 189 2 448 /2 0.109
34 522 11 /1 /6f0 0.057 190 2 448 /1 0.445
35 522 11 /3 /10 2.294 191 2 449 0.450
36 2 12/25/7 0.753 192 2 450 0.405
37 2 112 /19 &1 0.129 193 2 451 0.628
38 2 1M2/21 % 0.132 194 2 452 0.081
39 2 12/16/2 0.376 195 2 453 0.037
40 2 112 /25 /21 0.065 196 2 454 0.040
41 2 12/25/5 0.065 197 2 455 0.138
42 2 112 /34 0.061 198 2 456 0.032
43 2 12 /17 0.202 199 2 457 0.121
44 2 112 /25 /20 0.19 200 2 457 fAo 0.032
45 2 112/8 0.125 201 2 458 0.049
46 2 112 /10 0.061 202 2 459 0.101
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| e |14 HEC G DI GdHM G _ @Il | 1427 HEHA T BT G Sl
POHO | o P AR 4 _ ®modo | W P AR 4 _
MET /=T IHdT 70 H ET | IHdT 20 H
47 2 112 /20 0.174 203 2 483 /1 0.049
48 2 12/25/9 0.125 204 2 483 /2 0.028
49 2 12 /25/14 0.065 205 2 484 0.045
50 2 12 /25/12 0.251 206 2 484 /2 0.057
51 2 12 /12 0.506 207 2 486 0.061
52 2 112/23/1 40.497 208 2 487 0.045
53 2 112 /25 /28 0.380 209 2 488 0.364
54 2 12/1 /1 1.011 210 2 495 0.240
55 2 112 /27 0.125 211 2 496 0.057
56 2 112/32,/1 0.125 212 2 497 0.012
57 2 112/23/2 0.376 213 2 498 0.061
58 2 112 /25 /1 23.614 214 2 499 0.032
59 2 112/25/2 0.045 215 2 500 0.093
60 2 12 /25 /13 0.024 216 2 617 0.020
61 2 112 /25 /19 0.012 217 2 625 /13 0.587
62 2 112 /25 /22 0.016 218 2 625 /14 0.223
63 2 112 /25 /23 0.020 219 2 626 0.632
64 2 112 /25 /26 0.090 220 2 630 0.053
65 2 112 /25 /29 0.506 221 2 631 0.040
66 2 112 /25 / 30 0.506 222 2 632 0.138
67 2 112 /25 /24 0.065 223 2 633 0.162
68 2 112 /11 0.372 224 2 634 0.057
69 2 112 /24 0.510 225 2 635 0.150
70 2 112/2 0.259 226 2 638 0.185
71 2 112 /25 /15 0.251 227 2 639 0.206
72 2 112/9 0.061 228 2 640 0.093
73 2 112 /19 fAo 0.045 229 2 643 0.134
74 2 112 /21 Ao 0.046 230 2 644 0.053
75 2 12 /13 /1 0.049 231 2 645 0.781
76 2 112,/16 /1 90 0.607 232 2 651 0.053
77 2 12 /25 /17 0.065 233 2 652 0.121
78 2 112 /15 0.061 234 2 653 0.364
79 2 112 /25 /26 0.065 235 2 654 0.089
80 2 12 /25 /11 0.065 236 2 655 0.061
81 2 112/4 0.061 237 2 656 0.089
82 2 112 /29 0.125 238 2 657 0.065
83 2 112 /25 /10 0.125 239 2 658 0.522
84 2 12/25/6 0.130 240 2 740 A0 0.034
85 2 112 /31 0.125 241 2 740 0.030
86 2 12/25/6 0.125 242 2 742 A0 0.010
87 2 12/5 0.061 243 2 744 0.053
88 2 112 /25 /25 0.125 244 2 1068 0.125
89 2 12/2/2 0.376 245 2 1074 /2 0.109
90 2 12/32/2 0.065 246 2 1074 /2 0.113
91 2 12/7 0.061 247 2 1074 /1 0.109
92 2 112 /18 0.174 248 2 1075 0.421
93 2 112 /22 0.170 249 2 1076 0.210
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6 IR Yo IRARIRYT TToie, 7 fosgmR, 2020
| e |14 HEC G DI GdHM G _ @Il | 1427 HEHA T BT G Sl
POHO | o P AR 4 _ moswo | = P AR 4 _
icisic IHaT 80 H ET | IHdT 20 H
94 2 112 /26 0.073 250 2 1077 0.146
95 2 12/25/27 0.380 251 2 1078 0.130
96 522 112 /25 / 190 12.627 252 2 1079 0.097
97 522 12/25/2 0.206 253 2 1080 0.093
98 522 12/25/3 0.097 254 2 1081 0.138
99 522 12 /25/13 0.053 255 2 1081 0.275
100 522 12 /25/19 0.053 256 2 1082 0.255
101 522 112 /25 /22 0.109 257 2 1083 0.413
102 522 112 /25 /23 0.105 258 2 1084 0.162
103 522 112 /25 /25 0.632 259 2 1085 0.995
104 522 112 /25 /26 0.320 260 2 1091 0.158
105 522 12 /25/27 0.324 261 2 1092 0.142
106 2 140 fA0 0.287 262 2 1093 0.267
107 2 141 /2 0.231 263 2 1094 / 1 0.097
108 2 141 /1 0.040 264 2 1095 0.182
109 2 142 0.057 265 2 1096 0.640
110 2 143 0.053 266 524 28 0.008
111 2 144 0.138 267 524 54/1 0.214
112 2 145 0 0.045 268 524 54/2 0.121
113 2 145 0 0.093 269 524 65 0.024
114 2 146 0.061 270 524 105 0.012
115 2 147 o 0.368 271 524 213 0.308
116 2 148 0 0.123 272 527 357 f0 0.530
117 2 149 0.057 273 524 363 0.028
118 2 163 0.081 274 524 368 0.109
119 2 164 0.085 275 524 369 0.061
120 2 165 0.069 276 523 374 0.105
121 2 166 0.336 277 522 501 A0 0.045
122 2 170 0.036 278 522 577 o 0.032
123 2 174 0.121 279 524 592/1 0.024
124 2 211 0.089 280 522 599 A0 0.016
125 2 212 0.182 281 522 616 A0 0.012
126 2 215 0.231 282 524 641 0.324
127 2 309 0.081 283 524 642 0.134
128 2 357 Ao 0.114 284 524 646 0.105
129 2 357 @I 0.364 285 524 647 0.093
130 2 357 Ao 0.182 286 524 648 0.064
131 2 357 Ao 0.186 287 524 649 0.174
132 2 360 0.271 288 523 650 A0 1.392
133 2 361 0.109 289 2 1094 0.170
134 2 362 A0 0.008 290 524 1104 0.182
135 2 365 0.012 291 524 1105 1.591
136 522 365 0.053 292 522 1107 /1 TR0 0.315
137 2 366 0.053 293 522 1110 o0 0.268
138 2 367 0.049 294 522 1116 0 0.040
139 2 370 0.044 295 522 1126 0.101
140 2 371 0.029 296 522 1129 0 0.016
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| e |14 HEC G DI GdHM G _ @Il | 1427 HEHA T BT G Sl
POHO | o P AR 4 _ moswo | = P AR 4 _
icisic IHaT 80 H el & IHAT 20 H
141 2 371 0.109 297 524 1219 0.032
142 2 372 0.045 298 522 1233 TR0 0.141
143 2 373 /1 0.036 299 522 1234 TR0 0.077
144 2 373 /1 0.069 300 2 1097 0.543
145 2 373 /2 0.012 301 2 1098 /2 1.497
146 2 374 BT 0.065 302 2 1098 /1 0.101
147 2 374 &1 o 0.025 303 2 1099 0.323
148 2 374 Ao 0.012 304 2 1100 0.178
149 2 412 0.154 305 2 1101 0.218
150 2 413 0.049 306 2 1102 0.182
151 2 414 0.040 307 2 1103 0.194
152 2 415 0.049 308 2 1106 0.615
153 2 416 0.053 309 2 1129 A0 0.020
154 2 417 0.223 310 2 1245 30 0.185
155 2 418 0.049 311 2 1253 / 180 0.077
156 2 419 0.085 312 2 1253 /2 0.077
AT 148.48 T 28.845
[ AT (148.48 + 28.845) 177.325
3ol PIedeR @ vl § SRS G Sl Sor e 8, @7 fdaxer e ® —
1427 B T B GH 1427 HEAl G DT GdHA
OO | AT T R @ g H0%0 T et e @ SrgaR A
TeT ¥t IPH4T B0 H TET AT | YHAT B0 H
1 2 3 4 1 2 3 4
1 208 5 0.0400 134 312 576 0.040
2 130 6/2/3 2.023 135 23 577 A0 0.029
3 302 6/3/2 1.214 136 60 578/1 0.028
4 466 6/3/1 3.234 137 318 578/2 0.028
5 24 7 0.008 138 198 579 0.170
6 24 8 0.012 139 318 581 0.065
7 132 9 0.061 140 318 582 0.069
8 495 10 0.036 141 198 583 0.223
9 222 1/4 0.012 142 66 584 0.061
10 222 1/5 0.024 143 66 585 0.065
1 222 1/6 0.036 144 66 586 0.049
12 258 1/1/8 0.202 145 9 587 /2 0.024
13 258 1/1/9 0.607 146 170 587 /1 0.020
14 265 1/3/2 0.109 147 66 588 0.032
15 410 1/1/1 0.607 148 3 589 0.085
16 29 12 0.053 149 82 590 0.101
17 29 13 0.020 150 9 591 0.093
18 288 14 0.040 151 198 592 /3 0.081
19 58 15 0.057 152 321 592 /3 0.251
20 58 16 0.036 153 71 593 0.077
21 58 17 0.028 154 71 594 0.020
22 58 18 0.024 155 364 595 0.069
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1427 B I B aIAH 1427 BHA G B I
OO | AT T AR S G pozio | T ol e @ Srga A
TeT ¥t IPH4T B0 H TET AT | YHAT B0 H

1 2 3 4 1 2 3 4
23 19 0.020 156 364 596 0.089
24 222 20 0.028 157 597 0.061
25 421 21 0.020 158 197 598 0.032
26 421 22 0.052 159 23 599 A0 0.016
27 222 23 0.024 160 71 600 0.202
28 222 24 0.064 161 254 601 0.061
29 230 25 0.024 162 384 602 0.028
30 120 26 0.057 163 198 603 0.097
31 120 27 0.008 164 458 607 0.020
32 391 29 0.012 165 458 608 0.121
33 54 31 0.028 166 86 609 0.065
34 270 32 0.012 167 86 610/1 0.024
35 249 33 0.012 168 182 610 /2 0.049
36 249 34 0.020 169 182 611 0.089
37 426 35 0.028 170 23 612 A0 0.020
38 267 36 0.020 171 612 fA0 0.020
39 72 37 0.012 172 468 613 0.032
40 38 38 0.012 173 207 614 0.061
41 105 39 0.020 174 397 615 0.032
42 438 40 0.045 175 23 616 A0 0.008
43 253 41 0.020 176 392 617 A0 0.020
44 189 42 0.040 177 263 618 0.020
45 189 43 0.024 178 397 619 0.036
46 189 44 0.077 179 194 620 0.020
47 147 45 0.081 180 446 621 0.166
48 37 46 0.020 181 353 622 0.138
49 221 47 0.008 182 109 623 0.004
50 221 48 0.024 183 353 624 0.049
51 221 49 0.020 184 16 625,/8/2 0.251
52 135 50 30 0.016 185 295 625/5 0.089
53 179 51 0.093 186 182 625/3 0.105
54 38 52 0.020 187 511 625,/7 2.136
55 38 53 0.028 188 251 625 /11 0.081
56 36 55 0.065 189 510 636 0.275
57 157 56 0.045 190 510 637 0.053
58 420 57 0.028 191 422 650 90 1.392
59 231 58 0.032 192 519 1069 30 0.008
60 157 59 0.029 193 519 1070 A0 0.136
61 157 60 0.036 194 491 1107 90 0.313
62 157 61 0.044 195 23 1107 / 1f80 0.313
63 68 62 0.061 196 520 1107 /2 0.623
64 231 63 0.028 197 307 1108 0.170
65 68 64 0.040 198 127 1109 0.061
66 358 67 0.008 199 393 1110 A0 0.267
67 236 80,2 0.117 200 451 1110 A0 0.268
68 338 97 /2 0.053 201 451 1111 0.053
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1427 BHA B FeAH

1427 BHA G B I

OO | AT T AR S G pozio | T ol T & AR A
TeT ¥t IPH4T B0 H TTeT F=T | YHaT 20 H
1 2 3 4 1 2 3 4
69 1 97/11 0.405 202 605 1112 0.077
70 2 97/6 0.194 203 196 1114 0.012
71 2 97/9 0.121 204 393 1116 A0 0.041
72 100 101/1 0.081 205 173 1118 0.053
73 34 102 0.032 206 368 1119 0.040
74 81 103 0.057 207 178 1120 0.138
75 81 104 0.020 208 195 1121 0.089
76 141 106 0.012 209 282 1122 0.271
77 141 107 0.069 210 206 1123 0.291
78 147 108 0.053 211 6 1124/2 0.214
79 141 109 0.044 212 271 1124 & 0.271
80 141 110 0.008 213 158 1125/1 0.405
81 92 111/1/3 0.295 214 271 1125/2 0.388
82 92 111/1/5 0.202 215 23 1126 . 0.105
83 221 111/5 0.049 216 491 1126 A, 0.101
84 381 111/1/4 0.255 217 367 1127 0.194
85 433 111/1/5 0.255 218 167 1128 0.065
86 450 111/3/3 0.405 219 23 1129 A0 0.016
87 119 112/25/4 0.502 220 481 1129 A0 0.433
88 237 112/25/18 0.251 221 6 1130 0.190
89 274 112/16/1 ¥0 0.202 222 341 1131 0.081
90 485 112/25/1 0.632 223 434 1215 0.218
91 186 150 0.024 224 4 1216 0.178
92 378 170 Ao 0.036 225 344 1217 0.146
93 465 362 A0 0.053 226 344 1218 0.134
94 23 501 A0 0.040 227 416 1220 0.049
95 277 502 /8 0 0.016 228 416 1221 0.053
96 31 502 /6 0.081 229 328 1222 0.045
97 50 502 /8 0 0.032 230 606 1224 0.073
08 67 502 /7 0.073 231 144 1225 0.275
99 251 502 /12 0.109 232 339 1226 0.065
100 22 502 /8 0 0.016 233 339 1227 0.032
101 308 502 /1 0.040 234 363 1228 0.028
102 308 502 /3 0.057 235 363 1229 0.040
103 452 502 /8 0 0.065 236 339 1230 0.049
104 459 502 /8 0 0.065 237 363 1232 0.040
105 462 502 /8 T80 0.106 238 79 1233 A0 0.142
106 493 502 /11 0.332 239 23 1234 90 0.073
107 498 502 /10 0.101 240 33 1234 90 0.206
108 308 552 0.121 241 144 1235 0.344
109 308 553 0.125 242 144 1236 0.089
110 197 554 0.081 243 47 1237 0.032
111 464 555 0.024 244 255 1238 0.020
112 308 557 0.963 245 11 1239 A0 0.012
113 308 558 0.057 246 161 1239 A0 0.016
114 504 559 0.024 247 161 1240 0.016
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10 IR TR SRARIRYT TToTe, 7 fawaR, 2020
1427 B I B aIAH 1427 BHA G B I
00 | WIdT Gl A & SR posip | o e A & SR
e A= IHAT 20 H T W@ | Ihdr g0 H
1 2 3 4 1 2 3 4
115 448 560 0.012 248 161 1241/1 0.146
116 308 561 0.012 249 337 1241/2 0.174
117 308 562 0.012 250 337 1242 0.057
118 504 563 0.065 251 161 1243 0.380
119 218 564 0.016 252 17 1244/2 0 0.006
120 565 0.016 253 162 1244/1 0.146
121 308 566 0.061 254 390 1244/2 o 0.003
122 308 567 0.053 255 480 1244/2 o0 0.003
123 308 568 /1 0.140 256 17 1245 A0 0.242
124 198 568 /2 0.070 257 99 1245 0 0.183
125 66 569 /1 0.101 258 390 1245 0 0.178
126 473 569 /2 0.040 259 480 1245 0 0.177
127 66 570 0.154 260 514 1245 0 0.112
128 122 571 /1 0.158 261 390 1252 0 0.009
129 233 571/2 0.045 262 480 1252 f0 0.009
130 233 572 0.061 263 514 1252 f0 0.018
131 138 573 0.069 264 256 1253/1 0 0.065
132 46 574 0.049 265 344 1253/2 o 0.061
133 138 575 0.101
AT 18.078 IRT 17.673
Fel AT (18.078 + 17.673) 35.751
HERINT— (529.169 + 177.325 +35.751) 742.245
3T 9,
iR T,
URg 9fd |
AT Th—1
TG T S, FoTeT IRER & TIfad aRes (G ot S9ed-4) &1 faexor fmfaa & —
MG AT JAMEq(H DI AT & | IFFTG ATl SMEY[H & JTidd IRer | XTATg drel MM
— IBESIED (ST 3N $=9eli=4) &l fAdere | d gaifad aRers
(ST 3%
Jrefrer TR REIN IR SIR) @ WA
B R (Fo #)
1 |N26° 44 921' |E83° 24 .555'|N260 44 933’ |E830 24 540’ 50.00
2 |N26° 44 .776' |E830 24 277°|N26° 44 .801' |E83° 24 277 50.00
3 |N26° 44 774 |E830 23 .486'|N260 44 .798' |E830 23 477 50.00
4 |N26° 44 729 |E830 23 .367' [N26° 44 751’ |E830 23 .352’ 50.00
5 |N260 44 611’ |E83° 23 .183' |N260 44 .620° |E83° 23 .155 50.00
6 |N26° 44 522' |E830 23 .304’ |N26° 44 517° |E83°0 23 274 50.00
7 |N260 44 304 |E83° 23 .385'|N260 44 .300° |E83° 23 .355 50.00
8 |N26° 43 862" |E830 23 .555'|N260 43 .838' |E83° 23 513 80.00
9 |N26° 43 .619° |E830 23 .693'|N260 43 .600' |E83° 23 .670’ 50.00
9A |N260 43 457° |E83° 23 .805' [N260 43 .433’ |E830 23 .791' 50.00
10 |N26° 43 450’ |E830 23 .823' |N26° 43 422’ |E830 23 .823’ 50.00
11 |N26° 43 398" |E830 24 .128 |[N26° 43 .361' |E830 24 .120’ 50.00
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11

MG AT JME(H B W1 & | IFRTS ATl ¥ & Fifad gRers | XIHTg drel JHT
S IRENIED (ST 3% $=9elI=4) &l derie | d gaifad aRkers
(ST 3%

SN ENIEGN IR ENIEGN ) & WA

@ 0 (Ho #)
12 [N26° 43 195 |E830 24 .646' [N26° 43 .190' |E83° 24 616 50.00
13 [N26° 42 728" |E830 24 501'|[N26° 42 732" |E830 24 471 50.00
14 |[N26° 42 686’ |E830 24 511'|N26° 42 .666' |E830 24 489’ 50.00
15 |[N26° 42 415 |E830 24 .810' |N26° 42 386' |E83° 24 811 50.00
15A |N26° 42 521’ |E83° 24 .874'|[N26° 42 503’ |E83° 24 943 119.00
16 |N26° 43 095 |E830 24 967 |N26° 43 .094' |[E83° 25 .029' 100.40
17 |[N26° 43 252’ |E830 24 .946'|N26° 43 251’ |E83° 25 .007' 100.00
18 |[N26° 43 639 |E830 24 .897'|N26° 43 .617' |E83° 24 953 100.00
19 |[N26° 43 823’ |E830 24 .989'|N26° 43 .811' |E83° 25 .049’ 100.00
20 [N26° 43 932 |E83° 25 .081'[N26° 43 .929' |E83° 25 .106' 50.00
21 [N26° 44 119 |[E830 25 .000'[N26° 44 .116' |E83° 25 .031’ 50.00
22 |[N26° 44 314 |E830 24 .978'|N26° 44 311’ |E83° 25 .009’ 50.00
23 |[N26° 44 424’ |EB30 24 956'|N26° 44 427' |E83° 24 984 50.00
24 |[N26° 44 568 |E83° 24 .898'[N26° 44 581' |E830 24 923 50.00
24A |N260° 44 578 |E83° 24 .885'|N260 44 .593' |E830 24 .909' 50.00
24B [N26° 44 600' |E83° 24 863 |[N260 44 615 |E830 24 .886’ 50.00
25 |[N26° 44 788" [EB3° 24 .666'|N26° 44 785 |E830 24 .696' 50.00
26 |[N26° 44 887" |E83° 24 .678' [N26° 44 885 |E83° 24 .698' 50.00
27 [N26° 45 100" [E83° 24 .831'|N26° 45 .110' |E83° 24 .858' 50.00
28 |[N26° 45 155" |[E830 24 .640'[N26° 45 .173' |E83° 24 618 50.00

MG AT AN, Rrer MREgR’ § R a1t 1@ ofd yare
gfad aReE (S &% g9ed=a) # aftafera far war 8, e v fv yor & —

1.

N o o M DN

Tl ©TC ATl |

HIEEIYR TR BTSH¥ ATelT |

WId RS fhgag Tel |
e FeAd AT |
IS TSelvel ATel |
RUSEERIIE
I AR ATel Sl IFFTeArd e, Rt TREgR # R4 2 |
feueft — wwifad oRem (9 3w s9e@=A) # St yaTg @ Shodlouwo AT Affafera a1 Tt 7|
1.1 IOME TM /TR UIfTdT &3, S QUi /AR 0 3 e & Fex 3§, MHar
§
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IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of Notification No.1397/LXXXI1/4—
2020-06-2018 dated December 7, 2020.

No. 1397/LXXX1-4-2020-06-2018
Dated Lucknow, December 7, 2020

WHEREAS, Ramgarh Taal situated in district Gorakhpur was published as Wetland vide
Government Notification No. 530/LXXXI-4-2020-06-2018 dated June 15, 2020 for the information of
the general public and with a view of inviting objections in respect thereof as required under sub rule (3)
of rule 7 of Wetland (Conservation and Management) Rule, 2017 hereinafter referred to as the said rules.

AND, WHEREAS, the time for receiving objection is now over and in the fixed duration the
objections of the general public have been disposed, according to the rules.

AND, WHEREAS, considering the ecological and biodiversity expanse and special importance of
the Ramgarh Taal situated in district Gorakhpur details of which are mentioned in the Schedule below, it is
necessary to make local society and community, ecological character and ecological importance of wetland
enduring, and control the developmental activities in the Ramgarh Taal Wetland and its Zone of Influence.

Now, THEREFORE, in exercise of the powers conferred by rule 7 of the said rules, the Governor
hereby declares the above mentioned area as Wetland which now onwards will be known as “Ramgarh
Taal Wetland, district Gorakhpur”.

SCHEDULE

Boundary of Ramgarh Taal Wetland

North:- Paidleyganj chowki to Kushinagar — Deoria Road.

East:- Mahadev Jharkhandi Village No. 2.

South:- Deoria by-pass Road and Village Siktaur.

West:- Paidleyganj Police Chowki to Circuit House Road to Shaheed Ashfaq Ullah Khan Prani Udyan,
Gorakhpur via Deoria Bypass.

The description of the area included under “Ramgarh Taal Wetland, district Gorakhpur” is
mentioned in the table given below and the expansion of Zone of Influence, the activities prohibited and
regulated and activities permitted therein of the said wetland are given in Annexure-1, Annexure-2 and
Annexure -3 respectively.

Regulated activities will be permissible under the recommendation of the District Wetland
Committee as and when required permission/approval of the U.P. State Wetland Authority.

The areas of “Ramgarh Taal Wetland, district Gorakhpur” as under :-

The areas of “Ramgarh Taal Wetland, district Gorakhpur” is 742.245 Hect. details of its
Ownership is as under:-

1- Gorakhpur Development Authority (Taal) -529.169 Hect.
2- Gorakhpur Development Authority (Govt. Property) - 177.325 Hect.
3- Private - 35.751 Hect.

1. Khatauni Mauja Taal Ramgarh Muhal Paragana Haveli, Tehsil Sadar, district-
Gorakhpur Bawat 1427 Crops (742.245 Hect.)

Sl. | Khata Name Kasht.kar bakad waldiyat & Gata no. Rakaba Lagan | Kaifiyat
no. no. Kaumiyat & Sakumat (In Hect.)

1 2 3 4 5 6 7

1 4 Taal Jaman-15 (1) Jamidari Kshetra 1 0.057

2 4 Taal Jaman-15 (1) Jamidari Kshetra 2 0.304

3 4 Taal Jaman-15 (1) Jamidari Kshetra 3 0.012
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Sl. | Khata Name Kasht41<ar bakad waldiyat & Gata no. Rakaba Lagan | Kaifiyat
no. no. Kaumiyat & Sakumat (In Hect.)
1 2 3 4 5 6 7
4 4 Taal Jaman-15 (1) Jamidari Kshetra 4 0.081
5 4 Taal Jaman-15 (1) Jamidari Kshetra 6/1 0.535
6 3 Taal Jaman-15 (1) Jamidari Kshetra 71 0.166
7 3 Taal Jaman-15 (1) Jamidari Kshetra 73/1 0.781
8 3 Taal Jaman-15 (1) Jamidari Kshetra 73/2 0.405
9 4 Taal Jaman-15 (1) Jamidari Kshetra 74 0.162
10 4 Taal Jaman-15 (1) Jamidari Kshetra 79 0.547
11 4 Taal Jaman-15 (1) Jamidari Kshetra 92/2 0.053
12 4 Taal Jaman-15 (1) Jamidari Kshetra 93 0.555
13 4 Taal Jaman-15 (1) Jamidari Kshetra 96 0.849
14 3 Taal Jaman-15 (1) Jamidari Kshetra 97/1 Ka 5.379
15 3 Taal Jaman-15 (1) Jamidari Kshetra 97/3 0.101
16 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /4 0.101
17 3 Taal Jaman-15 (1) Jamidari Kshetra 97/5 0.032
18 3 Taal Jaman-15 (1) Jamidari Kshetra 97/5 0.251
19 3 Taal Jaman-15 (1) Jamidari Kshetra 9777 0.121
20 3 Taal Jaman-15 (1) Jamidari Kshetra 97 /8 0.121
21 3 Taal Jaman-15 (1) Jamidari Kshetra 97/10 0.061
22 8 Taal Jaman-15 (1) Jamidari Kshetra 97172 0.016
23 8 Taal Jaman-15 (1) Jamidari Kshetra | 97 /2 Mil. 0.076
24 8 Taal Jaman-15 (1) Jamidari Kshetra 101 /2 0.036
Total 10.802
25 526 Taal 11/2 97.781
26 526 Taal 80/1 1.214
27 526 Taal 92/1 2.788
28 526 Taal 111/2 140.217
29 526 Taal 111/3/2 0.101
30 526 Taal 111/4 7.082
31 526 Taal 112 /2/1 0.251
32 526 Taal 11273 0.061
33 526 Taal 112 /6 0.506
34 526 Taal 112/14 0.061
35 526 Taal 112 /16/1 198.881
36 526 Taal 112 /28 0.125
37 526 Taal 112 /30 0.125
38 526 Taal 112 /33 0.125
39 526 Taal 112 /36 1.829
40 526 Taal 112 /3272 0.061
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Sl. | Khata Name Kasht41<ar bakad waldiyat & Gata no. Rakaba Lagan | Kaifiyat
no. no. Kaumiyat & Sakumat (In Hect.)

1 2 3 4 5 6 7
41 526 Taal 112 /3572 0.170
42 526 Taal 112 /172 0.170
43 526 Taal 439 0.032
44 526 Taal 502 14.172
45 526 Taal 502 /4 0.081
46 526 Taal 502 /5 0.162
47 526 Taal 502 /9 0.032
48 526 Taal 502 /13 16.207
49 526 Taal 580 0.032
50 526 Taal 625/1 32.687
51 526 Taal 625/2 0.040
52 526 Taal 625 /4 0.405
53 526 Taal 625 /6 0.036
54 526 Taal 625 /8/1 0.251
55 526 Taal 625/9 0.194
56 526 Taal 625/10 0.316
57 526 Taal 625 /12 0.809
58 526 Taal 625 /15 0.809
59 526 Taal 1069 0.146
60 526 Taal 1070 0.154
61 526 Taal 1113 0.097
62 526 Taal 1115 0.024
63 526 Taal 1117 0.040
64 526 Taal 1223 0.093
Total 518.367
G. Total 529.169

2. The details of submerged (Jalmagan) Araji Numbers in the favour of GDA (Government
Property) are given as under :-

Land according to the present Land according to the present
Iil)-. Klllljta Khatauni of 1427 cropped flax | g1 no. | Khata no. | Khatauni of 1427 cropped flax
Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.)
1 2 3 4 1 2 3 4
1 2 6/2 5.605 157 2 420 0.061
2 2 6/2/1 1.011 158 2 421 /1 0.101
3 2 6/2/2 0.255 159 2 42172 0.034
4 2 6/2/4 0.255 160 2 422 0.056
5 2 6/2/5 0.255 161 2 423 /2 0.065
6 2 6/2/6 0.506 162 2 423 /1 0.061
7 2 6/2/7 0.506 163 2 424 /1 0.049
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Land according to the present Land according to the present
:(1)-. Klilita Khatauni of 1427 cropped flax | g1 no. | Khata no. | Khatauni of 1427 cropped flax
Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.)

1 2 3 4 1 2 3 4

8 2 6/2/8 0.255 164 2 424 /2 0.105
9 2 6/2/9 0.255 165 2 425 /2 0.069
10 2 11/1/1 17.882 166 2 425 /1 0.073
11 2 11/1/2 0.073 167 2 426 0.186
12 2 11/1/3 0.073 168 2 427 0.061
13 2 11/1/4 0.202 169 2 428 0.045
14 2 11/1/5 0.202 170 2 429 0.057
15 2 11/1/6 0.251 171 2 430 0.077
16 2 11/1/7 0.162 172 2 431 0.081
17 2 11/3/1 2.816 173 2 432 0.040
18 2 11/3/3 0.121 174 2 433 0.036
19 2 11/3/4 0.202 175 2 434 0.020
20 | 522 11/1/3Mil 3.220 176 2 435 0.024
21 2 30 0.036 177 2 436 0.045
22 2 66 0.073 178 2 437 0.049
23 522 101 /2 Mil 0.028 179 2 438 0.032
24 2 111/1/2 0.097 180 2 438 0.490
25 2 111 /1/1Mil 7.386 181 2 440 0.113
26 2 111 /1/6Mil 0.065 182 2 441 0.081
27 2 111/1/7 0.073 183 2 442 0.870
28 2 111/1/8 0.202 184 2 443 0.158
29 2 111/1/9 0.121 185 2 444 0.178
30 2 111/3/1 0.539 186 2 445 0.146
31 522 111/1/1Mil 7.889 187 2 446 0.190
32 | 522 111/1/4Mil 0.125 188 2 447 0.020
33 522 111/1/5Mil 0.125 189 2 448 /2 0.109
34 | 522 111/1/6Mil 0.057 190 2 448 /1 0.445
35 522 111/3/1Mil 2.294 191 2 449 0.450
36 2 112/25/7 0.753 192 2 450 0.405
37 2 112/19 Ka 0.129 193 2 451 0.628
38 2 112/21 Ka 0.132 194 2 452 0.081
39 2 112/16/2 0.376 195 2 453 0.037
40 2 112/25/21 0.065 196 2 454 0.040
41 2 112/25/5 0.065 197 2 455 0.138
42 2 112/34 0.061 198 2 456 0.032
43 2 112/17 0.202 199 2 457 0.121
44 2 112/25/20 0.19 200 2 457 Mil 0.032
45 2 112/8 0.125 201 2 458 0.049
46 2 112/10 0.061 202 2 459 0.101
47 2 112 /20 0.174 203 2 483/1 0.049
48 2 112/25/9 0.125 204 2 483/2 0.028
49 2 112/25/14 0.065 205 2 484 0.045
50 2 112/25/12 0.251 206 2 484/2 0.057
51 2 112/12 0.506 207 2 486 0.061
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Land according to the present Land according to the present
Sl | Khata |  Khatauni of 1427 cropped flax | g1 no. | Khata no. | Khatauni of 1427 cropped flax
e e Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.)
1 2 3 4 1 2 3 4

52 2 112/23/1 40.497 208 2 487 0.045
53 2 112/25/28 0.380 209 2 488 0.364
54 2 112/1/1 1.011 210 2 495 0.240
55 2 112/27 0.125 211 2 496 0.057
56 2 112/32/1 0.125 212 2 497 0.012
57 2 112/23/2 0.376 213 2 498 0.061
58 2 112/25/1 23.614 214 2 499 0.032
59 2 112/25/2 0.045 215 2 500 0.093
60 2 112/25/13 0.024 216 2 617 0.020
61 2 112/25/19 0.012 217 2 625/13 0.587
62 2 112/25/22 0.016 218 2 625/14 0.223
63 2 112/25/23 0.020 219 2 626 0.632
64 2 112/25/26 0.090 220 2 630 0.053
65 2 112/25/29 0.506 221 2 631 0.040
66 2 112/25/30 0.506 222 2 632 0.138
67 2 112/25/24 0.065 223 2 633 0.162
68 2 112/11 0.372 224 2 634 0.057
69 2 112/24 0.510 225 2 635 0.150
70 2 112/2 0.259 226 2 638 0.185
71 2 112/25/15 0.251 227 2 639 0.206
72 2 112/9 0.061 228 2 640 0.093
73 2 112/19 Mil 0.045 229 2 643 0.134
74 2 112/21 Mil 0.046 230 2 644 0.053
75 2 112/13/1 0.049 231 2 645 0.781
76 2 112 /16/1 Mil 0.607 232 2 651 0.053
77 2 112/25/17 0.065 233 2 652 0.121
78 2 112/15 0.061 234 2 653 0.364
79 2 112/25/26 0.065 235 2 654 0.089
80 2 112/25/11 0.065 236 2 655 0.061
81 2 112/4 0.061 237 2 656 0.089
82 2 112/29 0.125 238 2 657 0.065
83 2 112/25/10 0.125 239 2 658 0.522
84 2 112/25/6 0.130 240 2 740 Mil 0.034
85 2 112/31 0.125 241 2 740 0.030
86 2 112/25/6 0.125 242 2 742 Mil 0.010
87 2 112/5 0.061 243 2 744 0.053
88 2 112/25/25 0.125 244 2 1068 0.125
89 2 112/2/2 0.376 245 2 1074/2 0.109
90 2 112/32/2 0.065 246 2 1074/2 0.113
91 2 112/7 0.061 247 2 1074/1 0.109
92 2 112/18 0.174 248 2 1075 0.421
93 2 112/22 0.170 249 2 1076 0.210
94 2 112/26 0.073 250 2 1077 0.146
95 2 112/25/27 0.380 251 2 1078 0.130
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Land according to the present Land according to the present
:(1)-. Klilita Khatauni of 1427 cropped flax | g1 no. | Khata no. | Khatauni of 1427 cropped flax
Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.)
1 2 3 4 1 2 3 4
9 | 522 112/25/1Mil 12.627 252 2 1079 0.097
97 | 522 112 /25/2 0.206 253 2 1080 0.093
98 | 522 112/25/3 0.097 254 2 1081 0.138
99 | 522 112/25/13 0.053 255 2 1081 0.275
100 | 522 112/25/19 0.053 256 2 1082 0.255
101 | 522 112/25/22 0.109 257 2 1083 0.413
102 | 522 112/25/23 0.105 258 2 1084 0.162
103 | 522 112/25/25 0.632 259 2 1085 0.995
104 | 522 112/25/26 0.320 260 2 1091 0.158
105 | 522 112/25/27 0.324 261 2 1092 0.142
106 2 140 Mil 0.287 262 2 1093 0.267
107 2 14172 0.231 263 2 1094/1 0.097
108 2 141/1 0.040 264 2 1095 0.182
109 2 142 0.057 265 2 1096 0.640
110 2 143 0.053 266 524 28 0.008
111 2 144 0.138 267 524 54/1 0.214
112 2 145 Mil 0.045 268 524 54/2 0.121
113 2 145 Mil 0.093 269 524 65 0.024
114 2 146 0.061 270 524 105 0.012
115 2 147 Mil 0.368 271 524 213 0.308
116 2 148 Mil 0.123 272 527 357 Mil 0.530
117 2 149 0.057 273 524 363 0.028
118 2 163 0.081 274 524 368 0.109
119 2 164 0.085 275 524 369 0.061
120 2 165 0.069 276 523 374 0.105
121 2 166 0.336 271 522 501 Mil 0.045
122 2 170 0.036 278 522 577 Mil 0.032
123 2 174 0.121 279 524 592/1 0.024
124 2 211 0.089 280 522 599 Mil 0.016
125 2 212 0.182 281 522 616 Mil 0.012
126 2 215 0.231 282 524 641 0.324
127 2 309 0.081 283 524 642 0.134
128 2 357 Mil 0.114 284 524 646 0.105
129 2 357Ka 0.364 285 524 647 0.093
130 2 357 Mil 0.182 286 524 648 0.064
131 2 357 Mil 0.186 287 524 649 0.174
132 2 360 0.271 288 523 650 Mil 1.392
133 2 361 0.109 289 2 1094 0.170
134 2 362 Mil 0.008 290 524 1104 0.182
135 2 365 0.012 291 524 1105 1.591
136 | 522 365 0.053 292 522 1107/1 Mil 0.315
137 2 366 0.053 293 522 1110 Mil 0.268
138 2 367 0.049 294 522 1116 Mil 0.040
139 2 370 0.044 295 522 1126 0.101
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Land according to the present Land according to the present
:(1)-. Klilita Khatauni of 1427 cropped flax | g1 no. | Khata no. | Khatauni of 1427 cropped flax
Gata no. Rakaba (In Hect.) Gata no. Rakaba (In Hect.)
1 2 3 4 1 2 3 4
140 2 371 0.029 296 522 1129 Mil 0.016
141 2 371 0.109 297 524 1219 0.032
142 2 372 0.045 298 522 1233 Mil 0.141
143 2 373 /1 0.036 299 522 1234 Mil 0.077
144 2 373/1 0.069 300 2 1097 0.543
145 2 373 /2 0.012 301 2 1098/2 1.497
146 2 374 Ka 0.065 302 2 1098/1 0.101
147 2 374 Ka Mil 0.025 303 2 1099 0.323
148 2 374 Mil 0.012 304 2 1100 0.178
149 2 412 0.154 305 2 1101 0.218
150 2 413 0.049 306 2 1102 0.182
151 2 414 0.040 307 2 1103 0.194
152 2 415 0.049 308 2 1106 0.615
153 2 416 0.053 309 2 1129 Mil 0.020
154 2 417 0.223 310 2 1245 Mil 0.185
155 2 418 0.049 311 2 1253/1 Mil 0.077
156 2 419 0.085 312 2 1253/2 0.077
Total 148.48 Total 28.845
G. Total (148.48 + 28.845) 177.325

3-The details of submerged (Jalmagan) Araji Numbers in the favour of Private Land are

given as under :

Land according to the present Land according to the present
S| Khata Khatauni of 1427 cropped flax Srno. Khata no. | g patauni of 1427 cropped flax
e e Gata no. Rakaba (In Hect.) Gatano. |Rakaba (In Hect.)
1 2 3 4 1 2 3 4
1 208 5 0.0400 134 312 576 0.040
2 130 6/2/3 2.023 135 23 577 Mil 0.029
3 302 6/3/2 1.214 136 60 578/1 0.028
4 466 6/3/1 3.234 137 318 578/2 0.028
5 24 7 0.008 138 198 579 0.170
6 24 8 0.012 139 318 581 0.065
7 132 9 0.061 140 318 582 0.069
8 495 10 0.036 141 198 583 0.223
9 222 11/4 0.012 142 66 584 0.061
10 222 11/5 0.024 143 66 585 0.065
11 222 11/6 0.036 144 66 586 0.049
12 258 11/1/8 0.202 145 9 587/2 0.024
13 258 11/1/9 0.607 146 170 587/1 0.020
14 265 11/3/2 0.109 147 66 588 0.032
15 410 11/1/1 0.607 148 3 589 0.085
16 29 12 0.053 149 82 590 0.101
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Land according to the present Khat Land according to the present
:(1)-' K:j,ta Khatauni of 1427 cropped flax Sr.no. ata no. | ghatauni of 1427 cropped flax
Gata no. Rakaba (In Hect.) Gatano. |Rakaba (In Hect.)
1 2 3 4 1 2 3 4
17 29 13 0.020 150 9 591 0.093
18 288 14 0.040 151 198 592/3 0.081
19 58 15 0.057 152 321 592/3 0.251
20 58 16 0.036 153 71 593 0.077
21 58 17 0.028 154 71 594 0.020
22 58 18 0.024 155 364 595 0.069
23 19 0.020 156 364 596 0.089
24 222 20 0.028 157 597 0.061
25 421 21 0.020 158 197 598 0.032
26 421 22 0.052 159 23 599 Mil 0.016
27 222 23 0.024 160 71 600 0.202
28 222 24 0.064 161 254 601 0.061
29 230 25 0.024 162 384 602 0.028
30 120 26 0.057 163 198 603 0.097
31 120 27 0.008 164 458 607 0.020
32 391 29 0.012 165 458 608 0.121
33 54 31 0.028 166 86 609 0.065
34 270 32 0.012 167 86 610/1 0.024
35 249 33 0.012 168 182 610/2 0.049
36 249 34 0.020 169 182 611 0.089
37 426 35 0.028 170 23 612 Mil 0.020
38 267 36 0.020 171 612 Mil 0.020
39 72 37 0.012 172 468 613 0.032
40 38 38 0.012 173 207 614 0.061
41 105 39 0.020 174 397 615 0.032
42 438 40 0.045 175 23 616 Mil 0.008
43 253 41 0.020 176 392 617 Mil 0.020
44 189 42 0.040 177 263 618 0.020
45 189 43 0.024 178 397 619 0.036
46 189 44 0.077 179 194 620 0.020
47 147 45 0.081 180 446 621 0.166
48 37 46 0.020 181 353 622 0.138
49 221 47 0.008 182 109 623 0.004
50 221 48 0.024 183 353 624 0.049
51 221 49 0.020 184 16 625/8/2 0.251
52 135 50 Mil 0.016 185 295 625/5 0.089
53 179 51 0.093 186 182 625/3 0.105
54 38 52 0.020 187 511 625/7 2.136
55 38 53 0.028 188 251 625/11 0.081
56 36 55 0.065 189 510 636 0.275
57 157 56 0.045 190 510 637 0.053

498 RPH_Ramgarh Data 11

690



SIS m SIHRINYT TiC, 7 E{‘H*GN, 2020 21

Land according to the present Khat Land according to the present
:(1)-' K:j.ta Khatauni of 1427 cropped flax Sr.no. ata no. | ghatauni of 1427 cropped flax

Gata no. Rakaba (In Hect.) Gatano. |Rakaba (In Hect.)

1 2 3 4 1 2 3 4

58 420 57 0.028 191 422 650 Mil 1.392
59 231 58 0.032 192 519 1069 Mil 0.008
60 157 59 0.029 193 519 1070 Mil 0.136
61 157 60 0.036 194 491 1107 Mil 0.313
62 157 61 0.044 195 23 1107/1 Mil 0.313
63 68 62 0.061 196 520 1107/2 0.623
64 231 63 0.028 197 307 1108 0.170
65 68 64 0.040 198 127 1109 0.061
66 358 67 0.008 199 393 1110 Mil 0.267
67 236 80/2 0.117 200 451 1110 Mil 0.268
68 338 97/2 0.053 201 451 1111 0.053
69 1 97/11 0.405 202 605 1112 0.077
70 2 97/6 0.194 203 196 1114 0.012
71 2 97/9 0.121 204 393 1116 Mil 0.041
72 100 101/1 0.081 205 173 1118 0.053
73 34 102 0.032 206 368 1119 0.040
74 81 103 0.057 207 178 1120 0.138
75 81 104 0.020 208 195 1121 0.089
76 141 106 0.012 209 282 1122 0.271
77 141 107 0.069 210 206 1123 0.291
78 147 108 0.053 211 6 1124/2 0.214
79 141 109 0.044 212 271 1124 Ka 0.271
80 141 110 0.008 213 158 1125/1 0.405
81 92 111/1/3 0.295 214 271 1125/2 0.388
82 92 111/1/5 0.202 215 23 1126 Mil 0.105
83 221 111/5 0.049 216 491 1126 Mil 0.101
84 381 111/1/4 0.255 217 367 1127 0.194
85 433 111/1/5 0.255 218 167 1128 0.065
86 450 111/3/3 0.405 219 23 1129 Mil 0.016
87 119 112/25/4 0.502 220 481 1129 Mil 0.433
88 237 112/25/18 0.251 221 6 1130 0.190
89 274 112/16/1 Mil 0.202 222 341 1131 0.081
90 485 112/25/1 0.632 223 434 1215 0.218
91 186 150 0.024 224 4 1216 0.178
92 378 170 Mil 0.036 225 344 1217 0.146
93 465 362 Mil 0.053 226 344 1218 0.134
94 23 501 Mil 0.040 227 416 1220 0.049
95 277 502/8 Mil 0.016 228 416 1221 0.053
96 31 502/6 0.081 229 328 1222 0.045
97 50 502/8 Mil 0.032 230 606 1224 0.073
98 67 502/7 0.073 231 144 1225 0.275

Ramgarh RPH_Data 11
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22 SIS Lﬁ‘%T SIHRINYT TiC, 7 E{‘H*GN, 2020
Land according to the present Khat Land according to the present
:(1)-' K:j.ta Khatauni of 1427 cropped flax Sr.no. ata no. | ghatauni of 1427 cropped flax
Gata no. Rakaba (In Hect.) Gatano. |Rakaba (In Hect.)
1 2 3 4 1 2 3 4
99 251 502/12 0.109 232 339 1226 0.065
100 22 502/8 Mil 0.016 233 339 1227 0.032
101 308 502/1 0.040 234 363 1228 0.028
102 308 502/3 0.057 235 363 1229 0.040
103 452 502/8 Mil 0.065 236 339 1230 0.049
104 | 459 502/8 Mil 0.065 237 363 1232 0.040
105 462 502/8 Mil 0.106 238 79 1233 Mil 0.142
106 | 493 502/11 0.332 239 23 1234 Mil 0.073
107 | 498 502/10 0.101 240 33 1234 Mil 0.206
108 308 552 0.121 241 144 1235 0.344
109 308 553 0.125 242 144 1236 0.089
110 197 554 0.081 243 47 1237 0.032
111 464 555 0.024 244 255 1238 0.020
112 308 557 0.963 245 111 1239 Mil 0.012
113 308 558 0.057 246 161 1239 Mil 0.016
114 504 559 0.024 247 161 1240 0.016
115 448 560 0.012 248 161 1241/1 0.146
116 308 561 0.012 249 337 1241/2 0.174
117 308 562 0.012 250 337 1242 0.057
118 504 563 0.065 251 161 1243 0.380
119 | 218 564 0.016 252 17 1244/2 Mil 0.006
120 565 0.016 253 162 1244/1 0.146
121 308 566 0.061 254 390 1244/2 Mil 0.003
122 308 567 0.053 255 480 1244/2 Mil 0.003
123 308 568/1 0.140 256 17 1245 Mil 0.242
124 198 568/2 0.070 257 99 1245 Mil 0.183
125 66 569/1 0.101 258 390 1245 Mil 0.178
126 | 473 569/2 0.040 259 480 1245 Mil 0.177
127 66 570 0.154 260 514 1245 Mil 0.112
128 122 571/1 0.158 261 390 1252 Mil 0.009
129 233 57172 0.045 262 480 1252 Mil 0.009
130 233 572 0.061 263 514 1252 Mil 0.018
131 138 573 0.069 264 256 1253/1 Mil 0.065
132 46 574 0.049 265 344 1253/2 Mil 0.061
133 138 575 0.101
Total 18.078 Total 17.673
Net. Total (18.078 + 17.673) 35.751
G. Total (529.169 + 177.325 +35.751) 742.245
By order,
SUDHIR GARG,
Pramukh Sachiv.

498 RPH_Ramgarh Data 11

692



693

121

IR TS IRIEIRYT Toic, 7 feamN, 2020 23
Annexure-1
Detail of Zone of Influence of “Ramgarh Taal Wetland, district Gorakhpur” is as under:-
Sl Co-ordinates of boundary of Ramgarh | Co-ordinates of ZOI of Ramgarh Taal Distance
no. Taal Wetland Wetland between
Latitude Longitude Latitude Longitude Ramgarh Taal
boundary and
Z0I (in Mtr.)
1 [N26° 44 921° |E83° 24 555 |[N26° 44 933> |E83° 24 540 50.00
2 [N26° 44 776> |E83° 24 2777 |N26° 44 801" |E83° 24 277 50.00
3 |N26° 44 774’ |E83° 23 .486° |N26° 44 798 |E83° 23 AT7 50.00
4 [N26° 44 729° |E83° 23 3677 |N26° 44 751" |E83° 23 352 50.00
5 |N26° 44 611° |E83° 23 .183° |N26° 44 620° |E83° 23 .155° 50.00
6 |N26° 44 522 |E83° 23 304" |N26° 44 517 |E83° 23 274 50.00
7 |N26° 44 304" |E83° 23 385" |N26° 44 300° |E83° 23 .355° 50.00
8 |N26° 43 862’ |E83° 23 555" |N26° 43 838> |E83° 23 513’ 80.00
9 |N26° 43 619° |E83° 23 .693° [N26° 43 600" |E83° 23 .670° 50.00
9A |N26° 43 4577 |E83° 23 .805° |N26° 43 433> |E83° 23 791 50.00
10 |N26° 43 .450° |E83° 23 .823° [N26° 43 422> |E83° 23 .823 50.00
11 |N26° 43 398° |E83° 24 .128° |N26° 43 361° |E83° 24 1200 50.00
12 |N26° 43 .195° |E83° 24 646> |N26° 43 190’ |E83° 24 616’ 50.00
13 |N26° 42 728" |E83° 24 501° |[N26° 42 732> |E83° 24 A71 50.00
14 |N26° 42 686’ |E83° 24 5117 |N26° 42 666> |E83° 24 489 50.00
15 [N26° 42 415 |E83° 24 810" |N26° 42 386’ |E83° 24 811 50.00
15A [N26° 42 521° |E83° 24 874 |N26° 42 503> |E83° 24 943 119.00
16 |[N26° 43 .095° |E83° 24 967" |N26° 43 094’ |E83° 25 .029° 100.40
17 |N26° 43 252° |E83° 24 946> |N26° 43 251’ |E83° 25 .007° 100.00
18 [N26° 43 .639° |E83° 24 897" [N26° 43 6177 |E83° 24 953 100.00
19 [N26° 43 823" |E83° 24 989" [N26° 43 811" |E83° 25 .049° 100.00
20 |N26° 43 932’ |E83° 25 .081° [N26° 43 929° |E83° 25 .106° 50.00
21 [N26° 44 119° |E83° 25 .000° [N26° 44 116> |E83° 25 .031 50.00
22 |N26° 44 314’ |E83° 24 978° [N26° 44 311" |E83° 25 .009’ 50.00
23 |N26° 44 424> |E83° 24 956 |N26° 44 4270 |E83° 24 984 50.00
24 |N26° 44 568’ |E83° 24 898" [N26° 44 581" |E83° 24 923 50.00
24A |N26° 44 578° |E83° 24 885 |N26° 44 593> |E83° 24 .909° 50.00
24B [N26° 44 .600° |E83° 24 863" |N26° 44 615 |E83° 24 .886° 50.00
25 |N26° 44 788° |E83° 24 666" |N26° 44 785 |E83° 24 .696° 50.00
26 |N26° 44 887° |E83° 24 678 |N26° 44 885’ |E83° 24 .698° 50.00
27 |N26° 45 .100° |E83° 24 831" |[N26° 45 110> |E83° 24 858’ 50.00
28 |N26° 45 .155° |E83° 24 .640° [N26° 45 173> |E83° 24 618 50.00

Main water streams flowing into “Ramgarh Taal Wetland, district Gorakhpur”are also included in

the Zone of Influence whose details are as follows :-

Kuda Ghat Nala
Mohaddipur Power House Nala
Rafiqg Ahmed Kidwai Nala

Golf Club Nala
Sahabganj Paidleganj Nala
Gordhaiya Nala
All other water streams flowing into the “Ramgarh Taal wetland, district Gorakhpur”. .

1.

AR L ol

Note :-The GPS reading of the water strems has been included in the Zone of Influence.

1.1

1.2

List of revenue village/municipal areas falling or partly within the wetland as under.

Village—Taal Ramgarh

List of revenue village/municipal areas falling or partly within the Zone of Influence is as

under.

Ramgarh RPH_Data 11

Village-Taal Ramgarh

SUDHIR GARG,
Pramukh Sachiv.
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Annexure-2

Gorakhpur”and its Zone of Influence are as under:-

Prohibited activities:-

1. Reclamation / filling up

Solid Waste dumping

Nowhkwbd

Setting up new industries / expansion of existing industries
Handling or storage / disposal of hazardous substance

Sink for treated and untreated sewage / industrial effluent /waste water
Construction activities (except boat jetties)
Plastic, polythene and other non bio-degradable waste

Description of prohibited and regulated activities in “Ramgarh Taal Wetland, District

8. All activities prohibited under Wetland (conservation and management) Rules, 2017.

Regulated activities :-

Restrictions
Activity Within the
boundary of Within the zone of influence
wetland

1-  Withdrawal of water/impoundment /diversion On the On the recommendation of

or any other hydrological intervention. recommendation of | District Wetland Committee
2- Harvesting of resources (living / non-living). District Wetland as and when required U.P.
3- Grazing. Committee as and State Wetland Authority
4- Construction of boat jetties, and facilities for | when required U.P. may permit .

temporary use, as pantoon bridges. State Wetland
5- Aquaculture activities within the Wetland Authority may

boundaries. permit .
6- Road Proposed under prevalent master plan

prepared under U.P. Urban Planning &

Development Act, 1973 and project including

construction  activities under  Central

Government, State Government and

Authorities/Local bodies constituted by them.
7- All activities having adverse effect on the

wetland ecosystem.
8- There will be no adverse effect on

construction done before the date of

notification.

SUDHIR GARG,
Pramukh Sachiv.

Annexure-3

Description of Permitted Activities_in “Ramgarh Taal wetland, District Gorakhpur”and its
Zone of Influence are as under:-

All activities except described in Annexure-1 and Annexure-2 which are not in contravention of Wetland
(Conservation and Management) Rules, 2017.

FoTHOFOUT0—T0oUT0 498 TSTUF—2020—(1050)—599 HfRII—(@ex /1 / JATHAT) |

SUDHIR GARG,
Pramukh Sachiv.
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Sf) Sree Falbricators

123 ANNEXURE R-6

Mch BO0BO BBEOT
53959 BEE58

-

FABRICATORS OF FLOATING CRAFTS, ALL PIPELINE WORKS
SHIP REPAIRS, STRUCTURAL & ALL ERECTION WORKS |

D Ne 62-15-21, Ranadeep Nagar, Jagannaickpur, Kakinada - 533 002

24-12-2024,

BUILDER CERTIFICATE

This is to certify that we have constructed floating by M/s Sree Fabricators,
Kakinada for M/s LAKEVERSE Pvt. Ltd., in the year 2022,

We have constructed the floating platform restaurant under my supervision

and quidance at GURAKHPUR, UTTERPRADESH, “NO OBIECIION" to owner

registering the floating platform restaurant with concerned authorities and the

floating platform restaurant details as follows:-

Mame of the platform - LAKEVERSE float restaurant

Length overall =
Breadth =
Depth -
Draft -
Hill of platform
Type of platform
MNo. of Bullkheads
Mo. of Decks

40 mitrs
10 mirs
2.8 mtrs

1.4 mirs
Welded steel

Restaurant
0
03

The floating platform “Floating Restaurant” Was fitted with equipment’'s and
also safety equipment as per IV rules and the floating platform restaurant is ready

for intended operation.

Yours faithfully,
For Sree fabricators

| S

Proprietor



ANNEXURE R-7
124 696

REPORT OF STABILITY CRITERIA CHECK OF FLOTEL
A FLOATING RESTAURANT

LOCATION: RAMGADTAL, GORAKHPUR, UP

/ff ﬁaa,

J. N. ROY
NAVAL ARCHITECT
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Assumptions:
Following assumptions were made based on estimates and observations: -

A) Lightship Condition

(i) Displacement :284.37t

(ii) Draft, Mean :0.82m

(iii) LCG, Ford of AP :20.93 m

(iv) VCG, Above Base :4.33m

(v) Abeam Wind Area :406.88 sq m
(vi) No. of Pax 3

(vii)  Centre of Abeam Wind Force on projected area: -
(a) Longitudinal, Ford of AP :21.64 M
(b) Vertical, Above Base 1 6.39m

B) Full Load Condition

(viii)  Displacement :465.63 t

(ix) Draft, Mean $3.27 m

(x) LCG, Ford of AP :18.26 m

(xi) VCG, Above Base :3.45m

(xii)  Abeam Wind Area  :388.52sqm
(xiii)  No. of Pax : 500

(xiv) Centre of Abeam Wind Force on projected area: -
(c) Longitudinal, Ford of AP :21.70 M
(d) Vertical, Above Base 16.64m

C) Wind Effect: - 7
From historical data, and increasing it by 20%, the maximum athwart ship wind speed considered :150 km/ hr
Athwart ship wind pressure calculated from maximum wind speed : 965 Pascals



D) Height of Watertight Deck, Main Deck, above Base : 2.8 m

E) Downflooding Condition: -
Lowest point for downflooding (ingress of water) are: -
(a) Main Deck Opening for Food Lift of size 2100 mm L x 1700 mm B, 100 mm from Lake side
(b) Main Deck Opening for Passenger Lift of size 5800 mm L x 2900 B, 100 mm from Lake side.

Result obtained: -

Vessel passes the Safety Rules for European Inland Vessels for Passenger Crowding and Wind Heeling.

,(JM.
(e
|
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Loadcase - lightship

Intact
Free to Trim
Fluid analysis method: Use corrected VCG

127

Item Name Quantity Unit Mass Total Mass Unit Volume Total Volume |Long. Arm |Trans. Arm |Vert. Arm m | Total FSM
tonne tonne mh3 m~"3 m m tonne.m

Lightship 1 284.370 284.370 20.930 0.000 4.330 0.000

Total Loadcase 284.370 0.000 0.000 20.930 0.000 4330 0.000

FS correction 0.000

VCG fluid 4330

REPRESENTATIVE DIAGRAM, NOT TO SCALE




Particular Value
Draft Amidships m 0.817
Displacement t 284.4
Volume (displaced)} m”3 -277.434
Heel deg 0.0
Draft at FP m 0.878
Draft at AP m 0.756
Draft at LCF m 0.817
Trim (+ve by stern) m -0.123
WL Length m 40.800
Beam max extents on WL m 10.000
Wetted Area mA2 420.870
Waterpl. Area mA2 390.595
Prismatic coeff. (Cp) 0.889
Block coeff. (Ch) 0.776
Max Sect. area coeff. (Cm) 0.884
Waterpl. area coeff, (Cwp) 0.957
LCB from zero pt. (+ve fwd) m 20.942
LCF from zero pt. (+ve fwd) m 20.400
KB m 0.451
KG fluid m 4,330
BMt m 11.211
BML m 180.358
GMt corrected m 7.332
GML m 176.479
KMt m 11.662
KML m 180.808
Immersion (TPc) tonne/cm 4,004
MTc tonne.m 12.300
Trim angle (+ve by stern) deg -0.1721

128
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129

Heel to Starboard deg 0.0 5.0 10.0 15.0 20.0 25.0 30.0 35.0 40.0 50.0 60.0
GZm 0.000 0.620 1.124 1.256 1,115 0.868 0.564 0.231 -0.118 [-0.835 |-1.542
Area under GZ curve from zero heel 0.0000 |1.5599 |6.0304 |12.1349 |18.1336 |23.1188 |26.7171 |28.7116 |29.0007 |24.2303 |12.3357
m.deg

Displacement t 284.4 284.4 284.4 284.4 284.4 284.4 284.4 284.4 284.4 284.4 284.4
Draft at FP m 0.878 0.876 0.859 0.806 0.726 0.624 0.510 0.384 0.241 -0.127 |-0.692
Draft at AP m 0.756 0.751 0.720 0.638 0.563 0.494 0.423 0.347 0.262 0.049 -0.276
WL Length m 40.800 |40.800 |40.800 |40.800 40.800 |40.800 |40.800 |40.800 [40.800 [40.798 |40.792
Beam max extents on WL m 10.000 |9.831 9.173 7.909 7.168 5.850 4.975 4.356 3.889 3.264 2.887
Wetted Area m”2 420.870 |417.245 |393.181 |382.224 |380.751 (381,098 (381.523 {381.875 |381.694 |381.423 |381.262
Waterpl. Area m”2 390.595 |382.166 |349.706 (264.438 |210.217 |173.726 |148.682 |130.789 |116.972 |98.355 |87.111
Prismatic coeff. (Cp) 0.889 0.889 0.888 0.867 0.825 0.795 0.777 0.765 0.755 0.742 0.732
Block coeff. (Ch) 0.776 0.630 0.521 0.589 0.660 0.718 0.766 0.805 0.839 0.867 0.875
LCB from zero pt. (+ve fwd) m 20.942 (20.942 {20.943 |[20.946 20.946 |20.942 |20.938 |20.933 |20.928 {20.918 |20.909
LCF from zero pt. (+ve fwd) m 20.400 |20.448 |[20.615 |[20.753 21.137 |21.246 |21.292 |21.317 |21.338 |21.358 |21.362
Max deck inclination deg 0.1721 |(5.0031 |10.0018 |15.0017 |[20.0011 |25.0005 {30.0002 |35.0000 |40.0000 |50.0002 |60.0004
Trim angle (+ve by stern) deg -0.1721 |-0.1767 |-0.1944 |-0.2362 -0.2283 |[-0.1815 (-0.1219 |-0.0516 |0.0305 |[0.2468 |0.5847
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Key point Type Immersion angle deg  Emergence angle deg
DF pointl Downflooding point 18.2 0
DF point2 Downflooding point 17.9 0
Code Criteria Value Units Actual Status Margin %
Intact 3.(a)i: Angle of max GZ 15.0 deg 14.5 Fail -3.03
Intact 3.(a)ii: Value of max. GZ 0.200 m 1,258 Pass +529.00
Intact 3.(b}: Angle of downflooding 20.0 deg 17.9 Fail -10.43
Intact 3.(c): GZ area bhetween limits 4.0107 m.deg 11,5640 Pass +188.33
Intact _3.(d): Initial GMt 0.150 m 7.332 Pass +4788.00
Intact : 3.(e): Angle of equilibrium - multiple heeling arms Pass
Passenger crowding (Hpc) 10.0 deg 0.3 Pass +97.43
Wind heeling (Hw) 10.0 deg 5.9 Pass +41.01
Hpc + Hw 12.0 deg 6.2 Pass +48.52
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Loadcase

Intact
Free to Trim

- loaded

Fluid analysis method; Use corrected VCG

132

Item Name Quantity |Unit Mass |Total Mass Unit Volume | Total Volume Long. Armm [Trans. Armm |Vert. Armm |Total FSM
tonne tonne mh3 mn3 tonne.m

Full load 1 465.630 465.630 18.260 0.000 3.450 0.000

Total Loadcase 465.630 0.000 0.000 18.260 0.000 3.450 0.000

FS correction 0.000

VCG fluid 3.450

/

FP

Baselne
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Particular Value
Draft Amidships m 1.270
Displacement t 465.6
Volume (displaced) m*3 454.274
Heel deg 0.0
Draft at FP m 0.863
Draft at AP m 1.676
Draft at LCF m 1.270
Trim (+ve by stern) m 0.813
WL Length m 40.808
Beam max extents on WL m 10.000
Wetted Area mn2 458.719
Waterpl. Area m"2 390.670
Prismatic coeff. (Cp) 0.748
Block coeff. (Ch) 0.670
Max Sect, area coeff. (Cm) 0.937
Waterpl. area coeff. (Cwp) 0.958
LCB from zero pt. (+ve fwd) m 18.206
LCF from zero pt. (+ve fwd) m 20.400
KBm 0.703
KG fluid m 3.450
BMt m 6.848
BML m 110.212
GMt corrected m 4.101
GML m 107.465
KMt m 7.550
KML m 110.893
Immersion (TPc) tonne/cm 4.004
MTc tonne.m 12.264
Trim angle {+ve by stern) deg 1.1411
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Heel to Starboard deg 0.0 5.0 10.0 15.0 20.0 25.0 30.0 35.0 40.0 50.0 60.0
GZm 0.000 |0.323 |(0.438 |0.374 |0.226 |(0.032 |-0.186 |(-0.414 |[-0.645 |-1.100 ([-1.525
Area under GZ curve from zero heel |0.0000 |0.8629 |2.8600 |4.9427 |(6.4663 |7.1251 |6.7474 |5.2514 |2.6065 |-6.1320 |-19.2770
m.deg
Displacement t 465.6 |465.6 |4656 |465.6 |4656 |465.6 |465.6 [465.6 [4656 |465.6 |465.6
Draft at FP m 0.863 |0.848 [0.792 |0.733 |0.631 |[0.500 |0.347 |0.173 |-0.025 |-0.538 [-1.294
Draft at AP m 1,676 1,712 |1.919 (2244 |2656 ([3.132 |3.668 [4.274 (4963 |6.732 |9.410
WL Length m 40.808 [40.809 |40.815 |[40.739 |40.516 |40.284 |40.075 (39.891 |39.732 |39.460 |39.255
Beam max extents on WL m 10.000 [10.038 |9.658 |8.473 |7.132 |5.824 |4.957 |4.359 |3.911 |3.405 [2.887
Wetted Area m#2 458.719 |1493.206 {551.972 | 574,516 |581.337 | 585.187 |587.419 | 588.774 | 589.681 | 590.716 |591.104
Waterpl. Area m#2 390.670 |353.843 {279,120 (222,085 |182.229 | 152.736 | 131.685 | 116.265 | 104,598 |88.561 |78.652
Prismatic coeff. (Cp) 0.748 |0.760 |0.766 |0.762 |[0.755 |[0.748 |0.742 |0.737 |0.733 [0.726 |0.723
Block coeff. (Cb) 0.670 |0.595 |0.642 |(0.635 |0.639 |0.663 |[0.679 |0.685 |0.684 [0.702 |0.708
LCB from zero pt. {+ve fwd) m 18,206 |18.203 (18,183 |18.158 |[18.126 |18.092 |18.058 |18.026 |[18.003 |17.960 |[17.949
LCF from zero pt. (+ve fwd) m 20400 |21.757 |(22.916 |(23.053 |23.123 |23.079 |[23.056 |23.054 |23.050 [23.065 |23.065
Max deck inclination deg 1.1411 |5.1435 |10.1194 | 15.1361 | 20.1703 | 25.2087 |30.2447 |35.2750 | 40.2965 | 50.3116 | 60.2806
Trim angle (+ve by stern) deg 1.1411 |1.2128 |1.5820 |2.1209 |2.8416 {3.6912 |4.6530 |[5.7397 |[6.9690 |[10.1041 |14.6997
S
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Key point Type Immersion angle deg | Emergence angle deg
DF pointl Downflooding point 12 0
DF point2 Downflooding point 135 0
Code Criteria Value Units Actual Status Margin %
Intact |3.(a)i: Angle of max GZ 15.0 deg 10.5 Fail -30.30
Intact 3.(a)ii: Value of max. GZ 0.200 m 0.438 Pass +119.00
Intact 3.(b): Angle of downflooding 20.0 deg 12.0 Fail -39.89
Intact |3.(c): GZ area between limits 4.0107 m.deg 3.0592 Fail -23.72
Intact 3.(d): Initial GMt 0.150 m 4,101 Pass +2634.00
Intact |3.(e): Angle of equilibrium - multiple heeling arms Equilibrium angle not valid.
Passenger crowding (Hpc) 10.0 deg 1.6 Pass +83.67
Wind heeling (Hw) 10.0 deg 6.7 Pass +32.73
Hpc + Hw 12.0 deg Invalid parameter
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Certificate No.
Cerﬁﬁcéte Issued Date
Aéccount Reference
Ukn}que Doc. Reference
Purcha&fd by
Description of Document

Property Description

Consideration Price (Rs.)
First Party

Sccond Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

For and behalf of

Government of Uttar Pradesh

Gorakhpur DevelopmentAuthority

3v

E

Auoyiny juswdojeasq Jndyxeios)
J0Jieysq pue Jo4

A H‘,NEXURE R-8

INDIANPAIIUDICIAL ] ~ Accrg,w o1d1

ate ’&J(\k m

UU 3915}87 i
‘f W\Ji\}}\{g“ ]

IN-UP67338979632550U
16-Aug-2022 01:32 PM
NEWIMPACC (SV)/ up14108904/ GORAKHPUR/ UP-GRK
SUBIN-UPUP1410890426694618377052U

LAKEVERSE PRIVATE LIMITED

Article 35 Lease

FLOATING RESTAURANT NAYA SAVERA’“ RAMGARHTAL PARIYOZNA ‘
GORAKHPUﬁ

GORAKHPUR DEVELOPMENT AUTHORITY f

LAKEVERSE PRIVATE LIMITED
LAKEVERSE PRIVATE LIMITED :
14,89,500

(Fourteen Lakh Eighty Nine Thousand Five Hundred only)

LAKEVERSE {MITED

DIRECTOR

0000864475

of Staek Hedding
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Ig & ITeare RIS § T WO W WY B WA Gid T Nt
(Floating Restaurant) WaIferd &% 2q S (FE976) @ JWR W Yo U6 §NT
YA T B F0—2 BT I AR Wer| Wge @H B AR dc(ES) o5l & T 87 B
IMR R 7 w6l W < Wer e 8, R i ve ff Wior axa € | o QA wm
far el e 7 Wt ¥ fAe SRR ovd @ -

-  I5 f& a8 & S@ we(Erc) of fadw v g™ —Aart § W o og wWea

SR & ®Y § §0—2,00,000.00 AF S feid 09.06.2022 BN AT BRD ST

# W0—4,52,500.00 YfeeTE ARG fARR B Ieaaw el g v g sten T @,

M W YW U9 gRT 9 o WeR b 21 Sw iR’ @ R w®

R shogwodio A e e @t < 8
- Te & gy ver g1 oG o Rif & WU F i w0-10,00,00000 # W 3

T W0-20000000 ® EARIE D TUAN @YW 0-8,00,00000 dIAN

W0-6287 W feAi® 25072022 F TG TP AIE BT ARYH fARAT W0—4,52,500.00 T 18

yfoera Shogwodio W0—81,450.00 9 YHR ol §0-5,33,95000 AT 06288 ¥

feeim 25.07.2022 B worwt v A AR F R ver g o fhar T @, ORY wem

& WeR B B
3- 5 & i v g e Rl @t avRifT Bt 9@ 0303 I vEEnq 10 wfoe

qfg & Arr YRR B F oA AT BN
o 4. /-

For and behalf of LAKEVER IVATE LIMITED
Gorakhpur Development Authority —
\\\ﬁd/ DIRECTOR

AE
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Gorakhpur DevelopmentAuthori

For and behalf of LAKEV. ATE LIMITED
Torle—
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(1)
& 5 Rdw uw g7 M uw A PR A Swow A @ vl @ e
045250000 7 FAER Movwodo d WY WM dem g, wl
TR Wi @ P @ B qE e A RAPAM(-23 } ye A @ 07
TN T <7 8|
T fr BdY @ g wuM UE g aifdd e/ R @t e / graE B
R 18 YRV @ R W VS AW T I§ W 37 SN0THOA0 FT A B &, I
AR 03 WE TF 37 B | FRWR 03 6 76 RRA A SRR B G 7
FA R GG SR B o @R JGed/AEe Uy, INER e
iR, TREQR g1 R o fear S|
7 o Rl .o od yvw @ R A B R @ e weifeT Y
%1 fafr NoC 3 6t @ SR WY ® - W G 8|

7z 5 it v @) v Yew @ warew @ fog 15 af @@ @ s e
 Wtf o Wy v Rt ¥ 05 ol wgran o war &
T8 T T Wl @ W &g @F-UM @ & @1 fuRo fidiw ww gw

wgmmamﬁﬁmmmﬁ$wﬁma®am
T BT B

75 5 fda v, vom g © oy § W W R o T8 v, at 99 18
TR @ T Y TEHS & U3 S W 27 SH0YH0eN0 3T HRAT T |

e 5 Rd w8 g1 FRRR 03 718 0@ A @) SRR O TS A o g,
YoM UF @) I8 ARGR BN 5 o G SRR B Wl R 98 [HREaN! ¥qE
TR < 3R PeoT U9 o od |

<

A DIRECTOR
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 LAKEVER LIMITED
For and behalf of ' —
GorakhpurDevelopmentAl@tY .
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()
7 5 Bdw w o PRe od ® T W & Faad &g 391 9D
PREER 9oM 9 ¥ R W@ R aqerd feiRa fevan fde v g
frafia w9 ¥ vo vE @ 1Y § o oo g | i ue g Sa wid W o
& PR & R W/ a8 fear SR aRer wom ua oY AReR 81
& ades / Jad G P WA W Feol a9 of oid |
T 5 wiftT YW @ dued [ (R sfea @ faeger R o R
T Rt /v aReRal ¥ amews i, Wiged @ wfe afe g
T 1 SERSIAE G U8 B AT U 6 W ¥ B ar aeget @l
fdra ver g 98 e S
T f T YN YU ©Y N GdoF 8 AW FHAIEl/ R/
st & Frivm &1 i @ Bda w @1 @ T 39 we F B A w
ol o fdi ue gw ge fban W |
75 fr Rd oa v vE g @ T wE A e (@) § affa waee @
AR TET YT 1 AT TR | TS el et 9 Iged /Wl 2
TP FART TE fbar S W |

DIRECTOR
AE
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(€)
T & i v vfe YT % v sRIeR avm, R oy @l @ o) 9w
RaR @7 9o T 2, B N e | R 39T vom ve amEe T aRE
3R 7 & e o/ B fRR w A |
gﬁsﬁ?ﬁuwaﬁﬁﬂh%ﬁmﬁﬂﬁmﬁw’ VRN FRIFING PR BT ARPR T8

|

T & TS NN @ Waen 8 A Ge o, Yoo, R, af e,
iR dee Ko a1t @ wafa R @ arawre sy (gostodo) i
TN B1.5M@ B 98 71 @ 7 96D R § aTewe WG @9 AR @

- g8 T v gwr b |

75 {5 faclia v oF 9o 961 & W MG @FIRT @ WY ¥ ST %60-10,00,00000
(GUT < ) B ENIR R P @ /g T & AR B v w e v
@1 fodlt YR 1 g 8, o TS WHRIG ST SRR QR O 2 WM
U8 WA el

T b welfeT W v @ wamml wRa wafa e &g Pl frw @ w6t @
IR e GARTT o9 B SR ¥ WO 0 P w9 W e B
@ IR BN AN WRERT B IUME @ 9P §NT aRed WReRT @
Hferdrt / Bardt / fadiee vd et frder e @ e Bt qo W Rl
4T/ 39 7 Frer @ SR i sifvafiaar s fefRa e @ w6t @ oo
el P G U O A @ vom v, R v o i Adw Prfa ae
T 3 IS DRIATE! IR o A 81T |

For and behalf of LAKEV, ATE LIMITED
Gorakhpur Development Authority m
Y
AE R DIRECTOR
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(7)
T5 & Wit smaws Yot /A a1 P i ue @ B @
TE 5 ToM 98 o TR W @ HaleH 8q WH-9NY W ARG T W
B BT ARBR B 7ol iy v oY Saw fFfa el &1 sruer aver aErer
B |
T & TofeT VW &1 gHaed U gud wdlod U4 J9Wd @G,
WG-—N6E e & Zawer d R Bl v o ebft qor Rt s,
HRad bcl, gHe AT WANGY RIS BT DY Aed, rRl, HHER)
3erar iy faforer g o @ aon afigff &1 <rar awar @, @ Swd afogf
o< @ qifr e R @ @
Te & e var sprar Swe warior afaldrt srrar wefest @ Wy gefeR s
FTS-HHIE ol HY T, S GReT Ui Rier g ver @ ety
¥ fo gl o vaiftsT Ywaw. @ warew @ afoRa 5l yoR ader aprar afte
T T8 B R T & Wy T e o Rl o 2 R @ el
U YSE &
TE b o ver 09 T3y ve & wen fenifRea amseew/ae A wat &1 ure |
v @ T § FRAER AiRkw <@ §v WA fer o1 wem| swie Refy #
o var ot el yoR @ wfogfef (@rereem) Qo @ @y
T & aaw waw an /e R o @ <o § iyl vm vl e @
Hae ¥ oY gY QDI SUSRV /A WM U ¥ ua R @, ot S
el B gl § o v Y e aen el

For and behalf of LAKE IVATE LjMITED
Gorakhpur Development Aughority -

A E DIRECTOR
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Forand behalf of
Gorakhpur DevelopmentAuthority
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Forand pehalf of

Gorakhpur Developme
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(10)
Tg & fodl A 79§ 100 Visitors ¥ 3R & & WeR<T @ Afy TE vl
I 9@ ST IfY § vdedt & fasm & forg =& fvar W)
T8 & Visitors @ ford wfesT & R e v &) w@g & aif|
75 & T WO W FeiRa ®m W & w@ifeT Yot gam @ aEfy @l
75 & 5l # yoR & e wrRf &1 Va9 R wEm 'R ¥ aEe W e
woafr @
T5 & ywaifda wefeT XewT oY fhel 3 ToiRil @Y Sublet T faT SR
Te & faga /o sk o wawen 5l w o wg e el
I8 & Soild waste disposal‘&}ﬂ Zero waste management policy @I e fgda
$ﬁmmlmﬁpollutionmﬁmmwﬁmm
|
75 & I 11.00 76 & eE TR YW D Ao @ ARy e e afy
1100 T § 1200 T8 P AT ToMfeT T @ 9GS /I@XEE B g
3T B
T% {5 Wet land B9 @ HRY @R T & NOC wra &<t 8ift |
gﬁmwﬁmma}ma@wmaﬁmmm
[
T% fb GDA @ HHaAINGl 19 7@ URAR @ Wawi B 20% @ B g ver grr
YT B SRl
I5 & worm ue g AR e § wheq g Iy v X erar AT @ Harew
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|
I8 & SRIT & aamar 3 fod Rvrr @ s & sravasar el o @8 @
feia var @Y Sucter s anft |
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https://igrsup.gov.in/igrsup/showEndorsReport_html 11
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Forand behalf of . LAKEVER TE LIMITED
GorakhpurDevelopmentA\ug;ﬂtY/ '\\, e RN
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For and behalf of '
Gorakhpur DevelopmentAuthonty
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Application Details
Application Number: 202200950032126 Date:17-08-2022
Nature Of Behavior: Ledger Number (1) Type Of Instrument: Lease Deed

Presenter Details
Applicant Name: Vishal Raman
E-Mail: Mobile Number: 9711913579
No. of Properties:

Description Of Property Condition
District: Gorakhpur Tehsil: Gorakhpur
Ward: Haveli Colony/Village: Talramgarh
Property Description: Ramgarh Lake Naya Savera
Source Of Property: Authority Council Other Heritage
By Period: Year =~ Month
15 0

Average Annual Rent: 5430000
Evaluation: 99452079

Type Of Property
Return:99452079

Specific Number of Assets: Electrical Connection Number:

Water Composition Number:

Property Valuation Statement
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Actual Market Value:

Total Stamp Duty Payable : 1489500 Actual Stamp Value :
1489500/-

Total Registration Fee Payable : 373000

Property Boundary
East West South North
Ramgarh Tal Ramgarh Tal Ramgarh Tal Pedestriannayasavera

Details Of Fees Received From All Properties

Market Value: 0 Actual Market Value :
0
Total Stamp Duty Payable: 1489500/- Actual Stamp Duty: 1489500/-

Total Registration Fee : 994600/-
Other Details

Total Number Of Pages In The Form (Both Sides) : 24 Copying Fee : 80



-y
(=)
~

ﬂpﬁ‘é’aﬁon 202200950032126 Application
no date
nature of Ledger number - Type of
economy (1) paper
Serial no Type of Party Name Father/Mother/Husband/Other | Permanent | Occupation | Presenting
name address
1 Lessor Shri Kunj | Son of Shri Mishrilal Gorakhpur | other General
Bihari mode power of
Gorakhpur Attorney
2 Lessee Shri Son of Shri Awdesh Raman Jageshawar | Other Official
Lakewors Bhawan representative
private Jageshawar
limited passi
chowk ,
Humayupur
South
Gorakhpur
3 First Witness Shri Son of Shri Anand Kumar Rajendra Other
Akshay Nagar
Anand Gorakhpur
4 Second Witness Shri Son of Shri Rajeev Dhingra 299 F Other
Raksh North
Rajeev Bettiah
Dhingra Hatha
Gorakhpur

Note: - The applicant has successfully selected the "Appointment for Document Registration"

date:- 18-08-2022, Counter 3, Time: 12.00 PM - 12.10 PM on 18-08-2022. Please appear at the
concerned sub-registrar office on 18-08-2022, Counter 3, Time: 12.00 PM-12.10 PM and complete
the registry work.
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AGREEMENT

This Agreement was executed today on 17/08/2022 between Gorakhpur Development Authority,
Gorakhpur through Shri Kaj Bihari, Assistant Engineer-717 (First Party) and Lacquers Private
Limited, Humayunpur North, Gorakhpur through Director, Shri Vishal Raman son of Shri
Awadhesh Raman resident of Jageshwar Bhawan, Jageshwar Pasi Chowk, Humayunpur North,
Gorakhpur (Second Party).

That on the basis of license to operate a floating restaurant with own resources at "Naya Savera" in
Ramgarhtal project, the first party has agreed to give a part of the available platform no. 2 on the
basis of bank (ghat) "as is where is" as per the attached site plan on the following conditions,
which are also accepted by the second party. Therefore, both the parties without any pressure and
voluntarily enter into the following agreement:-

1-That for the said shore (ghat), the second party has deposited Rs. 2,00,000.00 online on
09.06.2022 as security amount to participate in the e-auction and the second party has quoted the
highest bid of Rs. 4,52,500.00 per month as monthly rent in the e-auction, on which the first party
has accepted to give the license. As per rules, the second party will also have to pay GST on the
said rent amount.

2-That after adjustment of Earnest Money Rs. 2,00,000.00 from Rs. 10,00,000.00 desired by the
second party as security amount, the remaining Rs. 8,00,000.00 has been deposited by the second
party in the fund of the first party through Challan No. 6287 dated 25.07.2022 and one month's
advance rent Rs. 4,52,500.00 and 18 percent GST Rs. 81,450.00, thus a total of Rs. 5,33,950.00
has been deposited by the second party in the fund of the first party through Challan No. 6288
dated 25.07.2022, which is accepted by the first party.

3-That the second party will have to deposit the monthly rent amount in the Authority fund with
an increase of 10 percent after every three years.

4-That the second party will have to pay the highest bid rent amount of Rs. 4,52,500.00 along with
GST as per rules in the fund of the first party, which will be payable by 07th of every month from
September-23, six months after the construction of the floating restaurant.

5-That on delay in payment of the amount/rent required by the first party by the second party,
penalty interest at the rate of 18% and GST payable on it will have to be paid, which will be
payable for a maximum of 03 months. On not paying the rent amount continuously for 03 months,
the security amount will be confiscated and the allotment/license will be cancelled by the Vice
President, Gorakhpur Development Authority, Gorakhpur.

6-That the second party will have to construct the floating restaurant within six months from the
date of commencement of work at its own expense as per the terms of the NOC.

7-That the second party will be permitted to operate the floating restaurant for 15 years, which can
be extended by another 5 years if the work is satisfactory.

That the rates for food and beverages for running the floating restaurant will be determined by the
second party at market rates and the second party will be responsible for paying any government
taxes etc.

9- That if the second party does not pay the rent in time to the fund of the first party, then he will
have to pay penal interest at the rate of 18 percent and the GST due thereon.
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10- If the second party does not deposit the rent amount for 03 months continuously, then the first
party will have the right to confiscate the deposited security amount, cancel the tenancy and take
back the possession.

11-That the second party will have to obtain permission from the first party as per the rules for
operating a floating restaurant at the specified place and thereafter the second party will have to
regularly deposit the prescribed rent in the fund of the first party. The second party will not make
any kind of permanent structure/construction at the said place otherwise the first party will have
the right to cancel the allotment/contract and take back possession of the place.

12- That the second party shall be responsible for obtaining necessary permission, registration and
permit etc. from the concerned departments / competent authorities for operating the floating
restaurant as per the prescribed procedure and rules and all expenses incurred in this regard shall
be borne by the second party.

13- That the Second Party shall also be responsible for employing the necessary staff / consultants
/ experts for the smooth running of the Floating Restaurant and all expenses incurred in this regard
shall be borne by the Second Party.

14-That the second party will operate the floating restaurant as per the purpose mentioned in the
site license given by the first party. Apart from this, it cannot be used for any other purpose.

15- That the second party will himself carry on the business of the floating restaurant and will not
allow any other person, who is not a member of his family, to occupy it in any capacity without
the permission of the first party nor will he give it on rent to anyone else.

16-That the Second Party shall not have the right to transfer the Floating Restaurant to any person.

17- That the second party will be responsible for obtaining the necessary clearance (NOC) from
the concerned departments for food control, drinking water, electricity, fire fighting, zero waste
disposal etc. for running the floating restaurant and all the necessary expenses in this regard will
be borne by the second party.

18-That the second party shall not pay any interest on the amount of Rs. 10,00,000.00 (Rupees ten
lakhs) deposited with the first party as security deposit. If the second party has any kind of dues of
the first party, then the first party shall be free to adjust it with the security deposit.

19- That in order to ensure arrangements as per the prescribed rules and conditions for operating
the floating restaurant with its own resources, the first party shall have the right to inspect from
time to time and the Vice-Chairman of the Authority and the officers/employees/experts and
consultants of the Authority authorized by him shall have the right to conduct the inspection and in
case any irregularity or any act related to violation of the prescribed rules and conditions is found
during the inspection in any part/section of the operation, the first party shall be free to issue
appropriate directions to the second party and take other necessary action.

20-That all necessary duties/taxes will have to be paid by the Second Party.

21-That the First Party shall have the right to issue necessary instructions from time to time for the
operation of the Floating Restaurant and it shall be binding on the Second Party to comply with
the said issued instructions.

22- That the second party shall be responsible for the systematic and efficient operation of the
floating restaurant and for the necessary maintenance, cleanliness etc. and if due to any disorder,
accident, mishap or coincidence any customer, beneficiary, employee or any visitor of the project
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is harmed and claims compensation, then the second party shall be responsible for compensating
him.

23-That the second party or its employees will not misbehave or quarrel with the guests or tourists
and the second party will be fully responsible for their safety.

24-That the Second Party will not indulge in any illegal or immoral act apart from operating the
Floating Restaurant nor will it provide permission or shelter to anyone for committing such illegal
or immoral act.

25-That in case of non-compliance of the terms of the license/contract executed between the first
party and the second party, it can be terminated by giving notice as per rules. In the above
situation, no compensation of any kind will be payable to the second party.

26-That in case of expiry/cancellation of the license, if the second party closes the operation of the
floating restaurant and has received any equipment/material from the first party, then the said
material will have to be returned to the first party in the same condition.

27- That for operating the floating restaurant, the second party shall take a comprehensive
insurance at its own expense for the safety of the property and to provide compensation in respect
of any accident etc.

28-That the second party will be responsible for the safety of aquatic life in the operating area.

29-That water is naturally available in the lake. Hence, in case the level of the lake is low or high
and if the operation of the floating restaurant is affected during the cleaning of the lake, then no
claim of the second party will be valid.

30-That in case of natural calamity, the decision of the Vice Chairman, Gorakhpur Development
Authority, Gorakhpur regarding exemption of rent shall be final.

31-That the second party will bear the full responsibility of proper maintenance, cleanliness etc. of
all the places related to the services and facilities operated under the floating restaurant at its own
expense.

32-That if any order/directive is issued by the Development Authority/Municipal
Corporation/Irrigation Department/Government and Hon'ble Court to the second party in relation
to the site specified in the lake or any rules and conditions are determined, which affect the
allotted site, then action will be taken according to these rules/conditions which will be
acceptable/binding to the second party. In this regard, the second party will not have any right to
get any kind of compensation from the first party.

33-That the second party will have to ensure compliance with environmental laws regarding the
operation and management of the floating restaurant.

34-That the second party will ensure compliance of all the above terms and conditions. In case of
violation of any one or more of the above mentioned terms and conditions by the second party or
violation of any law or non-compliance of the orders passed by the government and the court
directly or indirectly or non-provision of satisfactory service and arrangements, the Vice
Chairman, Gorakhpur Development Authority, Gorakhpur will have full right to confiscate the
entire security amount deposited. In such a situation, no compensation or damages will be payable
to the second party.

35-That no damage shall be caused to the site provided for the operation of the floating restaurant.
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36-1It shall be the responsibility of the second party to keep all safety related equipment such as life
jackets, first aid kit, oxygen canes, high power torch etc. available with the life guard team at all
times.

37- That the second party will have to develop the entire area as a "No Smoking Zone" and will
have to arrange for all necessary equipment along with fire safety measures at the site and will
have to obtain no objection certificate from the fire department.

38-That the floating restaurant will be owned by the second party. The design and fabrication of
the floating restaurant will have to be done at own expense under the supervision of skilled
engineers/experts as per the specifications prescribed for this purpose and the provisions of IS
Code and a certificate of structure safety will have to be given. The floating restaurant will have to
be constructed on more than two floors. Not allowed

39-That the floating restaurant should be new and in fully functional condition.

40-That under no circumstances will a restaurant be permitted to have a capacity of more than 100
visitors and it will not be used for resting tourists at night.

41-That the second party itself will be responsible for parking for the visitors.
42-That floating restaurant will be allowed to run only at the designated place at Naya Savera.

43- That consumption of any type of intoxicant will be prohibited without obtaining a license from
the competent level.

44-That the proposed floating restaurant will not be sublet to any other agency.
45-That the second party will have to make arrangements for electricity/light etc.

46- That the second party will have to follow the Zero waste management policy for soil waste
disposal. For which the second party will have to obtain no objection certificate from the Pollution
Department.

47-That the floating restaurant will not be allowed to operate after 11.00 pm. The time from 11.00
pm to 12.00 pm is for cleaning/maintenance of the floating restaurant Will be permissible.

48- That since it is wet land, NOC from the Environment Department will have to be obtained.

49-That the second party will have to obtain no objection certificate from the Municipal
Corporation for operating the floating restaurant.

50-That 20% discount will be provided to the employees of GDA and their family members by the
second party.

51-That if the first party gives permission or has already given permission to operate other floating
restaurant or boating for tourism in the lake, then the second party will have no objection.

52-That if apart from the above, no objection certificate from any other department is required,
that too will have to be provided to the second party.

53- That in case of dispute in respect of the terms and conditions etc., the dispute shall be settled
in accordance with the provisions of the Arbitration and Conciliation Act, 1996.

54-That the operation of the floating restaurant shall be subject to the rules/orders of NGT.
55-That in case of any dispute the judicial area will be Gorakhpur.
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This Agreement is executed on 17-08-2022 as the case may be, between Gorakhpur Development
Authority, Gorakhpur through Shri Kuj Lahari, Assistant Engineer, First Party and Lakevers
Private Limited, Humayunpur North, Gorakhpur through Director, Shri Vishal Raman son of Shri
Awadhesh Raman resident of Jageshwar Bhawan, Jageshwar Pasi Chowk, Humayunpur North,
Gorakhpur, Second Party.

That a part of platform no.2 has been given on rent to second party on "as is where is" basis for
operating a floating restaurant with own resources at "Naya Samwera" in Ramgarhtal project as
per the attached site plan, whose boundaries are as follows:-

East- Ramgarh Lake West Ramgarh Tal
Answer- Ramgarh Tal South - Walking side New Dawn

That the parties signed this agreement after careful consideration so that it would be useful at the
right time. Its binding will be on the heirs of the parties as well.

First Party Second Party

Secretary, Gorakhpur Development Authority, Gorakhpur. Lakeverse Private Limited,
Humayunpur North,

Gorakhpur Through Director,
Shri Vishal Raman Son Of
Shri Awadhesh Raman

Resident Of Jageshwar
Bhawan, Jageshwar Pasi
Chowk, Humayunpur North,
Gorakhpur.

744
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Application No.: 202200950032126
Lease Deed/ Acceptance Deed

Ledger No.: 1 Registration No.: 13318 Year:2022

Consideration- 99452079 Stamp Duty 1489500 Market Value Registration Fee 373000 Copying
Fee 80 POG: 373080

Vishal Raman Authorized Officer/Representative by Shri Lakeverse

Private Limited Humayupur North Gorakhpur

S/o Shri Awadhesh Raman

Occupation: Other

Resident: Jageshwar Bhawan Jageshwar Pasi Chowk Humayunpur North Gorakhpur

Vishal Raman Authorized Officer/Representative

By Shri Lakevars Pvt. Ltd. Humapupur North Gorakhpur
has filed this document in this office on 18/08/2022 and 01:08:24
at PM

Presented For Registration

Signature Of Registration Officer
Prasenjit Kumar Singh

Deputy Registrar Sadar II

Gorakhpur

18/08/2022

Sandeep Kumar Singh Junior Assistant
Registrar Clerk

18/08/2022
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Application No: 202200950032126

Ledger No. 1 Registration No.: 13318 Year: 2022

Execution document, hearing and understanding the matter and amount received Rs. as per the
document.

Leaseholders

Sri Kunj Bihari Assistant Abhi: Gorakhpur Brahmin Gorakhpur by Chandrika Prasad, Pur Shri
Mishrilal

Resident: Gorakhpur Vipa Gorakhpur
Occupation: Other
Leased 1

Shri Lakevars Private Limited, Humayunpur, North Gorakhpur By Vishal Raman, son of Shri
Awadhesh Raman

Resident of Jageshwar Bhawan Jageshwar Pasi Chowk Humayunpur Uttali Gorakhpur
Occupation: Other

Who accepted the execution. Whose identity

Identifier: 1

Shri Akshay Anand Son of Anand Kumar
Resident: Rajendra Nagar Gorakhpur
Occupation: Other

Identifier: 2
Shri Raksha Rajeev Dhingra, son of Shri Rajeev Dhingra
Resident 299 F South Bettiyahata Gorakhpur
Occupation: Other
Signature of Registration Officer
Deputy Registrar Sadar II Gorakhpur 18/08/2
Sandeep Kumar Singh Junior Assistant
Registrar Clerk Gorakhpur
18/08/2022
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Application No.: 202200950032126
Book No. Pages 39 to 62 of Volume No. 18902, Serial No. 13318, registered on 18/08/2022.
Signature of Registration Officer
Prasenjit Kumar Singh

Deputy Registrar: Sadar 11
Gorakhpur 18/08/2022

TRUE TRANSLATED COPY


GOURAV SINGH
Typewriter
TRUE TRANSLATED COPY
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UPPCB

:;m‘% ~ Uttar Pradesh Pollution Control Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
213743/UPPCB/Gorakhpur (UPPCBRO)/CTO/both/ GORAKHPUR/2024 Date: 25/06/2024
To,
M/s
M/sLAKEVERSE PRIVATE LIMITED
Float Plateform No.2, Next to Indian Flag, Nauka Vihar, Ramgarh Application Id-
Lake Tehsil-Sadar, Distt-Gor akhpur, GORAKHPUR,273001 26946085

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to M/s LAKEVERSE PRIVATE LIMITED located at Float Plateform No.2,
Next to Indian Flag, Nauka Vihar, Ramgarh Lake Tehsil-Sadar, Distt-
Gorakhpur, GORAKHPUR,273001. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA M/s LAKEVERSE PRIVATE LIMITED granted for the period from 25/06/2024 to
31/12/2028 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Restaurant Service-  [100 Numbers/Day
100 Seat Approx

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 50KLD ETP

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 |D.G.Setof| H.S.D. 01 Sulphur | As per Board
200 KVA Dioxide Norms

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 Sulphur Dioxide As per Board
Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
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amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent shall be subject to order’s of Hon’ble NGT in OA no. 438/2018. This consent for M/S
LAKEVERSE PVIATE LIMITED, Float Plateform No.2, Next to Indian Flag, Nauka Vihar, Ramgarh Lake
Tehsil-Sadar, Distt-Gorakhpur isvalid for Restaurant Service- 100 Seat Approx. (Lodging, Room Service).
2. The hotel unit shall submit permission or licenses of Fire act and Food Safety Act. Regulations and
conditions of the explosive and fire safety authorities shall be strictly adhered to all the time.

3. The hotel Unit shall comply with all the direction passed by Hon'ble NGT on dated 17.10.2022 in OA
N0.438/2018 Arti V/s Central Ground Water Authority. Unit shall abide by directions given by Hon’ ble
Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board and Uttar Pradesh
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Pollution Control Board for protection and safeguard of environment from time to time.

4. Balance consent fee will be payableif found so.

5.The unit shall install the adequate capacity of Sewage Treatment Plant (STP) for treatment of domestic
sewage generated from premises within 03 months as per proposal submitted to this office for reuse treated
effluent in utility and gardening purpose.

6. The hotel unit shall develop Green Belt area of Premises as per the provisions laid down in office order
no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The copy of said office order is
available on the website of U.P. Pollution Control Board www.uppch.com.

7. There shall not be any fugitive emission from the premises.

8. The hotel unit shall obtain prior approval before making any modification in
product/process/discharge/plant machinery.

9. The hotel unit shall be obtained N.O.C. from State Ground Water Authority (S.G.W.A.) for ground water
obstruction & the copy of the same shall be submitted to this office within 03 months.

10. Solid Waste generated from unit should be disposed such a way not to deteriorate surrounding
environment. Unit shall comply the provisions of Solid Waste Rules 2016.

11. This consent is granted on the basis of the other documents furnished by the applicant. If the statement
furnished in document is found false or in the case of noncompliance of integrated consent to operate
conditions the consent issued will be withdraw/cancelled.

12. Exhaust stack of D.G sets should be prescribed height above roof top and for control noise acoustic
enclosure should be installed. DG set should be operated only in absence of electricity supply.

13. The hotel Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974, Air
(Prevention and Control of Pollution) Act 1981 as amended and Environment (Protection) Act 1986,
Hazardous and Other Wastes (Management and Tran boundary) Rules- 2016, E-waste (Management) Rules,
2016, Construction and Demolition Waste Management Rules, 2016 and direction issued by Hon'ble
National Green Tribunal, New Delhi in order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union
of India.

14. The hotel unit shall comply the provisions of Noise Pollution (Regulation and Control) Rule 2000, the
unit shall take adequate measures for control of noise from its own sources within the premises so as to
maintain National Ambient Air Quality in respect of Noise Day time (6 AM to 10 PM) - 65 dB (A)) Night
time (10 PM to 6 AM) - 55 dB (A)).

15. This consent is valid for present installed air/water/noise pollution sources. Unit will have to take prior
permission from the Board in any type of expansion in air/water/noise pollution sources in the unit.
Complaint against unit, if lodged, The Board has rights to revoke the issued consent if unit found in
noncompliance of the conditions during sudden inspections.

16. For renewal of the consent in case of continuance of discharge/operation of the unit, application in the
prescribed form shall be submitted through the web portal Online System 2 months prior to the date of
expiry.

17. Arrangements shall be provided for rain water harvesting and for utilization of harvested rain water. The
rain water harvest system shall be at least 20 m away from the soak pit.

18. Non-biodegradable wastes namely plastic shall be collected with due segregation and disposed of safely
to genuine recyclers.

19. The hotel unit shall properly channelize the fugitive emission including emissions from cooking and
kitchen operations by providing proper ducting / hood arrangement and proper exhaust system and
emissions.

20. Preference should be given to cleaner fuelsin N-CAP Gorakhpur so that the unit shall use approved fuel
(e.g. LPG, P.N.G., Electric for tandoor, boiler etc.)

21. D.G. Set of 20 K.V.A. shall be equipped with acoustic enclosure with proper stack height in case of any
new D.G. set to be installed separate N.O.C. should be obtain from the Board.
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22. This C.T.O. will be revoked or cancelled in case of hon compliance of the above consent conditions
issued under Water (Prevention and Control of Pollution) Act. 1974 as amended 1978 and Air (Prevention
and Control of Pollution) Act. 1981 an any valid complain received to this office agai r)Ath Etlrzl% indgﬁarlx;igned
by AJEET KUMAR

KUMAR  suman
Date: 2024.06.25

SUMAN 140647 +0530
Regional Officer

igitally signed
AJ EET kD>ygA1ilEEyT °
CEO 6 : UPPCB, Lucknow. KUMAR KMARSUMAN

Date:
SUMAN 33500530
Regional Officer

Copy to:
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T = T FT AL g F TATAT AT TFdT §

€T Td - ITh 9 T AT & ITART T 1 T @ad &l 30 - 40% TF FH (97 1 FFhdT 31 UF
ITANT H T 4 U 941 i a5 7@+ AT 7 9 Frferaw sz ot s=man sr awar g

Ttha ATTE/TAS FIERT TT FIE/FEEL & Soid o e 7T 7 22.5 faferas kWh & et #i7 9= g
EETIES

TR god & #1992 CFL T 3T faselt &t @ad § AT Fdl a1 g | STIRT § T 21 9%
farSTelt ST T 577 Fi7 | T2 12 FFea STFRIO & SUANT &l ITIHHar 5

FATR G AT Shae deft it wrafaawarsit 1 SR sl waiawr sgae mitaior g6 sk w@iewr &

T g TR g |
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URSY- (Heli-ch-6)
STy R yHToTgS (gofdar (FRefier) sHaf gHToTS)

gATEE W= : UPFS/2024/123686/GKP/GORAKHPUR/2273/CFO
fe=tier : 04-07-2024

yHTorT foham ST & foh #9=f LAKEVERSE PVT LTD uar AT- FLOAT PLATFORM NO-2, NEXT TO INDIAN FLAG,NAUKA VIHAR,
RAMGHARTAL,GORAKHPUR d&dlcT - SADAR wic QRAT 4303.75 sq.mt (FfHIeR), T has gRar 1190.33 (af i), sment i
g - 1 59 -

STeh/eTeR Uk soATeh B deil hl ST A=< A S=m s

A 2 1 13.68 mt.

&1 97a a1 AT A<t LAKEVERSE PVT LTD gRT fohdT ST 38T 81 377eh gRT Wa+ | 1t fAaRor g sifr grem erewrg, ga0s0Eo va
Fereft YR T R & ATS0TH0 & SFER W § R st meft sgaensit s Ateror siffema et gr1 fHis 08-07-
2024 &Y ¥ @Y/ 9a= @t & gfafafd sft LAKEVERS PVT LTD & @ fawar mam wia= & sifdeenfa sify grem sgawid Amet &
SR Sifrenfua urft Wit Srd: UsATd e Sl Sif GRE UHTOTYS (HRR S Giéfthdhe) TAOHOT0 Y SrfeqiT sioft Assembly &
S=qifd derar fafY 08-07-2024 & 08-07-2027 Ieh 3 auT & foig 59 <1 & w1y fnfa fovar 11 @1 8 o aw & Faagar wifua asft
HITHT STRATSHT T SR&TUT e gQ fehanefied s @1 S| o= waifta &t maft siffrsrm eaenatt 7 ureft et et o aor et
ff geaT & fog A9 LAKEVERSE PVT LTD 3ifeiift quf wu @ fSwier ghmy/git| frfa sifty grem ommoros a1 Fefisteeor FAaiRa
JAATETY & e A A A IR fia Sifty gRemm gHmoTes Wd: g e 71 foran sia, fSreds forg A9 LAKEVERSE PVT LTD Sifarafft
quf ®U § iR ghm/git |

Note : 1-LAKEVERS PVT LTD gR1 01 faf gHrae o1 (Seruld f3sige) simga a ge- g @ fAffd TR amar ma
g1 3t fafere fAmfor &t eimrTg Aaegfa & Trg § PWD 9 03 A1g & 3=aX ITh! ASIgfd o Jr-4 H JHI0T U5 U
fohar ST Sifard g

2-3<h fafre fAmfor a1 grEn &1 srgted 03 #1E & tex TREYR faerr unfaenRur srerer fammas favm, o fondlt &
I gt 1S ohT STIHIGH T heT SHf=ard g

3-BhRR UH oh! T d SATCHIE TR T Sifard g

A-HRIR ShHraTRa et 03 e ot Sifm= i a1 ufRreror uTe e ST sifeamd gl

5-forg, FaT 1.3 2 &1 03 AIg & 31ax Ut gATHd A seat W Arfa NOC 3= g\ s

"I UHTOT-US 31T ZRT Uad Sifveal , gaarei & omuR R Frfa frar s 3a1 2 | 21k o= uTe s R Fifa vwmor-us o= 18t
BT | g8 JHIur-us 4R / a3 wnfie / SifSsiit ) uenfore 9 shean & |

v
g sffAem sifdar

fanta ford ST @1 fAieR : 08-07-2024 (FfSicet ®u ¥ gxeiika)
I : GORAKHPUR
Jai Prakash Singh

49E14DDDAB657D84AD71266898C61B1FE4333961

08-07-2024

Note:- Kinldy check the authentication of NOC by verifying the UID at departmental portal of UP Fire Service.
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Form-6 (Annexure-6) Fire
Safety Certificate (Completion No Objection Certificate)

UID Number : UPFS/2024/123686/GKP/GORAKHPUR/2273/CFO
Date : 04-07-2024

This is to certify that M/s LAKEVERSE PVT LTD Address AT- FLOAT PLATFORM NO-2,
NEXT TO INDIAN FLAG, NAUKA VIHAR, RAMGHARTAL, GORAKHPUR Tehsil
SADAR Plot Area 4303.75 sq.mt (sq.mt), Total Covered Area 1190.33 (sq.mt), Block A
Number - 1 in which -

Block/Tower No. of floors in each | No. of basements Height
block
A 2 1 13.68mt

The building is being occupied by M/s LAKEVERSE PVT LTD. The fire prevention and fire
safety systems installed in the building by them as per NBC and the related IS of Bureau of
Indian Standards were inspected by the Fire Officer on 08-07-2024 with the building
owner/building owner's representative Mr. LAKEVERS PVT LTD. The fire safety systems
installed in the building were found to be installed as per the standards. Hence, the Fire
Safety Certificate is being issued to the building in question under the NBC occupancy
category Assembly for 3 years from the validity date 08-07-2024 to 08-07-2027 with the
condition that all the fire fighting systems installed in the building as per the rules will be
maintained and kept functional. M/s LAKEVERSE PVT LTD occupier will be fully
responsible for any incident due to deficiencies found in the fire fighting systems installed in
the building. If the issued fire safety certificate is not renewed within the prescribed time
period, the issued fire safety certificate will be automatically considered cancelled, for which
M/s LAKEVERSE PVT LTD occupier will be fully responsible.

Note: 1- LAKEVERS PVT LTD has built 01 special design (ship design) structure made of
iron and wooden work. It will be mandatory to obtain a certificate regarding the structural
strength of the said special construction from PWD within 03 months.

2-The drawing of the said specific construction shall be approved within 03 months by the
Gorakhpur Development Authority or Airports Department, whichever

It will be mandatory to obtain approval of the relevant drawing.

3-It will be mandatory to always keep the fire pump on auto mode.

4-1t will be mandatory for the working employees to undergo 03 days training on fire fighting
work.

5- If compliance of points 1 and 2 is not ensured within 03 months, the issued NOC should be
considered void

"This certificate is being issued on the basis of the records and information submitted by you.
If these are found to be false, the issued certificate will not be valid. This certificate does not
certify the ownership / occupancy of the land / building."

Date of Issue: 08-07-2024 Chief Fire Officer
Location: GORAKHPUR (Digitally Signed)
Jai Prakash Singh

49E14DDDAB657084AD71266898C6181FE4333961
08-07-2024
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Regional Water1i84ting Laboratory
(Uttar Pradesh Jal Nigam, Gorakhpur)

Address: EWS 388,389,390 Rapti Nagar Phase-1, Medical Road,

Gorakhpur(U.P)-273003
TC-10071
; CHEMICAL SAMPLE TEST REPORT
Rept. No [171 \ camb 1\al, =) |Date: | 28/08/2024 [Page No [i/1
! s Customer Details
Office Name and Address
Ref Letter No & Date 22/08/2024
Basic details of sample
District Gorakhpur Block -
Gram Panchayat — Village -
- Lakeverse Private Limited (Float)
Habitation Location INaukavihar, Ramgarhtal ,
Gorakhpur
Water Source R.O Sampie Code 51427 ( C/24/08/21)
Quantity of Sample 1000ml+-300Acidified Date of S.C. 22/08/2024
Receiving Date 22/08/2024 S. Collector Abhay Singh
Sample Depositor Abhay Singh
Analysis Start Date 23/08/2024 [ Analysis Completion Date | 23/08/2024
Technical Data of Analysis
Analyzed Speciﬁetio\(s?)ldlgso ﬁ per BIS
Sr. No paran.leters e Uit Ref. Methed of Analysis
(Unit of Value Acceptable | Permissible
Measurement) Limit Limit
1 Odour Agreeable
2 [Turbidity 0.83 NTU 1 5 [IS 3025 (Part 10):2023
3 H (25°C) 7.69 - 6.5-8.5 No relaxation [IS 3025 (Part 11):2022
4 E‘:Itia;ilsﬂissolved 97 mg/L 500 2000 Pssozs (Part 16) :2023
5 |Total Hardness 68 mg/L 200 600 1S 3025 (part 21) :2023
6 | Total alkalinity 45 mg/L 200 600 s 3025( Part 23):2023
7 | Chloride as CT 22 | mg/L 250 1000 IS 3025(Part 32):2019
8 |Calcium 36 mg/L 75 200 [iS 3025(Part 40): 2023
9  [Magnesium 28 mg/L 30 100 3025(Part 46): 2023
IAPHA 24th Edition 4500-S0, Method E
10 |Sulphate ean mg/L 260 400 Turbidmetric Method 2023
11 |Nitrate 0.755 mg/L 45 No relaxation [ a2eth Edition 4550-NO3 Method B UV
0.054 . |APHA 24¢h Edition 3500-Fe Method B
12 |iron mg/L ! No relaxation |py ... 5hroline Methods 2023
13 |Arsenic BDL me/L 0.01 No Relaxation |picim aithiocarbamete Methody

#BDL- Below Detection Limit, NA- Not Analyzed
[** Parameter(s) above permissible limit are in bold digits.

Note 1. This Certificate refers only to the particular sample(s) submitted for testing.
2. This certificate shall not be reproduced, except in full, unless written permission for the publication of an approved abstract
has.
3. The test results reported in this certificate are valid at the time of and under the stated conditions of measugements.

NPRE

Review By

Laboratory Contact details: Email-labgorakhpur@gmail.com Contad - +91 8604561988

End of Report
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Regional Water Testing Laboratory,
(Uttar Pradesh Jal Nigam, Gorakhpur)

Address: EWS 388,389,390 Rapti Nagar Phase-1, Medical Road, Gorakhpur(U.P)-273003

Page No 02/02

Environmental Condition

Temperature 24.9°C Relative Humidity [ 49 7.
Technical Data of Analysis
ifi I
N Analysed parameters | Observed Unt  Specified Values as per BIS IR
’ (Unit of Measurement) | Value Acceptable | Permissible | e e
Limit Limit
1 3 B 5 6
: 0.762 APHA 24th Edition 4500-F Method C
14 | Fluoride mg/L 1.0 1.5 | ( Electrode Method) :2023
15 onductivity - ( Ms/cm) NA NA | 1S:3025(Part 10):2017

[#¥BDL- Below Detection Limit, NA- Not Analyzed
** Parameter(s) above permissible limit are in beld digits.

Note

Review By

NWRS

1. This Certificate refers only to the particular sample(s) submitted for testing.
2. This certificate shall not be reproduced, except in full, unless written permission for the publication of an approved abstract

has. u
3. The test results reported in this certificate are valid at the time of and under the stated conditions of 7§ ents.
4. Sample will be stored up to 7 days (in case of non perishable items only) from the date of issue oft€s unless.

Laboratory Contact details: Email-labgorakhpur@gmail.com

Contact - +91 8604561988

End of Report




: 186 758

Regional Water Testing Laboratory,
(Uttar Pradesh Jal Nigam, Gorakhpur)

Address: EWS 388,389,390 Rapti Nagar Phase-1, Medical Road, Gorakhpur(U.P)-273003

BACTERIOLOGICAL SAMPLE TEST REPORT

Rept. No [ v1) \(‘_Qm\ \ab -\ | Date: | 28/08/2024 [Page No  [I/1
i ! - Customer Details
Office Name and Address
Ref Letter No & Date 22/08/2024
Basic details of sample
District Gorakhpur Block -
Gram Panchayat - Village --
E Lakeverse Private Limited
Habitation Location (Float) Naukavihar, Ramgarhtal ,
Gorakhpur
Water Source R.O %’;gg > 51427
Quantity of Sample 500 ml STERLIZED Date of S.C. 22/08/2024
Receiving Date 22/08/2024 S. Collector Abhay Singh
Sample Depositor Abhay Singh
Analysis Start Date 22/08/2024 [ Analysis Completion Date | 24/08/2024
Technical Data of Analysis
Analyzed Specified Values as per BIS
ed <
B paranfeters i g w - Ref. Method of Analysis
No (Unit of Value Acceptable | Permissible
Measurement) Limit Limit

1 |pH(25°C+2°C) 7.69 6.5-8.5 | No relaxation [IS 3025 (Part 11):2017

2 |Residual Chlorine 0 mg/L 0.2 1.0 JiS 3025 ( PART 26 ) : 1986

3 | Total Coliform 0 CFU 0 CFU APHA 23" Edition :2017

4 |E.Coli 0 CFU 0 CFU APHA 23 Edition :2017

Result : Satisfactory I Remark: Potable

Note 1. This Certificate refers only to the particular sample(s) submitted for testing.
2. This certificate shall not be reproduced, except in full, unless written permission for the publication of an approved
abstract has.
3. The test results reported in this certificate are valid at the time of and under the stated conditions of measurements.
4. Sample will be stored up to 7 days (in case of non perishable items only) from the date of issue of tests reports unless.

W

N

Analysed By

Laboratory Contact details: Email-labgorakhpur@gmail.com
End of the Report:




DEPARTMENT OF TOURISM

Government of Uttar Pradesh

&A@ /Date: 16-01-2024
U5 130 ¥ /Registration No.: GOR/11/TP001/2024

REGISTRATION CERTIFICATE
(ACKNOWLEDGMENT LETTER)

o T o & mmﬁfmﬁ

YT, 1 i LAl

TR 0w Te M 2022 & siavia e g At T e/ e Y

T oo o o &1 S teRo &1 Aven R 16-01-2024 L 22-11-2027 TF w

Certified that Floating Restaurant

Ramgarhtal, Gorakhpur

proposed by LEKEVERSE PRIVATE LIMITED

in the Category Flotels/ Fioating Restaurants Tourism Unit under Uttar Pradesh

Tourism Policy-2022, has been registered. Validity of registration is from 16-01-2024 to 22-11-2027

Director General
Uttar Pradesh Tourism

This certificate has been generated electronically and does not require a signature in ink.

g ARy Gs T wHror o3 RN Timmeatenet 8 T ueR uanfa W vem T Ba &) e 3 9t emm Rt
vrerET odea S 2022 # Pifga w0t ot we g oraer T @ oof e ox € Some et

The award of this registration certificate is not an indication that the proposed unit has been assessed to be eligible for benefits under
the policy 2022 claim of each benefit shall be assessed on its own merits at the time of claim.

|5
%‘ t(‘ :
(“_?(.
Co,, pomd :
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188 ANNEXURE R-13

J Form C
Government of Uttar Pradesh
Ssa Department of Food Safety and Drug Administration

Food Safety and Standards Authority of India
License under FSS Act, 2006

g9t €T [ License Number:  12724031000368

1. Name & Registered Office address of M/S LAKEVERSE PRIVATE LIMITED
Licensee / SAMAYURY & Usiiehd chraferd Al AT 204, ISMAILPUR, Gorakhpur, Uttar
3R udr: Pradesh-273005

2. Address of Authorized Premises / uTfdea FLOAT PLATFORM NO-2, NAUKA BIHAR,
gfRaRY a1 ga: RAMGARH TAL, NEXT TO INDIAN FLAG, Zone

No-2, Gorakhpur, Uttar Pradesh-273010

3. Kind of Business / BRIER &l U&R: Food Services - Club/Canteen
Food Services - Restaurants

4. Dairy Business Details / 398 ®RIIR fdarorgg:  No

5. Category of License / Sr=fa &1 af: State License

This license is granted under and is subject to the provisions of FSS Act, 2006 all of which must be complied with by the
licensee. / T8 AT @rer TR&T 3R Aeh IOz, 2006 F e srgew &1 78 3R ag ifAfam & Iudyt & sreardi= ¢ e srgafyr
GRT 1A%y Ut foRar S anfgy.

Place / ¥ Gorakhpur Designated Officer
Issued On / f&Aier:  07-09-2024 (New License) Date : 07-09-2024 11:37:35
Valid Upto: / derar:  06-09-2025 (For details, refer Annexure) User Id : 109060
Verified th obile: 9TXXXXXX54
License Granton: 06-09-2024 21:43:51
License Issued On : 07-09-2024 11:37:35
Annexures:

1. Product Annexure
2. Validity Annexure
3. Non-Form C Annexure
4. Conditions Of License

Note:

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100
for any clarification.

2. This License is only to commence or carry on food businesses and not for any other purpose.

3. This is computer generated license and doesn't require any signature or stamp by authority.

Page 1 of 7
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4. Communications from FoSCoS are being sent to dlkooaooaoxxxxxxxxcom , LAXXXXXXXXXXXXXXXXXCOM
and 78xxxxx747 , 70xxxxx213.To update these details, visit FoSCoS portal.

Page 2 of 7




./ Form C
Government of Uttar Pradesh
SSa/ Department of Food Safety and Drug Administration
Food Safety and Standards Authority of India

190

Product Annexure

License under FSS Act, 2006

S9ft ¥ [ License Number:  12724031000368

Kind Of Business: Food Services - Restaurants

SI.No. Food Product Category
1 01 - Dairy products and analogues, excluding products of food category 2.0
2 02 - Fats and oils, and fat emulsions
3 03 - Edible ices, including sherbet and sorbe
4 04 - Fruits and vegetables (including mushrooms and fungi, roots and tubers, fresh pulses and
legumes, and aloe vera), seaweeds, and nuts and seeds
5 06 - Cereals and cereal products, derived from cereal grains, from roots and tubers, pulses,
legumes and pith or soft core of palm tree, excluding bakery wares of food category 7.0
6 07 - Bakery products
7 11 - Sweeteners, including honey
8 12 - Salts, spices, soups, sauces, salads and protein products
9 14 - Beverages, excluding dairy products
10 15 - Ready-to-eat savouries
11 16 - Prepared Foods
12 18- Indian Sweets and Indian Snacks & Savouries products
Kind Of Business: Food Services - Club/Canteen
SI.No. Food Product Category
1 01 - Dairy products and analogues, excluding products of food category 2.0
2 02 - Fats and oils, and fat emulsions
3 03 - Edible ices, including sherbet and sorbe
4 04 - Fruits and vegetables (including mushrooms and fungi, roots and tubers, fresh pulses and
legumes, and aloe vera), seaweeds, and nuts and seeds
5 06 - Cereals and cereal products, derived from cereal grains, from roots and tubers, pulses,
legumes and pith or soft core of palm tree, excluding bakery wares of food category 7.0
6 07 - Bakery products
7 11 - Sweeteners, including honey
8 12 - Salts, spices, soups, sauces, salads and protein products
9 14 - Beverages, excluding dairy products
10 15 - Ready-to-eat savouries
11 16 - Prepared Foods
12 18- Indian Sweets and Indian Snacks & Savouries products

Page 3 of 7
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Jal

S9ft ¥ [ License Number:  12724031000368

191

Validation And Renewal Annexure

Form C

Government of Uttar Pradesh
Department of Food Safety and Drug Administration
Food Safety and Standards Authority of India
License under FSS Act, 2006

Validity From Validity Upto Issued On Fee Paid Type Issuing
Authority
07-09-2024 06-09-2025 07-09-2024 2000 INR New State Licensing
Authority
Suspension History
S.No History Date
N/A

Current Status of License: License Issued

Note:

1. Application for renewal of License can be filed as early as 180 days prior to expiry date of License.
You can file application for renewal or modification of License by login into FSSAI's Food Safety
Compliance System(https://foscos.fssai.gov.in) with your user id and password or call us at 1800112100
for any clarification.

2. FSSAI vide order number 15(31)2020/ FoSCoS/RCD/FSSAIpt1-Part(4) dated 11th January 2023 allowed

Instant Renewal of License / Registration.

3. FSSAI vide order number 15(31)2020/ FoSCoS/ RCD/ FSSAI dated 29th October 2021 has allowed the
renewal of Licenses / Registration till 180 days of the expiry date subject to payment of penalty.

4. Modification* (if any) denotes the change in the Authority. Issuing Authority mentioned along with
Modification* is the Jurisdictional Authority with effect from the date of issuance of modified

license.

Page 4 of 7
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Non-Form C Annexure

J Government of Uttar Pradesh
Department of Food Safety and Drug Administration
Ssa Food Safety and Standards Authority of India

License under FSS Act, 2006

3gAfe & / License Number:  12724031000368
Person in charge of operations

Name: ALOK KUMAR AGARWAL Qualification: B.A

Contact No: N/A Mobile No: 7007985212
Email-ID: LAKEVERSE.IN@GMAIL.COM

Address : 13 CIVIL LINES, S S P ROAD NEAR PANJAB NATIONAL BANK, CIVIL LINES

State: Uttar Pradesh District: Gorakhpur
Pin Code: 273001 Photo Id Card: Aadhar Card
Photo Id No: 539882421319 Photo Id Expiry Date:  N/A

FoSTaC No: Not Provided

Person responsible for complying with conditions of license(The person must be same as mentioned
in Form IX, as per FSS Regulations, 2011)

Name: TEZ PRATAP Qualification: B.A
Contact No:  N/A Mobile No: 7007985213
Email-ID: LAKEVERSE.IN@GMAIL.COM
Address : 50, VELPATHAR, BELPATHAR TALUKO MUHAMMADABAD, MUSTAFABAD
State: Uttar Pradesh District: Ghazipur
Pin Code: 233222 Photo Id Card: Aadhar Card
Photo Id No: 975803560001 Photo Id Expiry Date: N/A
Place / W: Gorakhpur Designated Officer
Issued On / f&Aie:  07-09-2024 (New License) Date : 07-09-2024 11:37:35
User Id : 109060
Verified th obile : 9TXXXXXX54
License Granton: 06-09-2024 21:43:51
License Issued On : 07-09-2024 11:37:35

Note: Any change in above details shall be immediately communicated to authorities. You can apply
for modification of license for updation of details without any cost through Food Safety Compliance
System (https://foscos.fssai.gov.in)

Page 5 of 7
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Condition of License

All Food Business operators shall ensure that the following conditions are complied with at all times during
the course of its Food Business.

Food Business Operators Shall:

10.

11

12.

13.

14.

Display a true copy of the license granted in Form C shall at all time at a prominent place in the premises.
Give necessary access to licensing authorities or their authorized personnel to the premises.
Inform authorities about any change or modifications in activities.

Employ at least one technical person to supervise the production process. The person supervising the
production process shall possess at least a degree in science with Chemistry/ Bio-chemistry/ Food and
nutrition/ Microbiology or a degree or diploma in Food Technology/ Dairy Technology/ Dairy
Microbiology/ Dairy chemistry/ Dairy engineering/ Oil technology/ Veterinary science/ Hotel
management & Catering technology or any degree or diploma in any other discipline related to the
specific requirement of the business from a recognized university or institute or equivalent.

Furnish periodic annual return 1st April to 31 st March, with in 31 st May of each year. For collection/
handling/manufacturing of milk and milk product half yearly return also to be furnished as specified.

Ensure that no product other than the product indicated in the license /registration is produced in the
unit.

Maintain factory's sanitary and hygienic standards and workers hygiene as specified in the schedule-4
according to the category of food business.

Maintain daily records of production, raw materials utilization and sales separately.
Ensure that the source and standards of raw material used are of optimum quality.

Food business operator shall not manufacture, store or expose for sale or permit the sale of any article of
food in any premises not effectively separated to the satisfaction of the licensing authority from any privy,
urine, sullage ,drain or place of storage of foul and waste matter

. Ensure clean-in-place system (whatever necessary) for regular cleaning of machine & equipment.

Ensure testing of relevant chemical and/or microbiological contaminants in food products in accordance
with these regulation as frequency as required on the basis of historical data and risk assessment to
ensure production and delivery of safe food through own or NABLaccredited/ FSSAI recognized labs
atleast once in six month.

Ensure that as much as possible the required temperature shall be maintained throughout the supply
chain from the place of procurement or sourcing till it reaches the end consumer including chilling,
transportation, storage etc.

The Manufacturer/ Importer/ Distributer shall buy and sell food products only from, or to, licensed /
registered vendors and maintain record thereof.

Page 6 of 7
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Other Condition

. Proprietors of hotels, restaurants and other food stalls who sell or expose for sale savouries, sweets or
other article of food shall put up a notice board containing separates lists of the articles which have been
cooked in ghee, edible oil, vanaspati and other fats for the information of the intending purchasers.

. Food business operator selling cooked or prepared food shall display a notice board containing the nature
of articles being exposed for sale.

. Every manufacture (including ghani operator) or wholesale dealer in butter ,ghee ,vanaspti,edible oils,
solvent extracted oil, de oiled meal, edible flour and any other fats shall minimum a register showing the
qguantity of manufactured, received or sold, nature of oil seed used and quantity of de oiled meal and edible
flour used etc. as applicable and the destination of each consignment of the substances sent out from his
factory or place of business, and shall present such register for inspection whenever required to do so by
the licensing authority.

. No producer or manufacturer or vegetable oil ,edible oil and their products shall be edible for license under
this act ,unless he has own laboratory facility for analytical testing of samples

. Every sale and movement of stocks of solvents- extracted oil,'semi refined' or 'raw grade I', edible
groundnut flour or edible coconut flour ,or both by the producer shall be a sale or movement of stocks
directly to a registered user and not to any other person ,and no such sale or movement shall be effected
through any third party.

. Every quantity of solvent-extracted oil ,edible groundnut flour or edible coconut flour ,or both purchased by
a registered user shall be used by him in his own factory entirely for the purpose intended and shall not be
re-sold or otherwise transferred to any other person :

Provided that nothing in this sub-clause shall apply to the sale or movement of the following:-
1. Karanjia oil

2. Kusum oil

3. Mahua oil

4. Neem oll

5. Tamarind seed oil

6. Edible groundnut flour bearing the L.S.I certification mark

7. Edible coconut flour bearing the 1.S.I certificate mark

. No food business operator shall sell or distribute or offer for sale or dispatch or deliver to any person for
purpose of sale any edible oil which is not packed, marked and labeled in the manner specified in the
regulations unless specifically exempted from this condition vide notification in the official Gazette issued
in the public interest by food safety commissioners in specific circumstances and for a specific period and
for reason to be recorded in writing.

Page 7 of 7
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NRT V25

Amrit Mahotsav

AMRIT DHAROHAR

Implementation Strategy

An initiative
to promote
unique

conservation
values of
Ramsar Sites
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Wetlands, ecosystems located at the interface of land and water, play a crucial role in securing human well-
being and sustaining biological diversity. The Central Government, under the nary leadership of Hon’ble
hri Narendra Modi, places high emphasis on wetlands conservation.

The Ramsar Convention is an intergovernmental treaty that provides the framework for national action and

international cooperation for the conservation and wise use of wetlands and their resources.

India ratified the Convention in 1982. As a fulfilment of its commitments to the Convention and as a
significant milestone on its 75th year of independence, India designated 75 we
International Importance of the Ramsar Convention.

Goal

The goal of Amrit Dharohar is ‘to promote unique conservation values of Ramsar Sites’.

Purpose
The purpose is to maintain a healthy and effectively managed network of Ramsar Sites which:

provide water and food security

buffer the landscape from floods, droughts, cyclones and other extreme events

generate local employment and support livelihoods

provide habitats for species of local, national and international conservation significance
maintain and enhance carbon sinks

conserve and celebrate rich cultural heritage

Amrit Dharohar will exclusively focus on the NTEGRATED gy
Ramsar Sites so as to create demonstration, ey,
replication and upscaling effect on other
wetlands of national and international
importance. The activities will emphasise
on:

B protecting and promoting unique D
. . HABITAT WETLANDS
conservation and cultural heritage GYEr R CARBON

values
B creating nature tourism opportunities
and income generation for local

AMRIT
DHAROHAR

To promote unique
conservation

communities values

B encouraging optimal use while ensuring NS
maintenance of wetland ecological
character

B safeguarding and enhancing biological
diversity and carbon stock

B cnabling integrated management to
ensure sustained provision of full range
of ecosystem services
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Components and Key Activities

Component 1: Species and Habitat Conservation

Ensuring that all Ramsar Sites have Integrated Management Plans
Commissioning biodiversity inventories with ZSI, BSI and knowledge partners

Enhancing hydrological monitoring by incorporating wetlands in the National Water Quality Assessment
network (of CPCB) and National Grid of Hydrological Stations (of CWC)

Initiating management-oriented research to address knowledge gaps, as well as enhance the application of
best practices in the management of Ramsar Sites

Publishing a package of best practices for wetlands management

Bringing Ramsar Sites within the framework of Management Effectiveness Evaluation

Component 2: Nature Tourism

Formulation of Nature tourism component within the Intergated Management Plans

A dedicated promotional campaign in partnership with stakeholders

Wetland interpretation centres at each Ramsar Site as hubs for coordinating nature tourism activities
Signages for generating awareness among visitors

Site-profiling videos to capture the biodiversity and cultural heritage values

Heritage villages around each Ramsar Site

Atleast one product for each Ramsar Site as a souvenir

Training of Trainers programme for wetlands communities to act as nature and culture guides

Development of access infrastructure to the Ramsar Sites and tourist amenities

Component 3: Wetlands Livelihoods

Creating job opportunities, linked with wetlands conservation, for youth through targeted skill
development programmes

Supporting microenterprise development linked with sustainable and innovative use of wetland products
including developing market linkages

Comprehensive coverage of drinking water and sanitation facilities around wetlands

Improving technology interface in wetland linked production technologies to improve sustainability and
reduce environmental footprints

Integrating wetland conservation actions within the sector development plans, programmes and
investments

Component 4: Wetlands Carbon

Preparing a standard protocol for GHG inventory of wetlands

Establishing a baseline GHG account of Ramsar Sites with specific focus on carbon stock and
sequestration rates

Taking interventions to conserve wetland carbon by restoring degraded wetlands, restoring natural
hydrology, rewetting, reducing eutrophication and enhancing natural vegetation

Linking conservation of select Ramsar Sites with Green Credit Programme



Implementation

Arrangements

Amrit Dharohar will be
implemented in convergence
with various Central
Government ministries and
agencies, State Wetland
Authorities, and a network
of formal and informal
institutions and individuals,
working together for a
common cause.

The technical backstopping
for the implementation

of Amrit Dharohar will be
provided by the Knowledge
Partners of the Wetlands
Division of MoEFCC.

Timeline
The implementation of Amrit
Dharohar will commence on

June 5, 2023 on the occasion of
World Environment Day and will

be continued till June 5, 2026.
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Ramsar Sites of India

Wetland Reserve— Hokera Wetland
Jammu & Kashmir, June 8, 2022 Jammu & Kashmir
Waular Lake— November 8, 2005

Jammu & Kashmir, Mamh 23,1990 Chandertal Wetland
Hygam Wetland Conservation Reserve—| Himachal Pradesh
mmu & Kashmir, June 8, 2022 November 8, 2005
Surinsar-Mansar Lakes—
Jammu & Kashmir
November 8, 2005

Tso Kar Wetland Complex
Ladakh
November 17, 2020
Keshopur-Miani Community Reserve—
Punjab
September 26, 2019
Beas Conservation Reserve—
Punjab
September 26, 2019

Kanjli ST Himachal Pradesh
anjli August 19, 2002
Punjal
January 22, 2002 2l
Y Nangal Wildlife Sanctuary

Tsomoriri
Ladakh
August 19, 2002

— Pong Dam Lake

Harike Lake
Punjab
Punjab
March 23, 1990 -
Haiderpur Wetland- S September 26, 2019

Uttar Pradesh, April 13, 2021

Sultanpur National Park unjab

Haryana, May 25, 2021 Jamw 22,2002
Wildlife

Ropar

—— Renuka Wetland

Himachal Pradesh
November 8, 2005

— Asan Conservation Reserve
Uttarakhand

July 21, 2020

Upper Ganga River

Uttar Pradesh, November 8, 2005
(——Saman Bird Sanctuary

Sandi Bird Sanctuary
Uttar Pradesh

September 26, 2019

Nawabganj Bird Sanctuary
Uttar Pradesh

September 19, 2019

Parvati Arga Bird y
Uttar Pradesh
December 2, 2019

——Bakhira Wildlife Sanctuary
Uttar Pradesh, June 29, 2021

Haryana, May 25, 2021

Rajasthan

October 1, 1981

Sambhar Lak
Rajasthan, March 231

Keoladeo National Park— Ll

Siry
Madhya Pradesh, Janugry 7, 2022 L
Madhya Pradesh. January 7y2022 L s SEE Sanc o
Thol Lake Wils -Sarsai Nawar Jheel

Khijadia Wildlife Sal Uttar Pradesh
Gujarat, April 13,2021 August 21, 2020
Sakhya Sagar
Madhya Pradesh
January 7, 2022
Kolleru Lake-
Andhra Pradesh
August 19, 2002

Nalsarovar-

Gujarat, September 24, 2012
Thane Creek-
Maharashtra, April 13, 2022

Wadhvana Wetland.

Gujarat, April 5, 2021

Bhoj Wetland

Madhya Pradesh, August 19, 2002

Nanda Lake

Goa, June 8, 2022

Nandur Madhameshwar

Maharashtra, June 21 201

Lonar Lake-

Maharashira, ey 22, 3080

Karnataka, February 15, 2022
Vellode Bird Sanctuary-

Uttar Pradesh Hirakud Rest
September 18, 2018 Odisha, Octoberq3, 2021
Sur Sarovar

Kabartal We(land
1, 2021

Deepor Beel

Augus( 19,2002

Loktak Lake
Manipur
March 23, 1990

Pala Wetland
Mizoram, August 31, 2021
Rudrasagar Lake
Tripura, November 8, 2005
Sundarban Wetland
West Bengal, January 30, 2019
East Kolkata Wetlands
West Bengal, August 19, 2002
Bhitarkanika Mangroves
disha, Augus 19, 20
Ansupa
D bEaner 12,2021
Chilika Lake
Odisha, October 1, 1981
Tampara Lake
Odisha, October 12, 2021
Satkosia Gorge
)disha, October 12, 2021

Pallikaranai Marsh Reserve Forest
‘Tamil Nadu, April 8, 2022

d Sanctuary .

Kal
Tamil Nadu Apnl 8,2022

‘Tamil Nadu, April 8,2022 9
Vedanthan, al Blrd Sanl:tua
Vembanad-Kol Wetland- Tamil Nadu, v
Kerala, August 19, 2002
‘Sasthamkotta Lake Pichavaram Mangmve .

Kerala, August 19, 2002

Tamil Nadu, April 8, 2022

Ashtamudi Wetland-
Kerala, August 19, 2002
Vembannur Wetland Complex—|

Tamil Nadu, April 8, 2022
Suchindram Theroor Wetland Complex:
“Tamil Nadu, April 8, 2022

Tamil Nadu, April 8,
Tamil Nadu, August 1

‘Tamil Nadu, April 8, 2022

Bird
Tamll Nadu, November 8, 2021 Tamil Nadu, April 8, 2022

i Bird
Tamll Nadu, November 8, 2021 Tamil Nadu, April 8, 2022

Point Calimere WIIdIIVe and Bird Sanctuary

f of Mannar Marine Biosphere Reserve

Bird y
2022

Vaduvur Bird Sancluary

300 150 0 300
T «\L
Kilometers

Bird Sanctuary

Contact
Dr Sujit K Bajpayee
Joint Secretary

Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan, Jor Bagh

New Delhi - 110003
Tel: +01 11 20819398
Email: sujit.baju@gov.in
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M Gma" Aayushmaan Vatsyayana <advocatevatsyayana@gmail.com>

Service of the Reply on behalf of M/s Lakeverse Private Limited alongwith
Affidavit in OA No. 1057/2024 titled "Sudhir Kumar Jha vs. Gorakhpur
Development Authority & Ors."” pending before the Hon'ble NGT, New Delhi.

1 message

Aayushmaan Vatsyayana <advocatevatsyayana@gmail.com> Wed, Nov 19, 2025 at 4:21 PM
To: Vishal Arun Mishra <veerbharatofficial@gmail.com>

Kindly accept the service of the Reply on behalf of M/s Lakeverse Private Limited alongwith Affidavit in OA No.
1057/2024 titled "Sudhir Kumar Jha vs. Gorakhpur Development Authority & Ors." pending before the Hon'ble NGT,
New Delhi.

veerbharatofficial@gmal.com Advocate for the Petitioner.

E NGT ANNEXURES Final.pdf

Regards,

Aayushmaan Vatsyayana
Advocate-on-Record

Supreme Court of India

2, Nizamuddin East (LGF), New Delhi -13
D-731, Supreme Court of India, New Delhi - 01
Ph. - +91 86009 12592, +91 93184 65652
E-mail - advocatevatsyayana@gmail.com

CONFIDENTIALITY NOTE:

This e-mail message, including any attachments, is intended only for the recipient(s) named above. It may be an
attorney-client communication or attorney work product, and as such may be PRIVILEGED AND CONFIDENTIAL or
otherwise confidential and protected by law against unauthorized disclosure. If you are not the intended recipient or
authorized agent thereof, you are hereby notified that you have received this message in error and that any review,
disclosure, dissemination, distribution or copying is strictly prohibited. If you have received this message in error, please
permanently delete it. Thank you.
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